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The Lok iSabha met at Eleven of the 
Clock

[Mr SmxxJt In the Chatr}
ORAL ^NSWERS TO QUESTIONS

m tk <3vtbm 9 e n + W m  M tf*

*128. SHRI JAGANNATH MISHKA 
Will the Mimltter <*t STEEL AMD 
MINES be pleased to state

<») whether Government propose 
to aet up * high carbon ferro-chrome 
plant shortly, and

(b) it bo, the broad outlines there* 
or

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) and 
(b) A proposal i* under considera 
Hon for the setting up of a 50,000 
tonne per year capacity high carbon 
ierrto-chrome plant based on utilisa
tion of the chromite ore flues m 
OriSBa

SHRI JAGANNATH MISHRA May
I know whether the report has been 
submitted by the Steel Authority of 
India about its techno-economic vlabi 
Uty’  Further will the project be 
taken up as a joint venture with the 
Government of Orissa, and if so. *hat 
will b« itfe share?

THE MlKlSTfSl OP STEEL AND 
MINES ($HBl CHADRAJIT YADAV) 
MEKON submitted its report and the 
main future* of th*. report are U»t 
qitfcor the new plant may be located 
wPN* *** boundary ot tb* .existing 
lerrpgcthrome plant at IDCO at Jaipur
l 4 * i t S ~ l

l
Road which has a capacity of l&OOO 
tonnes or a new plant may be based 
on the palletisation of the chroma on  
fines, followed by melting in sub- 
ntorfefed etectttc are forhace*. in** 
capacity of the plabt will be, as has 
been, stated, 90,000 tonnes, and. the 
total capital cost oj thiij plant is esti* 
mated as Rs 10 crores. This is baaed 
on the 1975 prices There may be 
some flstaletieh if there it same 
escalation* then we go in for the es
calation.

SHRI JAGANNATH MISH&A I 
would like to  know how many such 
plants are there in the country, what 
is their location, production and the 
co sit thereof

SHRI CHANDRAJ1T YADAV 
There are not many such plants 
There are only two units which have 
been licensed. One is of M/s. Indus- 
trial Development Corporation, Orissa.
I have already told you that it has a 
capacity of 10,000 tonnes The other 
one is of M/s Ferro Alloy Corpora
tion, at Gauividi, Andhra Pradesh

SHRI CHINTAMANI FANIGRAHI: 
Mr Mishra has put a question *nd 
his question has not been answered. 
May I know from the hon Minister 
whether it has been worked out 
that it will be solely a Government 
of India Undertaking or whether 
it will be in the joint sector?
II so, which is the firm which Is co
ming for collaboration to set up this 
Arm* Can we know from the hoik. 
Minister by what time this high ear# 
bon factory in Orissa is going to be 
set UP*

SHRI CflAIflMtAJIT YADAV Al 
this stage, it wlfy be difficult to fad!- 
cate the time but the Planning Com- 
missiop. has included this project 
in the Sth ttv* Year Platt and Its. 99
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lakhs have also been provided for 
Investigation at manganese and chro* 
nute deposits. It has been discussed 
with the Chief Minister '4?'' OriSSS. 
The idea is that if the Orissa Govern
ment agrees, it can be a joint sector 
plant between the SAIL and the 
Industrial Development Corporation of 
Orissa. But it will be in the public 
sector.
Ferro Vanadium and Nickel Projects 

In (Mm

*123. SHRI ARJUN SETHI: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a> whether the ferro-vanadium 
project and the nickel project in 
Orissa have been commissioned by 
now; and

(b) if not, the reasons thereof?
THE MINISTER OF STEEL AND 

MINES (SHRI CHANDRAJIT 
YADAV): (a) No. Sir.

(b) The proposal for setting up a 
ferro vanadium project in Orissa is 
under consideration of the Government 
at India

Regarding a Nickel Project in Orissa, 
pilot plant trials for testing the ore for 
obtaining the basic parameters nf-eded 
for detailed engineering for a commer
cial plant are being carried out Based 
on the trial runs, the consultants have 
submitted proposals for revised esti
mates of cost and time schedule for 
completion of the tests. These pro
posals are under consideration of (he 
Government.

SHRI ARJUN SETHI: We are told 
repeatedly on the Floor of the House 
that the proposals for setting up this 
project in Orissa have already been 
approved by the planning Commis
sion. May I know from the hon. Min
ister what are the specific difficulties 
which are being confronted by the 
Government for early commissioning 
of thig project? In reply to the second 
part of my question, the hon, Minister 
has stated, “Based on the trials 
runs, the consultants have submitted 
proposals for revised estimates of

cost and time scheduled lor comple
tion of the tests’ regarding this Nic
kel Project. What Are the proposals 

/. MM ettuaates for this Nickel
Project which has been delayed tor 
a long time?

SHRI CHANDRAJIT YADAV: I 
am not aware of any assurance gi
ven on the Floor of the House about 
the ferro vanadium plant This plant 
will be set up in Orissa. The propo
sals are under examination. This is a 
very specialised kind of plant, and 
the decision in principle, has been 
taken that we should set up a ferro 
vanadium plant. There are taro pro
posals One is from. M/s. Viswesw*- 
rtyya Steel Plant And the other is 
from Orissa. The pros and cons of 
bofe these proposals being exa
mined. SAIL has recomended to the 
Government that we should set up 
a pUmt end the money should be made 
available. The main difficulty today 
is that there are constraints on the 
resource}. So far aa the nickel plant 
is concerned, the pilot plant was set 
up to do initial testing, but it started 
facing certain difficulties. Now NMDC 
has sent a revised proposal. It needs 
certain balancing of the equipment 
and some more money has to bo 
invested. When we will get the 
results from pilot plant testing, then 
a decision about the Nickel plant 
will be taken.

SHRI ARJUN SETHI: I want to 
know whether it is s fact that the Plan
ning Commission has approved Of this 
project for the State of Orissa.

Secondly, X want to know from the 
hon. Minister what it his reaction 
regarding the news-item which appear
ed in some of the local dailies that 
due to non-availability of indigenous 
know-how, this ferro vanadium pro
ject is being Shifted iron Moyur- 
bhanj in Orissa State to MyiW* «ate. 
If itlsnotso, vfi! thebon.3Aabterat 
least assure vis that in vie# at 
recommendation of the Orissa Govern
ment, this project will be act up ** 
Meyurbhanj in Orissa State? The
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GdverartMBt of India might have 
anoflfer prefect in Myiore.

SHRI CHANDRAJilT YADAV: The 
question will hast to be examined 
whether we ean have realty two 
plant* or only one plant As X said, the 
Plaantof Commission also desires that 
we should go in to the techno-econo - 
mic viability o f the plant. After the 
examinations are completed, only then 
a decision ean be taken. At this stage 
I cannot give any assurance as to 
where ft will be situated.

SHRI ARJUN SETHI: He has not 
replied to my  question as to whether 
the Planning Commission has appro
ved this project for Orissa or not.

SHRK CHANDRAJIT YADAV: 
Both the proposals are being exa
mined. The Planning Commission has 
not approved the project for any 
particular State.

SHRI B. V. NAIK: I would not like 
to Join the issue with my dear friend. 
Mr. Arjun Sethi. I hope, the Ministry 
of Steel and Mines will take a very 
appropriate and expert decision. We 
are with it, we are Indians.

As we have been given to under
stand, the Steel Authority of India 
Ltd. would have normally favoured 
the location of the ferro vanadium 
project, from all logistical reasons, :>t 
Bhadravati fn Mysore State. The vis- 
waswacayya Steel Mill is hopeful 
about taking up the ferro vanadium 
project where already an exercise of a 
very high order exists. However, it 
has not become an integrated part of 
the Steel Authority of India Ltd. If 
that is so, why is it that the Bhadra- 
vati iron and steel mill is not taken 
over by the SAIL and the expert deci
sion which has been taken regarding 
ferro vanadium project is linker up 
with a managerial decision the whole 
of which rests with the hon. Minister?

SHRI CHAMDRAjm YADAV; The 
main consideration with ihe Govern, 
men* or the authority concerned i* 
Ifee tectao^tcaBomic viability of the 
plant the location and the re
sources available. All those questions

are taken into consideration. As there 
are two proposals, tile Research -and 
Development Section of the SAIL .has 
been asked to submit the report. They 
will go in depth and compare the ad
vantages and disadvantages ot both the 
proposals. Then, a decision will be 
taken, whatever will be in the interest- 
of the country, as the hon. Member 
rightly ssid.

National Porsait Scheme
*128. SHRI M. KATHAMUTHU: 

Will the Minister of SHIPPING .AND 
TRANSPORT be pleased to state:

(a) the number of national permits 
given by the Delhi Transport Autho
rity up to the end of June, 1976;

(b) whether some of the national 
permits have been given in violation 
of certain rules; and

(c) if so, action taken in the matter?
THE DEPUTY MINISTER IN THE 

MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR SINGH), 
(fc) 150.

(b) No, Sir.

(c) Does not arise.

SHRI M. KATHAMUTHU: I want 
to know from the hon. Minister the 
number of applications received for 
the national permits by the Delhi 
Transport Authority and whether Hie 
permits are issued on the basis of 
their serial order.

SHRI DALBIR SINGH: The num
ber of applications received from alt 
these categories is 877. Out of these 
as I have said, ISO have actually been 
issued, from out of the 183 selected 
from all these categories.

Ptoopte sobering from Timhmm

*130. SHRI.R. K. SINHA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

<a) the approximate number of 
people suffering from Traehom* in the 
country;



(b) the total amount spent solw on  
the Notional Twehoma Control Pro
gramme and the extent of aueeoss 
achieved by It; end

(c) whet other steps ere being 
taken for prevention end cure of 
trachoma?

THE depu ty  minister  in the  
MINISTRY o r  HEALTH AMJ> FA
MILY PLANNING (SHRI A. K. M. 
ISHQUE): (a) While no survey has 
been recently done, according to the 
studies done in 1959 ■ 63 by the ICMR 
tie national prevalence figure tor 
Trachoma infection was 33.55 per cent.

(b) Till the end of March. 1978 an 
amount of Rs. 273.22 lakhs has been 
spent and about 215.43 out ol 296.63 
million of population at risk of tra
choma infection in the country have 
been brought under the coverage o! 
the National Trachoma Control Pro
gramme.

(c) National Trachoma Control 
Programme will continue as an inte
gral part of the National Plan of 
Preveatisn of Visual Impairment ani 
Control of Blindness since drawn up 
to provide comprehensive community 
eye health care services m the coun
try.

SHRI R K. SJNHA- The Minister 
has. in part (b) of his answer, fur
nished the amount of money spent, 
which probably comes to just Re. 1 
for every head of population affected 
by Trachoma. I think thin is not 
sufficient. The Ministry of Health, in 
its Report for 1975-76, has said that 
Trachoma is a disease of ignorance, 
group discussion and mas* meeting*. 
In 1976-77 they wanted to bring in 
another programme for 51.38 million 
in 600 Blocks. There is contradiction 
between this and what hat been 
stated by the Minister ! would like 
to say that the effects of blindness in 
India are as scurrilous as those of lh» 
disease called Smallpox or any one of 
such diseases. Hie Health Ministry.
I vnderatand, has been discussing

j  Oral Answers AUGUST
with the Planning Commission m t the 
Ministry of Finance • ttSSP.9*o- 
gramme to be subsidised by Dm World 
Health Organisation or some Other in
ternational health organisation. 
Blindness is not something which ean 
be ignerad. Trachoma is something 
which can be ignored only at tb*eurt 
of every third Indian. Se I would 
Ufce to know what schemes or pro
grammes have twee taken up for im
parting education m  prevention of 
blindness »»d whether there is • **W 
massive scheme for preventing blind
ness and Trachoma ia this country.

19, 1979 Oral Ansv>#H $

SHRI A. K. M. 1SHAQUF: Ibe
Hon. Member has very rightly ex
pressed concern about the disease 
Trachoma. Trachoma ha* been there 
all the time and. according to *ny infor
mation, about 296 million people run 
the risk of Trachoma infection,, and 
this Trachoma alone accounts for 5 
per cent of the total blindness in the 
country. So, this scheme which was 
started as a pilot project in 1956 was 
turned into a national programme in 
1963; and now, in 1975. this nrogramme 
has been integrated with the national 
blindness programme of the country. 
The name of that programme, as I 
have mentioned, is the ‘National Plan 
of Prevention of Visual Impairment 
and Control of Blindness’. If too much 
money ha? not been *p»t on the pro
gramme. it is only because of the 
reason that separate organisations 
were not set up but the general in
frastructure available in the country 
for control of blindness has been uti
lised: so the scope for expenditure was 
only in respect of supply of medicine* 
and imparting health education to the 
illiterate people. That is the reason 
why the expenditure has not J»een 
more. Its importance has lately been 
recognised throughout the country 
and. as the Hon. Member was pointing 
out, some international assistance i» 
also coming. Things haw improved 
verv much. The situation that e*tated 
In 1989 and the situation thit wWI 
today are quite dlffefletst, it I« toqwwi 
ing every day.
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SHRI R. K. SINHA: The Minister 
•*wy cleverly avoided giving any 

specific details; he has only generated 
£*"• “ *<1 absorbing the gas which he 
has generated, I would like to say that 
the All India Medical Institute had a 
plan lor massive control ol .blindness 
m* Cap country, they were discussing 
with the Planning Commission and 
the Finance Ministry that project in 
which 90 per cent of the aid was 
coming from abroad. I understand 
V1-* the Commonwealth Blindness 
Association had an experiment in 
Madurai___

MB. SPEAKiERi I think, the role 
ie reversed. The hon. Member is 
giving information.

SHRI R. K. SINHA: The Common
wealth Blindness Association had an 
experiment in Madurai jn preventive 
methods for trachoma, and it was 
found that carrot, gur, peanuts and 
gram, if given to children, can pre
vent blindness and trachoma. The 
World Health Organization, in a bul
letin on eye health in South-East Asia 
has said that ...

MR. SPEAKER: You are givi’ig
information. You can go and educate 
him.

SHRI R. K. SINHA: He is a very 
illustrious colleague of mine. I can
not educate him. The World Health 
Organization document says that this 
is not of a temporary nature; one of 
the most important causes of preven- 
tible blindness is trachoma, s»nd local 
application of antibiotics, surgical re
pair of complications, health education 
and control of socio-economic, environ
mental and cultural factors can help 
in the detection of trachoma. Tra
choma is not responsible only for five 
ppr oent blindness, trachoma leads to 
blinding complications and ocular in
fections, I wont the Minister to be 
*Wve to this national disease..

/& J& I A..*L i f .' teHAQtfE: I am 
rifae to this disease, Sir, Apart f from 
WHO and Commonwealth Assodfctidn,

seme ether organizations are also en
gaged in this field: UNDP, S1DA,
DANIDA, OXFAM, Catholic Guild, 
Lions International and Rotarian 
International. These organizations 
are there very much in the field. But 
the extent of help is not that heavy, 
as the hon. Member was suggesting.
I may inform the House that the 
situation has improved: in 1963, the 
rejection in recruitment due to tra
choma was 18 per cent, and in 1989 
it came down to about six per cent, 
it is coming down. The situation is 
very much under control.

: trssrer *rr
f  anrrer ftfV fro*

STCTT SWT *WT
wtfr *r q ifircufl |—  

fwrcr w* H 4m  |*n 
X* * 5  apnw ftr aifT »p: 
3 W T 7 : * * R n F * r r  ^ i ’wr 

qftamrtlr x*
fni«Ft Ttavw f c fw
rT*tl $5* tmfNiVT fr'ft *F  ̂*RPf
fewifli ?

SHRI A. K. M. ISHAQUE: It has 
something to do with the standard of 
living and the climate. Punjab, Rajas
than, Uttar Pradesh, Haryana and 
Gujarat are the States which have a 
high intensity of the disease. The 
rural areas are being brought under 
the control programme. Health edu
cation is one of the most effective 
components of the Plan, With the 
dissemination of health education, this 
ha$ been brought under control and is 
being brought under control

. TTW# TO* : m m  Tft,

m m  f a w t o i  % w r m m  & fgerft 
fcrfe ift ifw uif fa
W  f « r  fc 'fc fr*  * 1  s
f w  | i $  wnmr v s
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~lfilfl1Ff ll'= f<ti« ~Ta-n: ll'= '1§~ ~, 'flfT 
cf ~~T ~a- ~ · f<t> «~ 'fif ITT$ « 
~~ Gfi1 ~cf mr <iga- rnr ~ (fqf ~~ 
~; ~ cir"{ ~'Rl"<ri Cfil)iT <1"~ \iff~ ? 

SHRI A. K. M. ISf!AQUE: There 
is no need' for forming an expert 
committee for this, but then these new 
r~-search centres are looking into the 
problems. Even though th17re is no 
survey, we collect fhe information 
about the prevalence of the disei].se. 

SHRIMATI M. GODFREY: I would 
Iike to know from the hon. Minister, 
whether tractooma is an infectious or 
a contagious ' disease. If. not, and if 
H is because of inal- nutrition, 'wnat 
steps are Government taking · to . con-
trol or to eradic_ati;; this dis~ase'l . · 

SHRI A. K. M. ISHAQUE: - It has 
something to do vy-ith mal-nutrition. 
Under the nutrition prograrrime, chil-
dren in .the schools are being fed for 
nutrition purposes. 

'-'TT ~ f.~~ CflTI' irFr;:ftl:r 
~ ir~r . \ilf '=~ a~r m~1 'fi'r 
~ aftllrf~1 it; «r.r.'a- ii' . ~rwra'fi' 
f'iif'fi'~m aru ~~ it; ~~ 'fiT cir{ if ~r 
~ ~ ~ ? <rfo: ~t, ar CfiOf ~ ? i:rf~ 
~' ffT <Vil rf~T ? 

SHRI A. K M. ISHAQUE: The 
health education that we are trying to 
disseminate helps it very much and 
that is something natural. 

SHRI M. RAM GOPAL REDDY: 
Ours is a very vast country of six hun-
dred million peoP.le. How· is the 
.Minister going to have a survey and 
who is going to deci~e, whether the 
Patient lias trachoma or not? It is 
something wh'foh an ordfoary man 
cannot find out. What is the metpod 
by which the Minister is going to get 
t,he correct information regarding pre-
~alence of this · dis~ase? 

f I 

SHRI A. K. M. ISHAQUE: Even 
without survey, we c.an get the figure, 
because we have got the infrastruc-
ture throughout the country in the 
form oi primary health centres. 

Report of Committee to review 
Decasualisation Schemes in Major 

Ports · 

* 131. SHRI DINEN BHATTA-
CHARYYA: . Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) whether Government have re-
ceived the report of the Committee to 
review the decasualisation schemes 
and allied matters in the major 
ports; 

(b) if so, the main recommenda-
tions of the Committee; and 

(c) reaction of Government? 

THE MINISTER OF STATE . IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI-
VEDI) : (a) Yes, Sir. 

(b) Copies of th€ report have been 
placed in the Parliament Library, 

- ' 

(c) The Report is under considera-
tion of the Government. 

SHRI DINEN BHATTACHARYYA: 
Mr. Speaker, Sir, I did not get any 
time to go through the report ond I 
did not know that the report of this 
review committee has been placed in 
the Parliament Library. Though this 
r eport came long back, in the mean-
time, the casual labourers in all the 
major ports-specially in Calcutta I 
have seen-are not getting the bene-
fits which the other permanent em-
ployees are getting. U it is so, whe-
ther the Government can consfder, 
pending the final considerat.ian of this 
r eport by the Government, at least to 
extend the minimum benefits which 
are available to the 0U1er emp.Joyees 
in the case of these casual labourers 
al~o? 
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SHlRI H. M. TRIVEDI: t do not continuing and if so, what steps he 
~mo.w. which category o:t wor~ers the is g~i~{l'. to ta~E! ·to sto_Q this Pr:aPtice? 
li?n.)vlernlier is rE!ferring to. · ~ut in 
~o far as terms and conditions · of SHRI H. M. TRIVEDI: I ~{not 
employment and emoluments · of dock th~n~' ~his ~uestio~ r~~lly ~ri~~.' . ; 1.u:· 

workers at Calcutta are- concerned, . MR S~: Have yoµ got the 
~~f~~ a.re ~iread~ governed by jirevi- mf9rm.~t10n . or . not? , Whether . the 
ous investigations carried out by a gues,ti!>n . does arise or not-that is for 
Committee 'and there is now' a Com- the Chair and not for the Minister to 
mittee fundioning under .the ·· chair- qeci<;ie, 
ma~~hip

1 

.of Ju~tice Loku~ which . is 
also going to make further recom- SHRI H. M: TRrVEDI· As ffi.r as 
ut~ngatiQns on thE! subject. th~ ' D6ck Labou~ Boa;d ls concerned 

SHRI DINEN BHATTACHARYYA: 
What is the 'percentage- 'of the c'asual 
workers in relation to the "ltotal em-· 
ployees in Calcutta Port? As I pre-
sume from the Minister's r,ep!f that 
they are already getting all the facilL 
ti~s may I know what are the facili-
tiilsryet to be· extended in the case of 
these casual workers? First my 
questiop is: what is the percentage? 
,., •. ,, ., • • f• ••• 

SttR! H. l,W. 'I'.]:q:VEDI: I!1 f~ct tpis 
qµestion does not a:i:is~ fr9m the Chat-
i~r.ji:e ~omrnitt~e's r~port. But if you 
'11.'.i!Pt to know ~he exact :P,~i:centage 
.!lf,·the casu~~ lap~ur, I wo4~4 r,~uire 
notice. ·· 
'!'~'\I ' 
, SHRI PEIYA RANJAN DAS 
MUNSI: I Would like to know from ¢he, lJ.on.' Minister whether it " is · a , 
m:!Jctjce in the Calcutta Port from the 
li!te fi~ties that the manpower required 
tQr the port· was never taken and it 
was done with a num.ber of recruit-
ments from the casual labour-that · is 
t l!e practice that has been followed 
lirom the late fifties till this day-as 
a result of which people who used to 
work in the . Calcutta Port :from the 
lqt~ .fif1:ies till now have always been 
treated as casual . labour violating all 
normal rules and regulations ' of the 
Government and in some cases when 
~~; -~~;; ' suppgse4 to . c~mplere · the 
legal period in ·which they can be 
tr~~~ec). as perina~ent . employees, the 
Port authorities' used 'to drop 'them for 
five O'/'t~d ' d.ays just liefdre the sche-
'a'iiled. da'.te '. '' I wotlld like to know 
~h11ther ; the Minisfer h.fs· ·found any 
s~· prahfoe" 1in the Calcfutta port :!iq·.n. ~:: t; .. !'" ·y. . ' . ~ ,. 

there is a pool of labour regist~r~d 
with the Dock Labour Board. As far 
':~ :i;>prt ~~PP~r is CO.f1(:er;;rn~. ther:!; ts a 
P-e:rmanent strengih of labour who are 
alrE!aciy wor1ting :for: the Port. ' The 
Port . ~ISo has sonie casual la~ur ·f.or 
cariyfrtg out casual Jabbur operation~. 
'fh~ ~ort' li~s Jlot; th~re~9~; - ~do~i~d 
the !find of Practi<;e which the ~of,. 
Member was ' suggesting. The Port in 

'fact . ha~ b'ee"u employipg ca"sual labour · for C~l)Ual . Oper~tions . and ~hen ' the 
pi.sua~ op~rati_o~s ar~ ~ver, the casu~l 
l~bour .. ~p~. . · .. · '· 

SHIRI1 n~mRA.gT GUPTA: I have 
uriderstoO<l the hon.~ Minister to say 
tlik( :r{6 finaf decisfon 'has been taken 
on the ChatterJ'ee · Committee''3 re.com:.. 
mendations which are under consi-
cieratiori: ·· -

l\_'Iay ~ know fro~ him whether it is 
a !act that ofie 6.f the conclusions this 
Comm'itt~e came to WaS 'that there is a considerable .. amount of . ·~urplus 
lapaur in · the . Calcutta · Docks and that 
v;ari9ll.s ' means should be explorea as 
to pow to reduce 'this surplus labour? 
If that is ·so and· if the matter is still 
tinder consideration, ! would like to 
know why' the Cakutt.a Dock Labour 
Board has announced that 5000 wor-
kers have been found to be surplus and 
some comp~lsory retirement s<;:Q~J,lle is 
g-0ing to be introduced so that these 
5000 people can be g~t rid of. r 
W.Ould like to kpow from him: if the 
whole report is ~w1 uri.~:r corsi~i:~
-tion will any such decision of the 
. ca1dutta Dock ~?'J??ur 11~~;rd ?~ ~:p,t 
·in ·abeyan<:ie untq, a fina~ dec;s~on is 
reached· a-bout .~)le .t>,fQp()sec,I retrench-
ment . of t~e 'S<!QP· ~pl~ ,c)n . t~e rtou~d 
lb.at they ~~ -~ U~? . ,,, 'i 

·)·: 
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SHRI H. M. TEIVEWj »rbe Quit, 
fcerje* Committee augfMUg «sd re
commended that the strength of 
labour Required for carrying out the 
neeeesaiy operations >n ’’the docks 
should be assessed not only for Cal
cutta but fox other ports also and that 
some scheme should be evolved for 
retirement of the surplus labour. As 
far as the Chatterjee Committee is 
concerned, that was the recommenda
tion.

But to come to the Calcutta ques
tion, the Calcutta Dock Labour Board 
operates under a statutory decasuali- 
zation scheme which has beta in 
operation for several years. This 
Statutory scheme provides for a perio
dic assessment of labour required m 
relation to the traffic at the port. 
Such a periodic assessment was not 
carried out for some years but now 
it has been earned out, and, it is in 
pursuance of that assessment that 
there is a proposal before the Cal
cutta Dock Labour Board that a sur
plus of about 5000 workers which has 
been found, be retired.

SHRI 1NDRAJIT GUPTA: My
question is* since no assessment has 
been carried out for many years. I 
wanted to know, in view of the fact 
that this report «  now pending, will 
they see to it that this sudde* 
am i. suddenly tnade. that W™ 
labourers are surplus and shotfld t* 
retrenched, should be kept in abey
ance nil the whole report is finalised 
and the Government come to a final 
decision?

SHRIH M TRIVEDI: The two 
questions are not related. The Chat- 
terjee Committee report and t 
assessment of labour required *>y 
Calcutta Cock Labour Board under 
the statutory decasualtoation # * * * * -  
the two issues are not linked. The 
periodic assessment should P®fo P* 

carried out earlier but in
fact has been carried

HR SPEAKER.' Doe* the present 
enquiry or assessment not relate to 
Calcutta?

SHRI H. M. TRIVEDI: Sin it does 
not relate particularly to Calcutta but 
it relates to other ports a* well.

MR. SPEAKER: Does it relate to
decasualisation or not?

SHRI H. ML TRIVEDI: It does re
late to decasu&Usatioa

MR. SPEAKER: Calcutta is also
included.

SHRI H. M TRIVEDI. Yes. Sir.

MR. SPEAKER: How do you say
that these two reports are not inter
related9

SHRI H M. TRIVEDI. What I am 
trying to make a distinction in, is that 
the Chatterjee Report is to the effect 
that the strength of labour required 
at each of the ports for carrying out 
cargo operations should be assessed 
and surplus labour should be retired. 
My hon friend is referring to a parti
cular proposal which is now under 
the consideration of the Calcutta Dock 
Labour Board. I am trying to sav 
that this particular proposal arises 
from an assessment relating t0 Cal
cutta only under the statutory de- 
casualisation scheme wnioh has been 
in operation for long. (Interruption*)

SHRI INDRAJIT GUPTA: How
Is it, even before it has been finalised, 
it is gomg to be carried cut?

MR SPEAKER: The senior Minis
ter is going to speak

THE MINISTER OP SHIPPING 
AND TRANSPORT (DR. G. 8 DHIL- 
LON): This question after all is a 
matter of surjflus labour whether It 
comes by statutory calculates* Or 
otherwise. My friehd Shri lndrtflt
cwpt* *n o» *  “  m **
>  11 n.* ^ ythat vye $aW to disperse vfiXh stttwtti
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labour. You know it very w«j] end 
w* have discuastd it. When Chatter- 
jee Committee’s recommendations are 
acewpled, we should be prepared to 
deal with them.

SHRI INDRAJIT GUPTA; Not be
fore the acceptance.

DR. G. S. DHILLON: We have
already* machinery, my colleague Has 
already told, for assessing that. Sup
pose we have already assessed and 
we are ready with that, and it is 
accepted, there should be no loss of 
time jn retiring.

W w tar Participation in Management

•134. SHRI C K. CHANDRAPPAN: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether Government are aware 
that a sample survey made in West 
Bengal has indicated that not even 
10 per cent of Central Government- 
owned' {industries have workers in 
the management; and

(b) if so, Government's reaction 
thereto?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY):
(a) and (b). Presumably the Hon*ble 
Member refers to the participation of 
workers at the shop floor and plant 
level in accordance with the Scheme 
for Workers Participation in the In
dustry announced by the Government 
on 30th October, 1675. The Govern
ment is not aware of any sample sur
vey made in West Bengal, with regard 
te the implementation of the above 
Scheme. Information with regard to 
the survey, if any, conducted by West 
Bengal Government is being ascer
tained. ” However, according to the m- 
ftfHwMp*1 readily available in the 
Ministry of Labour. 30 units including
2 departmental un&ertaldngs in the 
Centra] Government Public Sector 
fri plan iyi West Bengal have either 
wptemented ofr laifldfed st^ps to im- 
plwnSrtt the Sch&M

SHRI C. K. CHANDRAPPAN; We 
are asking this question after a year 
has lapsed since the emergency star
ted, Even now the Government says 
that the implementation of the scheme 
of representation of workers jn the 
management has in some cases been 
done and in certain other cases it »  
being done. In this context I would 
like to know from the hon. Minister 
whether it is a fact that at the time 
when the scheme of representation of 
workers in the management was put 
forward, there were some reservations 
expressed by the Central Trade 
Unions in regard to this scheme? 
Even then, I understand, that they 
have agreed that the Government can 
go ahead for a trial. Does the Gov
ernment think that the time has come 
for reviewing the whole thing? Will 
the Minister kindly tell the House as 
to what extent it is a successful 
scheme and whether the Government 
luft made ifs own efforts to study this?

SHUT RAGHUNATRA REDDY: The 
question refers to the West Bengal 
Government survey. As far as the 
survey is concerned I submitted that 
we were not aware of that and we 
were trying to find the information 
from the Government of West Bengal. 
With regard to the implementation of 
the scheme, in West Bengal itself 
more than thirty units have either 
implemented or are in the process of 
implementing the scheme. As I sav*« 
the scheme is a flexible one and *  is 
to be adopted according to the cir
cumstances and situation in each in
dustry and each unit which employs 
more than 50 persons. Therefore, so 
far as the implementation of u *  
scheme in West Bengal is concerned, 
it cannot be said that it is not up to 
the mark. Actually this is a f*08* 
flexible scheme tor ensuring workers 
participation al industry level, at sfaog 
floor and plant level. This can be 
adopted depending upon the circum
stances In each case and thesjluaticm 
jn each case. There are 
where even lesser people areworking
■and they have **®° '
edwroe. XKe* obtaining the
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tion from the various State Govern --
ments we hope to review th~ fwhole 
scheme ~nd we will s'ee in ~hat· man. 
~E!r it ~an be. further imptoved if any 
improvement is called !or. 

SHRI C. K. CHANDRAPPAN: This 
lengthy al)swei; shows that Govern-
ment is not actually very clear ~bout 
the impact of thi;; scheme on indus-
trial r~lations in our cou~~try_ ·One 
year has passed since the scheme has 
come into force. Will the Gover~
ip~pt agr~~ to unct'.ertake a total re-
view of the scheme and will they 
discuss this with the Central Trade 
Union OrganisatiOI).S?. Will Govern-
m ent indicate by what time this will 
be done? 

SHRI RAGHUNATHA REDDY· Ac 
I have s;;i.id, ·it has ' got' · treme~dou; 
impact and the 'figures clea~lv indicate 
that production arid prorluctivitv' has 
i.ncreased in some o~ the public' ~ector 
undertakings particularly arid this has 
got its reflection in the niandays lost; 
etc. This scheme was anno:unceg •Jn 
the 30th of October and it is not yet 
one year. We will naturally go in for 
a review when the time fvr the review 
comes. At tha~ time we ~ill consider 
whether certain trade union org·ahisa-
tions could be consulted. This is cer-
tainly a scheme for the b~nefit of the 
working class and the working clas·s 
would definitely . }J.ave a role t() ·play. 

SHRI PRIYA ~ANJAN DAS 
·MUNS!: The Prime· Minister's 
Twenty.point Economic Programme 
mentions about workers' participaticn 
in industry. Immediately after the 
proclamation of emergency certain 
recognised trade unions in West Ben-
gal conferred with lik~minded trade 
unions and announced that they did 
not like the movement of J. P . Nara-
yan and anti-national activities and 
so on. In regard to management in 
various units like Farakka · Barrc.ge, 
Gresham and Craven and Jessops, the 
management is trying to disri.1pt the 
arrangement ap.d th~y · rlo not recog-

. nise th~! propQ~al.' Have such com-
plaints co:rµe to Government's notice? 
Will Govermn~p.t ' see to it that these 

schemes are implemented as announc-
ed by the Prime Minister in her 20-
point programme? · Will the Go~e~~
ment re\'.'few the 'entire rnatter so''that 
there i~ 'a healthy 9.'evelopm'ent alql)g 
these Imes especially in regard to the 
Central Government imits in West 
Bengal? 

SHRI RAGHUNATHlA REDDY: · Sir, 
in the v_ery first or second m~etin&' of 
th~ National Apex Body and also in 
the meetings ~I Con"Sultative -·ci;;mmi~
t~~ ~f Members of Parliament, I · have 
made it . very c.lear that the trade 
union organisations. '' which do not 
support the emergency or ~fu~h· .. ao 
not also support the 2o-Point "Ec0no: 
mic Programme of the Prime l\linister, 
will have n-0 place in any one of the 
bodies which are ' recognised by J G-o'v. 
ernment. 

Also I have made it very clear that 
they would not be given any rlace at 
?11. As regards participation of the 
~pr~err at the 'shop "!ioor' a<; ' we11 as 
P.l~!!t ~~vels, iio qutsid~r is allowed to 

. he(:om'e a wembifr of the sbop l€ve1 
~oinz:i~tte~. It i~ · only those who are 
working in the plant itself whci are 
ailowed to do so. 

Naturally, the management judges 
the situation and adopts the scheme in 
a manner that it is getting the fullest 
cooperation 'of the- wo"rkers.' If 'T·any 
s_u!'!gestfon is to . be made ' by tl:le hon. 
Member, he' is . most welcome to do so 
an<;I I shall have the 'benefit of it. 

,) WC f~ : mcr;f Cfi~T f <li ~~Fr 
of; 51"~;t-X ~ ii;;rfif'liT 'fif 'ij'pflGp::r 'flT ~ 
~ ~~'l"R;; ~r ~. sr~f'fa-f<fc:T ~r ~' 
~~ a-°CF ~fifi;r . '-liT ~Cfrt;r ~ ~"~
~~m;; 'TT CT'!>"i<H ~ 3;£Jr sr)~fu:.fir~r 
\TT ~r ~~ ~fq;rr ~~ 'ij'mrGnr lfi'jf'ff 
of; 3;'.f•~~r ~) sr•MX1ir 1f.i) ~<rr :qrf~ 
l!fT ;;f ij- q-f<fi11' 'li. ~r11F~ ~r 'q'~a7T af.:iRT 
rr1~ 'lf c:Tf~lr\1 iR'TfG 'fiT ~fcraT Sf<{Tif 

'• , . ~ . . . 
Cfi{'i'T c;f~T ;; ?PN· ~ 'fiE:1Jf ~G.:t if' 

- '· !' l'°: ' i='\·• . 

~~ ~T ~ srf:rt ifl'!«l ~T ~~') ~ 1 
?:r~ m-1~ ~ T'.f if qrf r ~ f 'fi ~ ? 
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SHRI RAGHUNATHA REDDY: I am 
nbt'r aware of <iny such case where 
tlie h on. Member may have some 
doubt. But, hc 1 is welcome to point 
that out. Th·3 general impact of the 
workers' partici!,'lation at the plant as 
well ' as shop floor levels exists in 
alffiost all the industries, especially, 
in 'the public sectors where the impact 
of productivity and production is 
considerable. In fact, 15 per cent or 
l~ ' per cent of economic growth that 
is taking pl ace in the public sector 
is of a very considerable character . 
Therefore, if any incentive or some-
thing of that kind is wanting, certain-
ly, I will look · into it. 

'>ff om~~ "l'roilVf ~ ; <riT 
~~r ;;ir '!ii ~cqrrr ~ f'll ~'0 ~·~~ ~~ 
trf;r.r'f :i;rrif<r~~!ll'<r 'fir q-~~'fi' «~~~ '" .. 

ci! ~W'1'lft lT° ;;;-)' 'lT~fGT'"( ~T;;T :;:rm:1:1; 
~ f<fi~r ., fCfiij'i' "'r~ur ~ 'lFrr~r~ 
~~"f if.:rP:n \;ff ~~ &. 

~· 

SHRI NAHSlNGH NARAIN PAN-
DEY: I am putt;•ng my q uestion-I 
do not want any information-and I 
am giving specific information and, 
oil that ba::is, 1 am also putting the 
question. Wlll the Minister clarify 
this situation that the Central Trade 
Union Organ isations . ... . 

JVJR. SPEAKER: Do not ask about 
the outsider. You mentioned about 
the central organisation. You ask 
the question about West Bengal. 

. SHRI NARSINGH NARAIN PAN-
DEY: I am putting the same ques-
tion. Thnt is about West Bengal. I 
W:a.nt to · know from the hon. Minister 
if ~t is a fact or not that there certain 
C~tral 'fra.de Union Organisat ions 
ar.e .. not giving proper cooperation · to 
fuany Of the pu~lic sector instltµt~ons 

in the formation of the shop floor 
.committees in variQu:;; ::;~\;tors and 
whether this ipfotmation is 'Yith . the 
hon. Minister or ~10t._ If it is, what 
ar e tho:3e' orr:ani~ations end what 
types of impedimEmts are there? 

SHRI RAGHUNATHA R~DY: Sir, 
it is respectfuliy submitted that as 
far as the ' scheme of workers' parti-
cipation is concerned, the participation 
is in shop floor as well as plant levels. 
But, if it is a question of participation 
in management level then the ques-
tion of participation ' of trade unions 
will arise. As far as the participation 
in shop floor leve1 is concerned, only 
the people who are working in the 
units will either have to elect or select. 
them or some kind of an agreement 
will have to be arrived at. The Central 
Trade Unions h&ve been recognise-a 
for the pm-pose of parti<iipation in 
several committees of the Govern-
ment. They are the Indian National 
Trade Union Congress, All-India 
Trade Union Congress and the Hind 
Mazdoor Sabha. If the hc>n. Member 
could giv'e me any specific case in 
which then> is no cooperation forth-
coming fror.n the trade union orga-
nisations, I shall have that discussed 
with them. I cannot answer it now. 

~)~~111'~ : :1;1'~~~. 
w ~~ ~ orcn<f~r f'fi' ~!l ~r 
1:1;ij')f~llA' 'l>T ~1'1 ~ <fT<f\if<{ oq-r er~ 
Gl'<mri:fi ~ 'fiT~ m~lf~rij"fi' ~ 
~'1+1 <fir "'W 'lr ~!fi~ 'fflr ~r g-w ? 

SHRI RAGHUNATHA REDDY: I 
do not have specific information about 
this. I sha ti look into the mattef . 

lndo-Pak Talks on Salal Hydro-
. ' · · E~eetriic Project 

*135. SHRI RAGHUNAND4N LAL 
BHATIA: Will the Minister ~f EX-
TERNAL AFFAIRS be pleased to 
st~te . 
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(a) whether Indo-Pakiflftan technical 
discussion on India's Salal Hydro- 
Electric project On the Chenah was 
re-started recently in Delhi; and

(b) it so, the progress achieved In 
this regard?

. THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BlPINPAL DAS): (a) and
(b). To discuss this matter, meetings 
of the Permanent Indus Commission 
were held at Islamabad from 28th 
March to 2nd April, 1976 and again at 
New Delhi from 26th to 30th April, 
1976. Since certain points oi di{Terence 
have remained unresolved at the level 
of the Permanent Indus Commission, 
efforts are being made to have the 
matter resolved through bilateral dis- 

. cussions between the two Govern
ments.

SHRI RAGHUNANDAN LAL BHA- 
TIA: Sir, the Indus water treaty was 
signed quite some time back and ac
cording to that treaty India is in a 
position to construct the Salal Project 
on the river Chenab. Four meet
ings have taken place between the two 
governments but this point has still 
not been resolved. What are the 
specific objections, of the Pakistan 
Government if India goes ahead with 
this project?

SHRI BIPIN PAL DAS: Sir, it is 
quite true that we have not been able 
to come to an agreement. This is 
a matter of regret. But I am sorry 
I shall not he able to give out the 
details of negotiations at this stage.

SHRI RAG&UNANDAN LAL BHA- 
TiA4. I 'V oti Id ffke to know whether 
the design of the Salal Project which 
India has prepared is in accordance 
with the Indus Water Treaty or not?

SftRt BlPlNPALr tfAS: The design
is strictly in accordance with '4be 
Indus Water Treaty.

SHRI N, K. P. SALVE: Sir, what 
it needed for a solution at these' pro
blem*—-including the problefti of 
Hydro-Electric Project at Salal—is an 
atmosphere of cordiality and uw&sr- 
standing between India and Pakistan. 
In that connection, may 1 know from 
the Minister whether-he would con
sider sending a team of talented and 
pleasant Members of Parliament so 
that we might sort or create a better 
understanding and friendship.

MR. SPEAKER: You should' send 
that suggestion to the Chair.

SHRI N. K. P. SALVE: Sir, since 
I have said talented and pleasant 
Members of the House, I fear, a very 
large number of members o t  the 
Cabinet will be exercising their right 
to be in that team. The serious part 
of the question is whether this sort 
of exchange would conduce to better 
understanding with Pakistan? We 
should invite their team and send our 
team as -jvell.

SILRI BIPINPAL DAS: No surh
proposal is under consideration.

SHRI P. VENKATASUBBAIAH: 
May I know whether it is a fact that 
we are entitled to construct the hydrou 
electirc project as per the Indus 
Water Treaty and Pakistan is ob
jecting to it on the plea that a largo 
area in their country will get sub
merged if this project is constructed? 
Is this the bone- of contention?

SHRI BIPINPAL DAS: Sir, 1 have 
already said that 1 am not ia- a 
position to giv*' out the detaifo at 
this stage only .thing I* would 
ttke to eay is that: the M g *  -Hftch

- we-hiAnt- prepared is strict}? in ac- 
-eofltatoe. wtfifa the ft«a*.«feti'tet» e  
have sigoed.
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WRITTEN ANSWER TO CjfrlSttldHS 
l m n  f  c— witt— n  Nati— 1 A m

1 %
*121. SHRI & A. MURUGANAN- 

THAM:
SHRI B. 8 . BHAURA:

Will the Minister of LABOUR be
pleased to state:<u

(a) whether the Committee of the 
Nations! Apex Body appointed to go 
int* « «  cues of lay-off, retranch- 
m uts, closure and apprehended clos
ures has submitted its report; and

(b) it so, the main recommendations 
of the Committee and Government's 
reaction thereto?

THE MINISTER OF LABOUR 
(SHRI RAG11UNATHA REDDY):
(a) Yes Sir. The National Apex 
Body is a bipartite body consisting 
of equal number of representatives 
of organisations! of employers and 
workers. It appointed a Compact 
Committee of its own as per its 
decision dated 10th January, 1976. 
It consisted of the following mem- 
bort:***

« *1 ( •Employers representatives:

1. Shri I F- Anand
2. Shri M K. Mohta
3. Shri R. V. Mehta

Workers’ representatives.

1. Shn S. P. Awasthi
(subsequently replaced by Shri 
V. K. Hoshing)—UNTUCf

• $. Shri K- G> Srivastava (AITUC)
S. Shri Vimal Mehrotra (HMS)

3fyiis Committee submitted its re- 
pqrt toHhe ms in body on 21-7-1976,

' The recommendations of the 
CoriqNu* Cotnmtttefe sore contained m 
ChilMra tl and HI Of the report. The 
MMwil' Apex Body at its meeting

held on the 24th July, 1896 accepted 
the spedfir recommendations con
tained in Chapter II and decided to 
discuss the general recommendations 
contained in Chapter HI at its next 
meeting to be held on 25th Sept., 
1876. The 1 ecommendatio©s contain
ed in Chapter H have been circulat
ed to the concerned authorities for 
appropriate action as they may deem 
fit and necessary in the circumstances 
of each ease. Relevant parts of the 
report contained in Chapter n  are 
laid on the Table of the House. 
[Placed in Library. Ste No. LT-UL4©/ 
76.1

(As it is a lengthy document, it Is 
respectfully submitted that it could 
not be translated into Hindi-in tune. 
The Hindi version will be laid sub
sequently ai early as possible)

Memorandum from All India Bm M 
and cigar Workers’ Committee

*124. SHRI A. K. QOPALAN: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether Government have re
ceived any memorandum from the' 
All India Beedi and Cigar Workers’ 
Committee, Cannsnore in July, 1976; 
and

(b) the reaction of Government 
thereto?

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
Yes, Sir.

(b) The provisions of the Beedi and 
Cigar Workers (Conditions of Em
ployment) Act, 1968 are being imple
mented by State Governments. Steps 
have also been initiated for framing 
and finalising the rules under Beedi 
Workers* Welfare Fund Act, 1976 
which received the assent of Presi
dent of India on 10th April, ijVM, 
before the provisions thereof could 
be implemented.
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Perf~rma~ce of Mobile satellite 
· · ~·coinn11liiieatfons ·vilu 

*125.. SHRI SUKijDEO PR.ASA.D 
VERMA: Will the :ivnnister of COl}-1;: , 
MU.NICATIONS be pleased to state: 

(~) .the main features of the per: 
forinance of the Mobile Satellite Com-
munications pnit; and 

(b) whether it can be placed in 
a remote area of the . country at a 
short notice? 

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL 
SHARMAJ: (a) A mobile or trans-
portable tele.communication earth 
statiotr is not pres~iltly available in 
India. A transportable earth station 
is being built as part of the Satel-
lite Telecommunication Experminents 
Project (STEP). Trunk Telephone 
circuits of commercially acceptable 
quality woi.ild be derived between the 
transportable station and any of the 
fixed !'!a:r:th statio~s at Delhi, Ahmeda-
bad and Madras, which are included 
in the STEP. 

The STEP experiments are being 
carried out johJtly by the Posts and 
Telegraphs Department and the 
Indian Spar'.e Research Organisation 
(!SRO) and will use the Franco-
German Symphonie Satellite during 
the time-frame 1977-79. The perfor_ 
mance results on the Indian trans-
portable earth station are expected 
to be available by 1978. We will be 
able to use such a station for com-
mercial purposes when we have our 
own domestic satellite. 

(b) Such an earth station can be 
located at any point reached by road. 
At the selected site, the . station can 
become operational in about 12 
hours' time. 

•. ·'· 
IJ'on _Ore peposits in Calicut 

~ ?. . ' . ; ; f · I ~ . ! ~. , t 

• . ~'fr, 

*126. SHRI C. H. MOHAMED 
KOYA: Will th.:: Minister of STEEL 
AND MINES be pleased to state: 

(a) whether there are large quan-
tities of iroh ore deposits in Calicut 
area; 

(b) whether a survey h~s been coil- , 
ducted in this regard; and. . ' ' " . 

, . . . 
(c) if so, actfon taken by Govern-

ment to excavate iron ore in Calicut? . 
; 

THE .MINISTER OF .STEEL AN;D 
MINES <SHRI CHANDWIT YA-c . 
DAV): (a) and (b). Preliminary 
exploration carried out so far . pY 
Geological Survey of India has indi-
cated reserves of about 80 milliOn 
tonnes of iron ore in Calicut region; 

(c) The Kerah State Industrial 
Development Corporation are con-
ducting studies to determine the 
technical and economic feasibility of 
utilising these iron ore depositS: 

Survey regarding Economic Impact of 
Location of a Steel Plant 

*127. SHRI RAM BHAGAT PAS-
W AN: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether survey of the economic 
impact of the location of a steel plant 
in a region has revealed that only 
some specific categories are benefited; 
and 

{b) if so, the reaction of Govern-
ment on the conclusions of the sur-
very? 

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YA-
DAV): (a) and (b). Presumably 
the reference i'3 to a case study done 
by the Anugrah Narain Sinha Instl-
tute of Social Studies, Patna for 
evaluating the economic impact of the 
location of steel plant on a region. 



29 . ,. Written Answe:s SRAVANA 28, 1898 (SAKA) 
: • 1 f;i 1: 1.. ~ .. ~ , :: ·n·.. t _.., _ ~ .. ·~ 

Written AnS<wers 

i ·-i:,.,fr:rttj :.' - .~· 

Rourkela Steel Plan t was taken up 
for. the study and report was publish-
e? ·in :;vray, 1976. Tl_le . study iS not 
of an exhaustive nature but accepts 
that in the steel plant employment 
then~ is uefinite advantage for the 
P.~~pl~ .. of the State having the, · plant. 
The. 1>tudy further reveals that other 
benefits also accrue ~o the region 
where the Plant is located. The 
c9~~NsiJn!? of th~ survey are pre-
sently under scrutiny: 

' j'. ,, 

Recognition of Hospitals and Nursing 
Homes for Abortions 

*129 SHRI K . MALLANNA: Will 
th~ Mim5ter of HEALTH AND FA-
M.IL Y PLANNING be pleased to 
state: 

(a) the 'number of hospitals and 
nursing homes recognised during the 
current year for medical abortions 
under the Medical Termination of 
Pregnancy Act ; and 

(b) the number of women who un-
der went abortion since that Act came 
into force? 

.THE MINISTER OF STATE IN 
THE MINISTRY OF , HEALTH AND 
FAMILY PLANNING (CHOWD-
HURY RAM SEWAK) : (a) 1789 
centres «re providing services for 
Medical Termination of Pregnancy, 

, (b) 4,19,812 till J une, 1976. 

Effeet of Wrong Estimates of Bauxite 
on Korba Aluminium Plant 

*132. SHRI K. M. MADHUKAR : 
,. SHRI Y. ESW ARA REDDY: 

Will the Minister of STEEL AND 
MI:ti~S be pleased to state: 

(a) whether the Bauxite deposits at 
Phutkapahar and Amar Kantak were 
wrongly estimated; 

(b) ~h~th~r the Korba Aluminium 
Plant is likely ·to be dosed down as · 
a result of this wrone estimation; . 

(c) wh'ether BALCO has demanded . 
an enquif;i fo fix responsibility for 
this and suggest steps to rectify the 
situation; and 

(d) if so, the facts thereof? 

THE MINISTER OF STEEL AND 
MINES (S.HiRI CHANDRAJlT YA-
DAV) ; (a) Mineable bauxite ore i'Ll , 
two depd~its h'as been found to pe . 
much lower than what was estim.,- ., 
ated by Geological Sur\rey of India, 
in . the com'se of investigations during 
1961-6~. 

(b) No, Sir. 

(c) Yes, Sir 

(d) Vai'iations in the actual reco-
v~Hble quantity of ores over thc>Se , 
initially estimated are inherent in 
geological investigations, although 
in the present case the variations 
have been of a higher order. 

Additional sources for continmug 
fulQ supply to Bharat Aluminium 
Company Ltd. (BALCO) on a long-
term basis have been identified. 
BALCO have already applied for 
mining lease for new areas. 

Malpractices in Employment of 
Indians in Oil Rich Countries 

" 133. SHRI S. R. DAMAN! : Will 
the Minister of EXTERNAL AFF-
AIRS be pleased to state: 

(a) whether Governmeht are aware 
of the large-scale malpractices indulg-
ed in the name of employment oppor-
tunities for Indian citiz~ns in oil rich 
countries; 

(b) if so, whether investigations a.re 
carried out in this respect; and 

(c) the reasons for not channl';lis-
ing such opportunities through Gov-
ernment employment exchanges and 
banning private agencies? 
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THfc DEPUTY MNWttfll W 
T&E MINISTRY OF JSXTKRNAL 
AFFAIRS (SHRI atfWPAL DA»):
(a) Government are aware of aome 
Urttafccfts where dMcaltias w w  
iac& 'by India* dUxena employed 
abroad 6r direct contract toasts.

(b) The case* ware referred to the 
annropriate authorities ®°r tavaati- 
gatlon.

(c) Government have already d«-
cided to regulate the recruitaM* <« 
Stilled. semi-sMlted and «nstalwd 
Workers for service in all foreign 
countries. Certain administrative 
procedures and meausres Hava been 
decided on and the Ministry of 
Labour shall be the focal for
this purpose

Am U m m i  te Brass aafl Ceawettoa 
talcs

•136. DR RANEN SEN. Will the 
Minuter of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether the Government have 
decided to amend the Drugs and Cos* 
metics Rules, 1945 to regulate the 
quantity of vitamins in the formula
tions sold ih the market; and

<b) if so, the main features thereof?

THE MINISTER OF STATE IK 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (CHOUDH- 
URY RAM SEWAK): (a) and (b).
Yes, Sir As required in the Drugs 
and Cosmetics Act, 1940, a draft of 
the amendments to the Drugs and 
Cosmetics Buies, 1945, was published 
m ttie Gazette of India on the 10th 
January, 1978 calling for public com
ments within a period of 90 days 
frojn the dcte of publication. Com
ments have been received and are 
under examination.

Calmtto Pac*’c C u ft i w l h f

•1S7. SHRI H ft. MtHGBltfKfi: 
Will the Minister of SKIPPING AMD 
TRANSPORT be please* to state:

(a) whether ha met the meqaĵ trs of
the East India Shipper* Association 
recently and discussed their prob
lems; ,

(b) if so, whether during tfag dto- 
cussion it was pointed out that subs
tantial capital investment should be 
made for modernising Calcutta Port's 
general cargo handling eqdifemant; 
and

(c) reaction of Government there- 
te?

THE MINISTER OF SHIPPING 
AND TRANSPORT (DR. G. S DHIL- 
LON): (a) Yes, Sir.

(b) It was suggested that adequate 
investment would be necessary for 
replacing the existing obsolete cargo 
handling equipment.

(c) An outl&y of Rs 121 99 lakhs 
has been suggested in the Fifth Plan 
for mobile equipment including 
heavy lift cranes for general cargo.

ILO Conference on Employment at 
Geneva

•138. SHRI D. D. DESAI: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether he attended « recent 
conference on employment, organis f̂ 
by the ILO at Geneva ;

(b) if so, the stand he took at the 
conference for creating full employ
ment Jn third world couzUrjes; and

(c) the impact of the conferenee on 
Indian economic poliey?

THE MINISTER OFu LABOUR 
(SHRI RAGHUNATHA BXQDY)i
(a) Yes, Sir.



<b) The stand taken, by me is in
dicated in my speech delivered at the 
Plenary Session of the World Employ
ment Conference; a copy of the speech 
is laid on the Table of the Sabha. 
[Placed in Library. See No. LT-11141/ 
7fl].

(c) The Declarations of Principle 
adopted by the Conference was largely 
influenced by the Indian concepts of 
Central Planning, basic needs-pro- 
gramme and Prime Minister's 20 point 
Economic Programme. The document 
also reflects India’s thinking on new 
International Economic Order. The 
Conference, in fact endorsed and adop~ 
ted various economic policies which 
we are following in our country.
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rn**mploymcnt among Women

* 139. SHRIMATI BHARGAVI THA- 
NKAPPAN: Will the Mini*‘er of
LABOUR be pleased to sla*e:

(a* the extent to which the mea
sures taken by Government to solve 
the problem of unemployment among 
women have succeeded; and

(b) to what extent the Centre has 
helped the States in this respect'

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): (a) 
and (b). Various development pro
grammes included in the successive 
Five Year Plans as well as the Annual 
Plans of the Centre and the States, as 
also the special employment schemes 
initiated during the 4th Five Year 
Plan, have created increasing number 
of employment opportunities including 
those for women who have got equal 
opportunities to seek employment ac
cording to their educational attain
ments and suitability.

The employment strategy adopted 
in the 5th Five Year Plan is to gene
rate substantial job opportunities 
through the implementation of pro
grammes In different sectors. In addi-

1472 L S-3.

tion, the 20-Point Economic Pro
gramme, currently under implementa
tion. would substantially accelerate the 
generation of employment opportuni
ties. One ol the measures taker, to 
increase employment opportunities for 
educated young people (includ'ng 
women; is the vigorous implementa
tion of the apprenticeship schemes.

Cost of Steel Production

*140. SHRI M. RAM GOPAL RED
DY: Will the Minister of STEEL
AMD MINES be pleased to state:

fa) whether the SAIL has made 
some experiments for reducing the 
co<=t of steel pioduction; and

t b) if so. the results thereof?
THE MINISTER OF STEEL AND 

MIXES i'SHRI THANDRAJIT YA
DAV)- fa) and (b). Presumably, ihe 
refrreT'e is to research and devel.p- 
inonJ schemes undertaken by the 
R>.D Organisation under SAIL and 
aime'i at reduction in the cost of p:c- 
cU.rticn oi sti*el. These schemes in
clude improvement in the lirir.R life 
of the I..D.Converters, optimum Blast 
Furnace Slag Regime and coal dust 
injection in blast furnace. These re
search schemes, by their very nature, 
are a continuous process and tangible 
and commercial results may become 
available over a period of time on.'y. 
However, some success has be*>n 
achieved in increasing the linirp i.fe 
of L.D. Converters at Rourkela Steel 
Plant. The research programme at 
Durgapur Steel Plant to increase MgO 
content in blast furnace slag has .-)lso 
shown encouraging results.
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LL.O. Report on Violation of Trade 
Unions Rights

P54. SHRI SAROJ MUKHERJEE: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether as per report of Inter
national Labour Organisation the 
trade union rights have been violated
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in 25 countries as published in a Cal
cutta Daily dated the 24th June, 1976;

(b) if so, the names of these coun
tries;

(c) whether India’s name has also 
been included in the list; and

(d> if so, the reaction of Govern
ment thereto?

THE DEPUTY-MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (d) This
presumably relates to the Interna
tional Labour Conference Committee 
on the Application of Conventions and 
Recommendations. India has not come 
in for any adverse comment

Long-Term Plan for Steel Industry

J)5a. SHRI C. JANARDHANAN 
Will the Minister of STEEL AND 
MINES be pleased to state-

(a) whether a white paper on long
term plan for Steel industry has been 
prepared by the Steel Authority of 
India Limited; and

(b> if so, the salient features there
of and the steps being taken for its 
implementation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD), (a) and 
0 »  A Wbite-Paper on Steel Industry 
was placed on the Tables of both 
Houses of Parliament by Government 
in Ma>, 1976. Among other things, it 
was. indicated therein that the prepa
ration of a 25 year perspective plan 
for steel industry has been taken .n 
hanr A Committee of experts has 
been appointed to examine in detail 
the varaous aspects connected there
with and prepare the plan

Survey of Closures aai Lay-0**

956. SHXIMATI PABVATHI KRI- 
SHNAN; Will the Minister of LAB
OUR be pleased to state:

(a) whether Government made any 
survey of the number of closures and 
lay-offs;

(b) in how many industries Gov
ernment could intervene; and

lc) how many industrial closures 
could be lifted m last three months?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) The Govern-
ment has not made any specific survey 
of the number of closures and lay-offs. 
However, the National Apex Body has 
constituted a Compact Committee to go 
into the cases of lay-off, retrenchments 
and closures

CM and (c). Information is being 
collected and will be laid on the Table 
of the Sabha

Delay In publishing of Telephone 
Directories of various Circles

937 SHRI VASANT SATHE: WiU 
the Minister of COMMUNICATIONS be
pleased to ''tale

(a) whether there is an inordinate 
delay m publishing Telephone Direc
tories for various circles in the coun
try; and

(bi if so, the facts thereof and 
actjon taken/proposed to be taken to 
ensure timely and correct publica
tion of Telephone Directories?

THE MINISTER OF COMMUNICA
TIONS (DR SHANKER DAYAL 
SiiARMA) (a) and (b). Generally 
there is no inordinate delay in the pub
lication of the Telephone Directories. 
However, directories in some cases have- 
not been published in time due to 
shortage of paper, delay in printing 
presses, etc. Every possible effort is 
being made to ensure timely publica
tion of telephone directories 
advance planning and tlAMijr gcttoa.
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Nationalisation of Bases in Tamil 
Nsda

958. SHRI MUBASOU MAHAN: 
SHRI C. CHITTIBABU:

WiU the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) wne'-her borne lepi^ntatives 
of some political parties have present
ed a memorandum to the Governor of 
Tamil Nadu urging him to have a 
rethinleing on bus nationalisation; and

(b) if so, names of the respective 
political parties of the memorialists?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND TRAN
SPORT <SHR± DALBIR SINGH): (a) 
and (b). A yetition m this behalf has 
been presented to the Governor of 
Tamil Nadu by the Secretary Tamil 
Nadu State Council Communist Party 
of India. No petition has been received 
by the State Government from any 
other political party However, three 
petitions, identical to that referred to 
earlier, one signed by Members of Par
liament belonging to A.D.M.K., name
ly, S/Shri K Manoharan, G Viswa- 
nathan, S. D. Somasundaram, K. A. 
Krisbnaswami, M. C. Balan and V. V. 
Swaminathan, the second one signed by 
S/Sfari M. Kalyanasundram, K Gopal 
and E. R. Krishnan and the third one 
signed by Smt. V Jayalakshmi and 
S/Shri R. V. Swammnthan. S Radha- 
ktishnan and M R. Lakshmi Nara
yanan, Members, Lok Sabha, have been 
presented to the State Governor.

$ij TTWT qfr^sr fw r , 
w s f o r  $  w&f vrik % *ir

Trftr «Rprnr %
% fira v^trer f%<rr w

t ; wH

(sr) m  zr¥ ftftr sm x
*rgPMI sr r  ^  »rf | ?

5far$JT <rtr h>ww %
:(^ ) 1976-77

% &1TH TO sfcir XVFTZ Ir w *  fa* 
f  « n t ^ r  s n r e r  iff  f * r r  $ 1

(w)
t o  «rfois*r 'r r̂f?T ^  m*sr %ttn 

% fa t  <tpt wpe vfts frT 
fw rT t f'FT % ^  % fa*T 1975—
76 % **  % afaR mwr
WWR Tt 80 WWf WT 
fwrur tot i

Curbing the Excess of Vitamins in 
Tonies

960 SHRI MOHINDER SINGH 
GILL- Will the Minister HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) whether on the recommendations 
of the experts, the Government are 
considering to <~urD the excess of vita
mins m tonics available m the mar
ket;

(b) if so, the action taken in the 
matte:; and

ic) the reaction of drug industry 
thereon?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF HEALTH A10> 
FAMILY PLANNING (SHRI A, Jt. M. 
ISHAQUE); (a) Yes.
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(b) Draft amendments to the Drugs 
and Cometies Rules,1945 regulating 
the quantity of vitamms in drug 
formulations were published on the 
10th January, 1976 calling for public 
comments Comments from public 
have been received and are under 
consideration.

(c) The associations representing the 
drug industry have sent their com
ments. These are uader consideration.

t o  sr>9t if *tw roif

9 « i .  « f t r  w * *  :  w t

SOT *3$ fa  :
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w fan  ftwr | t
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Housing facilities and Welfare Mea- 
saxe» for P & T. Employees of 

Kerala CircSe

963. SHRI VAYALAR’ RAVI- Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) the steps proposed to be taken 
to increase the housing facilities and 
other welfare measures for the P. & T. 
employees of Kerjla Circle during 
the year 1976-77; and

(b) the total amount spent thereon 
during the year 1975-76 and the am
ount allotted lor *he year 197(U7<V

THE MINISTER OF COMMUNI
CATIONS (DR. SHANKER DAYAL 
SHARMA): (a) It is propose 1 to cons
truct 245 quarters in Kerala, t> quarters 
have been completed recently. Cons
truction of 30 quarters is in progress 
Construction of 126 quarters is ex
pected to commence di;nng the 
current financial year and the cons
truction of more quarters will be 
taken up depending upon a' ailaKlity 
of funds.

The Welfare amenities provided to 
the staff include.

(1) Scholarships and Book awards 
to the children of low-paid em
ployees for technical and non
technical education;

(2) Medical facilities, recreation 
Clubs, canteens, retiring rooms, etc.

(3) Organisation of sports and 
cultural activities;

(4) Financial assistance from Wel
fare Fund during sickness, natural 
calamities such as fire, flood etc.

fh) The amount spent m 1975-76 
was Rs 5.07 lakhs and the amount 
allotted in 1976-77 is Rs. i5.82 lakhs.

ilosielg and Hotels of Public Sector 
Steel Plants

964. SAKDAR SWARAN SINGH 
SOKHI. Will the Minister of STEEL 
AND MINES be pleased to state;

(a. wlie*her the Hostels and Hotels 
of ail the public sector steel plants 
are run by private firms;

(b) if so, the names thereof; and

(c; pcnod for which these Hotels 
would be run by private contractors?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) to
(c). Tne information is being collected 
and will oe laid on the Table of the 
Hou'.e.

Financial Assistance to Gujarat far 
Construction of Mechanised Sailing 

Vessels

963. SHRI ARVIND M. PATEL- 
SHRI VEKARIA;

Will the Minister of SHIPPING 
AND TRANSPORT be pleased t(*
state:

(a) the financial assistance given 
for th» construction of mechanised 
sailing vessels n  Gujarit for the de
velopment of fishing trade during the 
Fourth Plan period; and

(b) the amount earmarked therefoi 
In the Fifth Plan?
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THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSP0RT (SHRI H. M . TRIVEDI): 
(a) Under the scheme for grant of 
loans for constrution of mechanised 
.sailing vessels or for mechanisation of 
existing sailing vessels. a sum of 
Rs. 85.60 lakhs was sanctioned during 
the 4th Pian to different parties in 
the State of Gujarat. The sailing 
vessels both mechanised and non-
mechanised generally operate in the 
.coastal .and overseas trade of the coun-
try, and also carry dry fish expor~s to 
:adjacent countries. 

(b ) A sum of Rs. 1.50 crores has been 
-earmarked in the 5th Plan for grant 

· ·of loans to sailing ;;essels owners for 
mechadzation in all the m a ritime 

:States. 

Effect of Saturated fats of H omogen-
ised Milk on Heart . 

967. SHRI VEKARIA : 
SHRI ARVID M. PATEL: 

Will the Minister of HEALTH AND 
F AM.ILY PLANNING be pleased to 
. state: 

(a) whether doub ts have been rais-
ed that saturated fats presen t in 
homogenised milk of ten lead to ~1 eart 

trouble; and 

. (b) If so, whether· any fresh study 
has been m ade into the matter and if 
so, the result thereof? 

THE DEPUTY MINISTER: :IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE) : (a) Yes. 

(b) The study · undertaken by 
I. C. M. R. has revealed that tot al fat 
in homogenised milk is 4.6 gms per 
cent as compared to 4.64 gms per cent 
of cows milk. The fatty acid profile in 
bomoge nised milk is essentia Uy simt-
!.11r to I hat of co"''s milk. 

Number Of Unemployed Pel!SG»s 
Registered with. Employment 

Exchanges 

968. SHRIMATI SAVITRI SHYAM: 
Will the Minister of LABOUR be 
pleased to .state: 

(a) whetlher a n umber of educate'1;· 
skilled, u nskilled and other ~ategories · 
of women, youths and others a"l'E!< not ' 
yet empioye d even though 'they h<We 
registered their n ames with employ-
ment exchanges in Delhi and else-
wil ere; 

(b) whether a number 
and gents teachers are 
employed si!'.lce long; and 

'Of ladies 
also ·un-

(c ) t he n um ber of educated persons 
whose names ar e re gister ed with em-

. p loym 2nt exch anges for mor e than 
three years but who have not yet got 
employment? 

THE DEPUTY MINISTER: iIN THE 
MINISTF':- OF L ABOUR (SHRI 
BA LGOVIND VERMA): (a) tC> (c) . 
The n umber of educated* job-seekers 
(all of whom a re n ot necessarily 
unemployed ) on the live register of , 
employment exchanges in the country 
was 48.05 lakhs as on 31-12-1975. Tllis 
included 76.7 thousand graduate trained 
teachers. 

While the dist ribution of educated· 
job-seekers by duration on live re-
gister is not available. the number of 
fresh registrations of such persons 
with the employment exchanges· dl!lr-
ing each of the last three .. years was 
as follows : 

1973 29.37 lakhs 

1974 23.81 lakhs 

1975 26.20 lakhs 

*Matriculates ann a1"ove. 
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Man-days Jost during 19'75 

969. SHiRI P. GANGA REDDY: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether man-days lost in· the 
country has been cut to minimum; 
and 

(b) if so, man- days lost during 
1975 State-wise? 

'THE DEPUTY MINISTER lN THE 
M INISTRY OF LABOUR (SHRJ 
BALGOVIND VERMA): (a) The 
total number of_ man-days lost due to 
strikes and lockouts during 1975 were 
only 2L56 millions as compared to 
40.26 millions during 1974. 

(b)° A statement is laid on the 
Table of the Sabha. 

Statement 

Table showing the number of nzandays lost 
(State-wise) due to strikes and lockouts 

during 1975(P) 

. tate 'Union Territory 

.Andhra Pradesh 

Assam 

-:Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Man;pur 

011i!fsa 

No. of 
mandays 

lost 

351,797 

102,933 

708,712 

22,625 

682,866 

291,<;08 

State/Union Territory 

Pnnjab 

Rajasthan 

TamilNadu 

·Tripura 

Uttar Pradesh 

West Bengal 

Andaman & Nicobar Islands · 

Chandigarh 

Delhi 

Goa 

Pondicherry 

T OTAL 

No. of 
manci.ays 

lost 

63,532 

125,550 

1,663,290 

667 

1,027,235 

13,812,364 

2,214 

6,634 

. 5,:1f8 

85,243 

.n ,936 

.. = Nil (P)=Provis ional 

Note : Informlition in respect of the remain-
ing States/Union Terri tories :s e;ther 'Nil' 
or not available . 

Sea Lil~· Meeting in New York 

970. SHEU HARI SINGH: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether India is going to par ti-
cipate in a Sea Law Meeting conven -
ed by U nited Nations at U.N. Head-
quarters in New York in the month 
of August, 1976; and 

(b) if so, the main proposals of 
India in the said Conference deliber-
ations? 

THE DEPUTY MINISTEFi: JN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DASS) · (a) Yes, 
Sir, India is participating in the CU !"· 

rent fifth sessien of the Law of the 
Sea Conference which began in New 
York on 2 Aul?ust 1976. 
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(b) Oq the major issues before the 
Conference, the p̂osition taken and 
supported by India is:

(1) The territorial waters of a 
coastal State, over which it exer
cises full sovereignty, extend to 12 
nautical miles.

(ii) The contiguous zone of a 
coastal State may extend to 12 
nautical miles outside the limits at 
its territorial waters.

(ill) A coastal State may establish 
an exclusive economic zone of 200 
nautical miles from the f'aseline 
from which its territorial Waters 
are measured. Within thiy, zone, 
the coastal State has Sovereign 
rights over both the living and non
living resources and exclusive mris- 
diction in regard to some other 
matters including the conduct of 
scientific research and control of 
marine pollution.

(ivj A coastal State, m addition, 
has sovereign rights m respect of 
its continental shelf and exclusive 
jurisdiction in respect cf scientific 
research. The continental shelf 
comprises the seabed and subsoil of 
the submarine areas that extend 
beyond the limit of the territorial 
waters of a coastal S4a*e through
out the natural prolongation of its 
land mass to the outer ('dge cf the 
continental margin or to a distance 
of 200 nautical miles from the K'se- 
line. whichever is more.

<v) The status of afchipelago 
should be applicable to all indivi
dual or groups or composite groups 
of islands whether they constitute 
?n independent State or an integral 
part of a continental State.

(vi) An International Seabed 
Authority with comprehensive po
wers should be created in crder 
effectively to control and exploit 
the resources of the international 
seabed area which are the common 
heritage of mankind.

Success of A ffv e n M d p  ■ Training 
Programme

971. SHRI DHAMAHKAK; Will the 
Minister of LABOUR be pleased to 
state:

(a) how far the special drive ini
tiated under the 20-Point Programme 
by the Centre, State Governments 
and private sector undertakings to 
accelerate the apprenticeship train
ing programme for enlargement of 
employment and training opportuni
ties to the educated unemployed and 
freshers, has succeeded;

(b) now much growth has been 
achieved <.0 far m the different trade* 
and professions such as engineers, 
technicians, physically handicapped 
and other weaker sections; and

(c) the step.s being taken to encou
rage women and rural persons to join 
and take advantage of the different 
apprenticeship schemes and the rates 
of stipends being paid to the different 
categories and who is to bear 'he ex
penses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA)- (a) and (b) The 
required information is given below • —

Trade Apprentices:

Number of 
apprentices 
m position 
as on 310th 

June, 
1975

Number of 
apprentices 
in position 
as on 13th | 
August, 
*976

State Sector 47,047 89.714
Central Sector - 22,189 50,691

T otal 69*36 140,405

Out of the above, 37,531 apprentices 
belong to the weaker sections, namely, 
scheduled castes: 12^35: scheduled
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tri.es: 3,355; Physically handicapped. 
250; minorities:. 18,584; and women 
apprentice*: 2,457.

Graduate and Technician Apprentices

Since July 1975, 12,884 graduate/ 
technician apprentices have been en
gaged under the Act. Out of these, 957 
belong to weaker sections, namely, 
scheduled castes: 230; scheduled tribes: 
41; physically handicapped: 5; and 
minorities: 681.

1898 (SAKA) Written Answers 5 0

por'Icn by the employer and the 
Government where. “Fresher” appren
tices are engaged. If ex-XTI boys are 
engaged as apprentices, the entire cost 
is borne by the establishment.

Analysis of Homogenised Milk t f  
Indian Council of Medical Research

972. SHRI YAMUNA PRASAD MAN- 
DAL. Will the Minister 01 HEALTH 1 
AND FAMILY PLANNING be pleased
to 4tate:

(c) For women and persons belong
ing to rural areus, a number of new 
trades have been designated which are 
specially suitable for these categories. 
Instructions have been issued to the 
Apprenticeship Officers to ensure that 
adequate numbers belonging to these 
categories are taken as apprentices.

Rate* of Stipend

Trade Apprentices:

1st Year • Rs. 130-p.m.
Ilnd \ea: Rs. 1 4 0 p.in
Illrd Ycai • Rs. 150-pm.
IVthYear • Rs. 200 -p.m.

Giadjtart: aud fcchnutan A['f'rcinice<

Engineer ng CiraduatcsJ Rs. 2hQ -p.m.
Sandu .ch course students 

from degree 1 tini-* R1*. J o - p.m.
tl !!•

Diploma-holdcrs Rs. 180 - p.m.
Sandiv.ch dploma- 

h- 'lder. from J ploma 
Institut i»n>. • Rs. 15c -p.m

(a) whether Indian Counci] of 
Medical Research «ias undertaken 
afresh analysis to determine the nu- 
tr.tive value and fat tontent in the 
homogenised milk supplied by the 
National Dairy Development Corpo- - 
ration; and

(b) if so, the result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE); (a) Yes.

(b) The composition of the Nationa 
Dairy Development Corporation milk is 
essentially similar to that of cows milk

Memorandum from Water Transport 
Workers’ Federation, Calcutta

973. SHRI SAMAR MUKHERJJSE: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(3 ) whether Government have re
ceived any memorandum from Water 
Transport Workers’ Federation. Cal
cutta. dated 204h July, 1976; and

Cost of stipend etc.

The cost of stipend is borne by the 
employer m full if such an employer 
employs 500 workers or more in hi* 
establishment. In the case of employers 
employing less than 500 workers, the 
cost of training including stipend upto a 
specified limit is shared in equal pro.

fb) reaction of Government there* 
to?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRTVEDI):
(a) yes. Sir.

(b) The matter is under examinatfaa.
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1975-76 6496.41
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197 c—76
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13. 49

26. 27

3 71 

4. 30 

5 94

30 09
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33 . 58

Tfw^ forto* Trahra % STTOf 
*T jR , 1 97 6 <TG 194 . 6 sfW
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Directive to exclude Contract La.hour 

from Membership of Unions 

975. SHRI D. K. PAND:A,: Will .the 
Minister of LABOUR be pleased to 

· .state: 

(a) whether Government have 
· ,given a .. dir:ective to exclude contract 
. :labour frohi the membership of 
' Unions at the. time of verification in 

the year 1'976; 

(b) whether such a directive issued 
covers all categxirie5 of ·workers or 
·only for mining industry and iron-

- ·ore· mines workers; ·and 

(c) if so, the facts thereof? 

Tf!E DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c) . . In 
accordance with the Procedure for 
Verification· of Membership· of Unions 
for the purpose of recognition under 
the Code of Discipline, only those 

· workers are included in t'.!e lists of the 
~ unions who were on t,hle Muster Roll of 
. the managem,ent on t'.!e date of reck-

oning. : This criterion is generally app-
lied in the case of all categories of 
industries and in all States except 

.where recognition of unions is regulated 
.. by . a statute·. Certain instructions/ 
darificahons are issued· to verification 
~fficers wi:th regard to- thi~ Procedure 
irom time to time. 

PasseJ!g~r:-C\llll-Cargo Service to New 
· Ma:11:gal'ore · Port 
;. . 

976. SHRI P. R. SHENOY: Will the 
- Minister · o-f SHIPPING AND TRANS-

:PORT be pleased to state: 

--· (.al _wheth.er there is a pr_essing de-
mand for regular passenger or pas-

'~seng~r-cum-cargo service to· Nevv 
Mangalore Port from Bombay; and. 

(b) the reaction of Government 
-~hereoo? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. 'TRIVEDI): 
(a) Some requests have been received 

. for introduction of passenger-cum-cargo 
$ervice between Bombay and New 
Manga_lore Port. 

(b) Quantum o:f cargo and n umber 
of passengers available show that suen 
a service would not be viable. It may 
be mentioned that thou_gh such a 
serv ice was in operation in the early 

_last decade, it had to be closed down in 
1969 due to continued heavy losses. 

Diver!>ificatiou of Durgapur Steel 
Plant's Production 

977. SHRI INDRAJIT GUPTA: Will 
the Minister of S''i'EEL AND MINES 
be pleased to state : 

(a) ";hether foe Durgapur Steel 
---P lant's losses are continuing due to 

uneconomic p rices of wheel and axle 
sets supplied to the Railways; 

(o) whether some wheel and axle 
sets are still being imported from 
abroad at much higher prices; and · 

(c) if so, a : tion, if any, being 'taken 
1:.o r~vise the p r ices of incligenously 
made sets or to diversify Durgapur 
Steel Plant's _production pattern? 

THE DEPUTY MINISTER IN T!IE 
MINISTRY OF STEEL ASD MINES 

' (SHRI SUKJIDEV PRASAD) : (a) 
Yes, Sir. The loss suffered by Durga-
pur Steel P lant on manufacture of 
wheelsets in 1974-75 and 1975-76 was 
Rs. 557 lakhs and Rs. 531 lakhs res-
pectively. 

(b ) Yes, Sir. B ut these relate to the 
orders placed by the Railways, in 
1975. No fresh orders have been 
placed O'r are likely to be placed in 
1976-77 by the Railways for import. 

(c) Regarding revision of the pric£s 
of · indigenously made wheel sets, the 
matter has been · taken up with 
;Railways. 



The question of diversification of 
Parg&pux Stqel Plant's pn>duct-mix is 
Ming examined and the Metallurgical 
sort Engineering Consultants (India), 
limited have been asked to prepare a 
report on it.

ftMdwill Dddktisoi abroad to 
amplify Emergency Gains

. 978. SHRI K. LAKKAPPA: Will
the Minister of EXTERNAL AFFAIRS 
be pleased to state whether this Minis
try is making any efforts to send 
goodwill delegations to the European 
nations to explain the gains of Emer
gency and the political view points to 
counter the false propaganda?

m o. ̂  w ***-: ■ m t  i  ■ * n .

f t  fro  *r f% :j

(v ) m  f a f t  i ^ t t p t ^ m  % 
‘srciis m M T  f t  
f t  w r m  a- |;

( * )  *rf* $r, «ft ^ i f  *  
fertr «rff flfWf

*Rff m f a  *n? ?wt w fr  fte fr
TTfw^r ivnw ftpwfy * w  -jf;

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS). Whenever 
our Ministers, important personalities 
and senior officials pay visits abroad, 
including to the countries mentioned, 
the opportunity is availed oi by them 
to explain the situation in India in cor
rect perspective both to the Govern
ments as well as to influential sections 
of the public in the countries concern* 
ed. Besides, our Missions abroad have 
continued their efforts to explain the 
gains of the Emergency and to counter 

'misleading propaganda through the 
usual channels of external publicity.

(*T) fotflr *  ftanfr f o f t  W

Tift $ irfr fjFT-fto 'srrste mvU iV  
% vk  for *nr $ ?

ft*  w wwmt if 
(«ft IWAt  ftffrj : ( * )

I

(«r) swrpt
% Jrcff xftx
trre^rsr Yifter r̂raNf vr wflu

f w  *m  $ :—

12- 8-1976  ^fr’STWrt
f t  TfN?rf v $ t  f t  w iii*

f t  ^VTT

‘
( 0 (*>

( i )  jit^«?fT*rTwffr<rt? « r t v r f v % w  *f 
iooo.oo*«sf?f«r*f*fa*TTif t frc3 r* n n f

91 20- 1-74
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( 0  ( 2)

*(2) inr<? »ft tit if 30 20- 4 - 7 5
10 0 0 . o o ?e  srftrw*rsrf?r *rrg f U r  $  «rf

< 3) **  1975-76 % fatf f^=fr STVrfW ffRT W*“ 58 2 2 -1 -7 6
»rf ifarcr % vatar *? sft »fr *<r $

5«o . 00 5 © srfa «RJrf?r»?T? tferrfrftrfafr 
fr frwr r «rTw<ff snrrr ^ rr f *rf ftrtf **

(4 )  W* 1974-75 T. fa *  fr * #  SW*?* ffRr BT* 17 2 7 -6 -7 6
*rf f^TT Tt3r*rrT -7; ^ xrt

#*frfrF<T5f 5 0 0  oo^osrfn*3r=fsrPT»r-5 ^
*r #T'mrv jr?, irf ftr-tr

aw

{ 5) 3^57 sPFTtf'fiTT ^  f̂arSTT ^ fa* W  ^  Tf 32 1 -8 -7 6
V srcfto 300 00 * c srfasra srfcirrf ̂

TT i? STT^J T f^ T ^ f  JTT, »rf f*td
atf

f*wt sr# fcsft yfT-ê vr 
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Steel Target Link-up with Economic 

Growth Bate

981. SHRI M. RAM GOPAL REDDY: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether Government propose 
to link-up steel target with the 
growth rate in the country s economy 
in future, and

(b) if so, the proposed steps envi
saged in this direction7

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD). (a) 
While fixing the target of steel pro- 
duction the Government keeps m 
view several factors like, the ex
pected rate of growth of the economy, 
increase in industrial production, de
mand by steel using industries, demand 
by steel exporting engineering indus
tries, direct exports of steel, resource 
availability etc.

(b) A Committee of Experts under 
the Chairmanship of Director (Techni
cal), Steel Authority of India Ltd has 
been set-up for drawing up a long term 
perspective plan for the steel industry

Shortage of Measuring Glasses

982 SHRI D. B. CHANDRA GOWDA 
WiU the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state

(a) whether Government are in
sisting on tihe maintenance ofv duly 
certified millilitre measuring glasses 
(which are hard to obtain "i in drug 
stores, to measure out liquid drugs 
from bulk size bottles,

(b) whether some druggists have 
stopped selling the liquid drugs in 
smaller quantities like an oun<-c or 
two; and

(c) if so, the action taken in the 
matter?

THE DEPUTY MINISTER IN THE. 
MINISTRY OF HEALTH AND FAML 
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes.

(b) According to the information 
available with the Government of 
India, this is not correct.

(c) Does not arise.

Production Capacity of Non-ferrous 
Metals

983 SHRI R. S. PANDEY: WiU the 
Minister of STEEL AND MINES be 
pleased to state:

(a' whether Government have a 
plan to increase production capacity 
of non-ferrous metals; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV7 PRASAD)- (a) 
Yes Sir.

(b) The steps being taken to in
crease the capacity for production of 
major non-ferrous metals viz. alumi
nium ropper. zinc and lead are given 
below —

(1) Aluminium. The present in
stalled capacity for production of 
aluminium in the country is 275,000 
tonnes p a. This capacity is sufficient 
to meet our present demand. In fact 
India has reached self-sufficiency in 
aluminium. In order to meet demand 
which is likely to go up in future, addi
tional capacity to the extent of 123,000' 
tonnes p.a. (100,000 tonnes in the pub. 
lie sector and 25,000 tonnes in the pri
vate sector) has already been licensed 
and is under various stages ol imple
mentation.

(2) Copper: At present, Hindustan-
Copper 1M. has got 3 eaelters, feavtn*
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Installed capacity of 57,000 m.t. per 
annum as o«r break up given:

y i. Flath smelter at G h a r s i i a

t

2 . Reverb eratory furnace at 
Ghatsila

16,500 m.t. .
9,500 m.t.

3. Flash smelter at Khertri 31,000 m.t.

T o t a l 57,000 m.t.

The smelting capacity of the flash
smelter at GhatsiJa is planned to be in
creased from 16,500 to 30,000 m.t. by 
about 1980-81. A feasibility report has 
already been prepared for the proposed 
expansion. With this proposed expan
sion, the capacity will be adequate for 
the concentrates, planned to be pro
duced, upto 1985-86.

For feeding the smelter capacity 
available now, Hindustan Copper Ltd. 
have drawn up schemes for the expan
sion of mining capacity as per details 
given below:

Snrda: The present rate of produc
tion of 1,000 tonnes of ore per day is 
to be increased to 1,300 tonnes per day.

Mosaboni: The present rate o( pro
duction of 55,000 tonnes of ore per 
month is to be increased to 80.000 
tonnes per month.

Chandmari: The present rate of pro
duction of 500 tonnes of ore per day is 
to be increased <o 1,000 tonnes per dav.

Malanjkband: This project is be.r.g 
designed to ultimately produce ore/ 
concentrates equivalent to 23.000 tonnes 
of copper metal per year.

(3) Zinc: At present there are two 
zinc smelters in the country—one m 
tbe public sector at Debari near Udai
pur being operated by Hindustan Zinc 
Ltd, and the other in private sector at 
Alwaye (Kerala) being operated by 
M/s Cominco Binani Zinc Ltd. The 
capacity of the smelter at Debari Is 
being increased from 18,000 tonnes to 
4QjQ00 tonnes per annum. The Hindus

tan Zinc Ltd. is also setting up a zinc 
smelter at Visakhapatnam based on 
imported concentrates with a capacity 
of 30,000 tonnes per annum. Both the 
schemes of Hindustan Zinc Ltd. are 
likely to materialise by the end of 
1970. In addition d 'letter of intent' 
hat been granted to M/s. Cominco 
Binani Zinc Ltd. to expand their capa
city from 20.000 to 40,000 tonnes per 
annum. On completion of these pro
jects the capacity for zinc production 
will go up to 115,000 per annum.

(4> Lead: There is at present only 
one lead smelter m the country at 
Tundoo (Bihar) in the public sector, 
being operated by Hindustan Zinc Ltd. 
This «m&lter is under modernisation to 
realise annual lead production 8,000 
tonnes. In addition a lead plant of’
10,000 tonnes per annum capacity is 
being set up in the Vizag Zinc Smelter 
Project which is likely to be commis
sioned m 1977.

Technical and Financial Collaboration 
Agreements wi*h international Tele.

phones and Telegraphs, U.S.A.

984 SHRI SOMNATH CHATTER- 
JEE. Will the Minister of COM
MUNICATIONS be pleased to state:

(a) whether Indian Telephone In
dustries entered into technical and 
financial collaboration agreements 
with the Interna* ional Telephones and 
Telegraphs (ITT), U.S.A.:

(b) if so. thP outlines of the terms 
of the agreements;

(c) whether financial collaboration 
agreement is still in force; and

<d) if s,\ the facts thereof?

THE MINISTER OP COMMUNICA
TIONS (DR SHANKER DAYAL 
SHARMA): (a'l Yes, Sir.

fb) to (d). Two agreements were 
signed by the Government of India 
and the Indian Telephone Industries 
Ltd., with the International Tele- 
pone and Telegraph Corporation Group
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on the 21st May, 1964. The first agree
ment was with the International Stan
dard Electric Corporation (which is a 
subsidiary of the ITT Group) of New 
York, for the licensing of manufacture 
of Fentaconta type of crossbar switch
ing equipment in India and for the 
grant of loan of one million U.S. 
dollars to the Indian Telephone Indus
tries Ltd., and Investment of 1.25 
million U.S. dollars in' the equity 
capital of the Indian Telephone In-

- dustries Ltd., for financing the Cross
bar Project. The second agreement 
was with the Bell Telephone Manu
facturing Company of Antwerp, Bel
gium (which is a subsidiary of the 
International Standard Electric Cor
poration of the ITT Group), for the 
supply of know-how and equipment 
for the manufacture of crossbar ex
change equipment m India Both the 
agreements were initially valid for a 
period of 7 years, from 21-5-1964. In 
order to enable ITI to reach the rapa
city envisaged in the agreement and 
to remove the difficulties faced by the 
Posts and Telegraphs Department in 
the working of crossbar exchanges, the 
agreements were extended twice by 
periods of one year each beyond 20th 
May, 1971. During the extended penod, 
no royalty was to be paid by ITI to the 
ISEC. The loan given by ISEC is to be 
repaid by ITI. Tlie question of pur
chase by the Government of the equity 
shares held by ISEC 5n IT! is under 
consideration.

Indo-U.S. relations

985 SHRI P M. MEHTA; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether relations between Tndia 
and U.S.A. are improving; and

(b) whether U.S.A is keen lo im
prove the relations and as a gesture 
thereof has agreed to supply more 
Uranium to India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL a f 
fairs (SHRI BIPINPAL DAS): (a) 
It is the Government of India's policy

to have mature and eoaatructjve rela
tions with the United States of Awe* 
rica. These relaidns have shown iobq 
improvement in recent years.

(b) Under the 1963 Agieiment on 
Atomic Energy Co-operation for Civil 
Uses, the US is committed to supply 
fuel for the Tarapur atomic power 
station for the efficient and continuous 
operation of the station. The first 
shipment of fuel tor the current year, 
which had been delayed bccause of 
objections by certain groups m the 
USA, was released in July, 397fi. The 
export licence for the second shipment 
is still under consideration of the 
Nuclear Regulatory Commission which 
hat not yet taken any lection in the 
matter.

C^ologicd1 Survey of I1 P.

986 SHRI ISHAQUE SAMBHALI: 
Will the Mimster of STEEL AND* 
MTNES be pleased to .statp

(a) whether Government ere at 
present conducting a geological sur
vey in U.P to find out mineral depo
sit's particularly m hill areas; and

(b> if so. the findings thereof7

THE DEPUTY MINISTFR 1?: I HE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD)* (a) 
and (b). The Geological Surrey of 
India is currently conducting investi
gation of mineral deposits in Almora, 
Pithoragarh, Chamoli and other areas 
including Banda, Jhansi and Mu/apur 
districts It is premature to indicate 
any findings at present. A statement 
of the mineral depoists so far investi
gated by Geological Survey of India 
in these areas in U.P, is 1a?d on the 
Table of the House. [PtaV'i in Lib
rary. See No. LT-11U4/76.J

Sestrnctartng of H.SA.

687. SHU B. V. NA1K: Will tit*
Minister 0f STEXL AMD MINIS lie 
pleased to state the progress
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o far, in r̂estructuring of Hindustan 
Wttl Lttftitfed* , :

D^ptlTY m in ister  IN THE 
f c W & Y  W ^AND MINIS
(& tjg PRASAD): T^t
retfrnctvring iff Hin<U»stan Steel
Linjited involves a number of legal
and other formalities under the pro- 
Y|*ion|$ of the Companies Ac*
and certain other enactments. Action 
is in t|>nd to copnplete these fopvU ’ 
ties & gftriy a<» possible. , Meanwhile, 
the .adjcoiniatrativ* control of Central 
Sale  ̂ prgafusatfon, Central Transport 
and Shipping Organisation and of the 
Xjtfpdon -Office of J8in4ustan Steel 
limited ha* been transferred to SAIL 
International Limited. Similarly, the 
adaajnstrative coptrol of the R. and D. 
Organisation and the Management 
Training Institute has been transferred 
to Steel Authority of India Limited. 
Inadequate Wages paid *• workers 

in W totey
888. SHRI M. S PURTY Will the 

Minister of LABOUR be pleased to 
state:

(a ) whether Beedi industry is earn
ing huge profits hut the workers are 
not paid adequately;

(b) whether a part of the cess on 
beedi production is proposed to be 
utilised for the welfare of workers, 
and

(c) whether Government have re
ceived complaints that the Beedi 
manufacturer  ̂have failed to pay their 
workers according to the Minimum 
Wages Act?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVTND VERMA): (a) and (c). 
Information is not readily available 
about the profits earned by the Beedi 
industry. Payment of minimum wages 
to beedi workers falls within the 
Sites’ sphere and the State Govern- 
Merits are th«< afepHVri*** Govcrn- 
ntttfts under the MtnbnuA Wages Act 
to fix/revise the minimum wage® add 

necessary steps for theit enforce
ment.

(b) The Beedi Workers Welfare 
Ce*s Act, 1979 {No. $6 of 1976) pro
vides for the l?vy and collection by 
Vay of cess for the purposes of the 
Beedi Workers Welfare Fund Act, 
1976, On so much of the tobacco as is 
issued to any person from a warehouse 
for any purpose in connection with the 
manufacture of beedi, a duty of excise 
at such rate not exceeding one rupee 
per kilogram on such tobacco as the 
■Central Government may, from time 
to tune, fix by notification m the Offi
cial Gazette.

Shortage of Insecticides and Afttl- 
lllalaria Drugs

989 SHRI P GANGADEB: Wilt
the Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:

(a) whether there Is Shortage of 
insectfeideg and anti-malanal drags 
in the ceuntry;

(b) if so, the measures which are 
being taken to import the above tjrv 
items for their adequate utilisation to 
help to fight reoccurrence of malaria; 
and

(c) the steps taken to overhaul 
anti-malaria network in the rural 
areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
I8HAQUE): (a) and (b). All insecti
cides except some quantity of D.D.T. 
are available in the country. During 
1976-77, 4000 M.T. of DDT 75 per cent 
and 'he required quantity of Chloro- 
quine and Primaquine powder have 
been/are being imported. UNICEF 
and W.H.O have also provided some 
quantity of anti-malarials as gift.

(c) (i) A modified plan of operation 
for controlling materia in (be country 
ha* been prepared. The exutrag units 
which carry out anti-malaria work in 
the rural area* shall be re-orgwiaed*

(|i) Supervision of the ’stafc
has been tortfed yp.

1472 LS—3.
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(iff) Adequate drugs have been pro
vided under the National Malaria 
Eradication Programme and made 
available through the trade channels 
Where it is apprehended that the 
drugs may not reach through the 
health staff, anti-malarials are being 
supplied through ppnchayats.

(iv) Drug resistance studies are be. 
ing carried out to delimit the extent 
of the problem of Chloroqtrine resist
ance in P- falciparum cases and to 
determine the drug regime effective 
against the same. To combat the 
situation, quinine tablets/ampoules 
have been suplied to the concerned 
units.

(v) Increased quantity of various 
insecticides have been supplied this 
year to the States. Where the vector 
has become resistant to D.D.T., alter
native insecticides have been provided 
to the units.

Widening of Buckingham Canal

990. SHRI K. SURYANARAYANA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether there is any proposal 
for widening the Buckinghom Canal 
to make it more useful for inl&ni 
water transport; and

(b) if so, the main features of this 
scheme?

THU MINISTER OP STATE IN 
THE MINISTRY SHIPPING AND 
TRANSPORT (SHRI It M. TIII- 
VfeuI)' (a) Central assistance 
amounting to Rs. 66.60 lakhs has so 
far been advanced by the Government 
of ladia to the Governments of Andhr  ̂
Pradesh and Tamil Nadu for deepen

ing of this canal. The Study Group 
appointed by the Central Government 
in its report submitted in 1974 had 
recommended that for the improve
ment of this Canal, steps should be 
taken by th© Governments of Andhra 
Pradesh and Tamil Nadu t0 initiate 
mechanisation of country boats and 
formation of cooperative societies etc. 
which might promote inland water 
transport in this area. Steps in those 
directions have not been taken by the 
two State Governments and inspite of 
the investment mentioned above la 
the first phase of deepening of Uiis 
canal no improvement in the number 
of boats plying in the canal or in the 
tonnage transported has occured. The 
State Governments of Andhra Pradesh 
and Tamil Nadu were informed in 
February 1976 that their schemes for 
further deepening and widening of the 
canal might be kept in abeyance for
2 years and the position might be 
reviewed thereafter.

(b) Under the first pha*-e, the canal 
has been restored to a depth of 3 ft. 
and a width of 20 ft. Under the 
second phase, it is proposed to increase 
the depth and width of the canal to 
6 ft and 33 ft. respectively.

Damage to Lock-gate in Haldia

991. SHRI MOHAMMAD ISMAIL: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the newly built Lock- 
gate in Haldia is damaged; and

(b) if so, the facts thereof?

THE MINISTER OF 9TATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M TRI- 
VBDI): (a) No.

(b) Does not aria*.
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Non-Journalist Wage Board oa 
htterim Relief

993. SHRI RAM PKAKASH; Will 
the Minister of LABOUR be pleased 
to state:

(a) whether the Non-Journalist 
Wage Board has rubmltted its report 
on interim relief; and

(b) if co, the main’ features thereof 
and Government's decision thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). The 
Wage Board was asked to give its 
views on the question of fixation of 
interim rates of wages. These have 
been received and are studied.

Health Care in Kviftl Areas

994. SHRI SUBODH HANSDA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) the latest programme and 
position report to expand health care 
and medical facilities in the rural areas 
of the country;

(b) whether Government are get
ting adequate support and cooperation 
from Indian Medical Association in 

projecting and carrying out Rural 
Health Scheme; and

(c) whether Government have ap
proached the National Forum of Doc
tors for generating support for Rural 
Health Scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) The health services 
in rural areas are being administered 
through Primary Health Centres, sub
centres, dispensaries both Allopathic, 
Ayurvedic and Unani.

At present there are 5,328 Primary 
Health Centres functioning in the 
country as on 31-3-1976. To provide 
better diagnostic facilities and ade
quate treatment in rural areas, jt has 
been decided that one out of every 
4 Primary Health Centres be upgrad
ed to 30 beded Rural Hospital to pro
vide both generalised as well as spe
cialised services in medicines, surgery, 
anaesthesia and obstetrics and Gynae
cology.

During the 5th Plan, the following, 
programmes are  proposed to be im-
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plemented for the better medical faci- 
in & e  rural arsW*:—

(i) one Primary tttflth Centre lor 
eafch Community Develop 
merit Block;

(ii) ong sub-centre for a popula-
• tion of 10,060.

(iiH in building for
Primary Health Centres, staff 
quartprs, ^pupment in the 
prom t PHCe and aub-cent
res phal} fee rn&0*ed in a co
ordinated manner;

(iv) 9 provision for drugs @
Rs. UO0Q and Be. 2,000 per 
apnum for each Primary 
Health Centre and sub-centre 
respectively is also to be 
made.

(v) to introduce multi-purpose 
approach on a phased man
ner throughout the country.

(b) Yfs.
(c) No.

fending ĵgjfksMwu for New Tele- 
tfeene cooneettaoy $b Dbtrtcip Inna- 

gaî » f**a*gar *»4 R»Jk«t

995. SHRI ARVIND M. PATEL: 
SHRI VEKARIA;

Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) whether a large number of ap
plications are pending with the Gov
ernment for new telephone connec
tion s & the Districts of Junagarh, 
Jamnagar and Rajkot;

(b) if so, the facts thereof; and

(c) the criteria adopted by the 
Government for giving new connec
tions?

THE MINISTER Of COMMUNICA
TIONS (DR SHANKER DAYAL 
SHARMA): (a ) and <b). The requi
site information tT  being collected
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and will be laid on the Table of Lok 
SsMa* !

(c) Applications for telephone con
nections are registered on payment of 
ataxtte dpPOlfi uqfer OXT,, |^«cial 
and General Categories. As tier jutea 
applicable at present, allbfcfflF cap*- 
city is apportioned between the three 
categories in the ratio of 75:10:15. 2& 
per cent of the connections under 
OYT and 5 per cent of the connections 
under Sfrecfal Cafefory' are #r*n oh 
out of tttm basis on the fw aa^ynd*-- 
tions of the Telephone, Advisory Com
mittee and the remaining cmiections 
are released in the order of registra
tion. Moreover, under OTT catego
ries, out of turn connections are pro
vided to the Government departmeifts 
Public Sector Undertakings and 
foreign exchange earners Under 
ndh-OYT cfctegoiQr, out of turn con
nections are provided to Foreign mis
sions, M.Ps M.IkAs, Distinguished 
persons, etc.

f t  w w t f f  *wr lr wft q *  nm  
f t  f t *

996. f t  w to *  : wr^hr-
qfan* *  f t  f t  rrr

ft? :

(V) WT 27 wfa, 1976
(T few w r r  y f

*rr?r % wfV qv ?rw *m r  »rf f t  ito  
sravr ft*  <rcrr *nrr forr $ ;

( » )  trf* <prr
3  frctf f a
% *rr v rw  *  »

(«r)

(w) m w / tim tim v rn m l
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Construction of National mp.ways bl 
Ke,:-ala\ 

997. SHRI C. JANARDHANAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the progress so far made in the 
cOnstruction of National Higliways, 
passing through Kerala-. State;.· and 

(b) the amount earmar.ked for thi3 
purpose ,during the year 1976-77? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI DALBIR 
SINGH): (a) Two statements indicat-
ing the progress made upto 30th June 
1976 in the construction of National 
Highways (separately for road and 
bridge works) passin·g through Kerala 
are laid on the Table of the House. 
[Placed in Library. See No. LT-
11145/76]. 

(b) A sum of Rs. 220.00 lakhs has 
been earmarked for construction of 
National Highway (original) works 
in Kerala during 1976-77. 

Help in IndePendenee Struggle of 
East Timor 

998. SHRI SAIROJ MUKHERJEE: 
Will the Min'ister of EXTERNAL AF-
FAIRS be pleased to state: 

---.... 

(a) the ~teps the Government of 
India propose to take to help the peo-
ple of East; Timor in their struggle for 
independence and sovereignty; and 

(b) whether any steps are contemp-
lated to take up this matter in the 
U.N.0.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFF-
AIRS (SHRI BIPINPAL DAS): (a)1 
As the Hon'ble House is aware, the 
present position is that the Provisi-
onal Government of East Timor for-
med by various political groups 
convened a Peoples Assembly which 
unanimously decided on 31st May, 1976 
to request Indonesian Government 
for immediate integration of the terr-
tory with Indonesia. Indonesia has 
subsequently enacted legislation to 
that effect and as a result East Ti-
mar has now been intergated with 
Indonesia. 

(b) Does not arise. 



Written Answer* AUGUST 19, 1976 Written Anmom 7 6

VJS. WmPlHo« PwwBWm AwMtjr 
i of MMeU M M iaa In CAOte

999. SHRI SAROJ MUKHER.TEE: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state the 
reaction of the Government of India 
regarding the resolution adopted by 
the Human {Rights Commission of 
U.N.O. demanding from the Chilian 
Government an amnesty to thirty 
thousand political prisoners including 
the leader, Louis Carvalon?. . . .

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI BIPINPAL DAS): The Ques
tion of release of political prisoners 
in Chile, including Louis Carvalon, 
has been under consideration of the 
Commission on Human Rights since
1974. India supported the resolutions 
and decisions of the Commission on 
the subject.

.Cepper-T Device n  Csa|nceyil?a»

1001. SHRI MOHXNDBR fINGH 
GILL: WiU the Minister «f HEALTH 
AND FAMILY PLANNING be pleased 
to state:

(a) whether the copper-T device as 
contraceptive has proved to be mttfe 
useful and popular than the loop; and

(b) if so, whether Government is 
considering to manufacture *it commer
cially in the country and supply it to 
hospitals and nursing homes?

. THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes.

(b) The Government has decided to 
manufacture Cu-T 200 in India. The 
details in this regard are being.worlted 
out.

Trade with D.P.R.K.

1000. SHRI SAROJ MUKHERJEE:
Will the Minister of EXTERNAL 

AFFAIRS

be pleased to state the measures Gov
ernment propose to increase trade 
with Democratic People’s Republic of 
Korea and further strengthen the 
friendly ties with that country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFF
AIRS (SHRI BIPINPAL DAS) - India’s 
trade with the Democratic People’s 
Republic of Korea (DPRK) is gove
rned by the long-term Trade and Pa
yment Agreement concluded between 
India and that country in 1974 ind 
valid till February, 1977. The Trade 
b̂etween India and DPRK has grown 

from a modest level of Rs. 8 million 
in 1970 to RS 69 million in 1974 anl 
Rs. 107.3 million in 1975. India 
consistently endeavoured to strengthen 
the friendly releations with DPRK.
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BiiMliv of Flnt Ship at Ctchii

100G. SHRI VAYALA® RAVI Wit1 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state

(a) progress made in building of the 
first ship at the Cochin Shipyard, and

(b) the JWtpre ot wopfe* completed 
so far and this period by which it is 
expected to be commissioned7

THE Mpn$T£ft OF «A J R  JQS THE 
MINISTRY O* SHOTnre A*D

TRXNSPOfcT (Bfi&I k  *4. *RlV$DI):
(a) and (b). IH forms of *tHe <faaihk$) 
the ftrs* «hij» }s scfcadujlsd *F  dalhPsr* 
by the end of June, 1078. Tht Ipte}
oi the ship was laid on 11th February! 
1976

About 8,200 Tonnes of Steel has 
a*restdy bean seceiv^ at 4^ f aocU 
another 5 900 Tonnes are to arrive by 
September, lffflf. Abtui 2,30ft *ftxines 
of steel has already been proceased. 
This inducts* 93 w k$  of dpubia bottom 
fabricated and erected in, tha Qpcfr. 
Total steel assemblies completed is 
1,610 Tonnes Orders have already 
been placed for Main Engine, Steering 
Gear, Shafting and ' Stem Gear, 
PrsptUers, Stem Frame and .Hinder 
Outfit Action for procurement of 
various other items required is in 
progress

It is expected that tfcte Ship would
V  launched during the third Quarter 
of 1977

VT
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Working class consumer price index 
D1µnbers for 1961, 1971 and 1975 

1008. SHRI SOM:'JATH CHATTER-
JEE: Will the Minister of LABOUR 
be pleased to state: 

(a) the Index numbers of consumer 
prices·' for the working class, employ-
ment, productivity, money wages arid 
real wages in 1961, 1971 and 1975; and 

. ~ ~ 

(b) State~wise index numbers ot 
consuµier prices for the working class, 
employment, productivity, money 
wages and real wa~es in 1961, 1971 
and 1975? 

THE DEPUTY MINlST,ER IN THE 
MINlSTRY OF LABOUR. (SHIU 
BALGQVIND VERMA); (a) The 
infu~a-t'ion ~vaill;lble ' wit.h the L.abour 
Bureau is given in the statement 

(No. I) laid on the Table of the House. 
[PU.iced in Library: See No. LT-11146/j 
76]. 

(b) The position/information in 
respect of each of the Index· Numbers 
is given below: -

(i) Consumer Price Index Numbers fdr 
Working Class (Industrial Workers) 

The Labour Bureau is not compiling 
the State-wise Consumer Price Inde:< 
Numbel'S. ' ;<·However, Consumer Price 
Index Numbers in respect of some 
important industrial Centres are given 
in the statement (No. II) laid on the 
Table of the House. [Placed in Library. 
See No. LT-11146/76]. 

(ii) Employment Indices 

The State.wise Index Num~ers of 
Employment in Factories, Mines and 
Plantations for the · years, 1961, 1971 
and 1973 lire given in the statement' 
(No. III) laid on the Table of thle 
House. [Placed in Library. See No. 
LT-11146/76]. 

(iii) Productivity Indices 
Indices are available only for 

selected industries at all-India level 
and are given for the years 1961 and 
1966 (latest . availaWe year) in the 
statement (No. IV) laid on Hie Ta,ble 
of the House. [Placed in Library. See• 
No. LT-11146/76]. 

(iv) lndices of Money Earnings 

State-wise Indices of money earnings 
in the manufacturing industries and 
mining· industries with base 1961=100 
are given for the years 1971 and 1972 
(latest available) in the statements 
(Nos. VA. and VB) laid. on the Table 
of the House. [Placed in Library, See 
No. LT~l1146/76]. Indices of money 
earnings for Plantation Workers are 
not availa}:)le. ' 

. (v) ·Indices of Real ·Earnings 

Since the Col'l$tµner Price Inde.r.: 
Numbers for Industrial Workers. which 
are used for ·converting the Index ·of 
Money Earnings into Index of Real 
Earnings are not compiled State-Wise. 
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it is not possible to give State-wise 
Indices of Real Earnings.

However. Indices of Real Earnings 
on AIL India basis for Manufacturing 
and Mining Sector on base (1961 as 100) 
are already given lor 1971 and t972 
in statement No. I laid on the Table of 
tht House. [Placed »« Library. See 
No, LT-11146/76].

Increase in Workers' Earnings After 
Emergency

10U9. SHRI S. R. DAMANI: Will the 
Minister of LABOUR be pleased to 
state •

(a) the number of man-day8 lost in 
the organised sector of industry as a 
whole after declaration of Emergency 
and how it compares with the same 
period in the previous year;

<b) the number of man-days lost 
specifically in heavy engineering, tex
tile and jute industries; and

(c) whether workers' earnings have 
increased since the Emergency and, if 
so, the extent thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) to (c).
A statement is laid on the Table of the 
Sabha (Placed m Library See No. 
LT'11147/76]

Inadequate Medical Facilities in new 
trans-Yamuna Resettlement Colony

1010. SHRI B. S. BHAURA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether Government's attention 
has been drawn to the incidents lead
ing to death in the new trans-Yamuna 
resettlement Colony due to inadequate 
medical facilities; and
< <b) if so, the measures being taken 
to provide them prompt and adequate 
medical facilities?

ISHAQUE); (a) No such incidents 
have come to the notice of Goveftmentt

(b) Question does not arise. How
ever, the following 3 dispensaries have 
beta* recently opened by Debt 
Administratioor so far, in new transu 
Yamuna resettlement colonies to 
provide medical facilities:—

. (l) Kglyqn Pun Dispensary..
. (2) Trtyok Puri Dispensary,

(3) Khichri Pur Dispensary.

Expansie* propran cs lor Bhutan as4 
Botauro Steel Plants . . ,

1011. SHRI S. A. MURUGANANt 
. . THAM;

SHRI CHANDRA SHEKHER 
SINGH:

WiU the Minister of STEEL AND 
MINES be pleased to state

(a) whether the Secretary in the 
Ministry of Steel had been to Moscow 
recently to hold talks on expansion 
programmes of Bhilai and Bokaro 
Steel Plants; and

(b ) if so, the outcome thereofT

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) and
(b) A three-member delegation headed 
by the Secretary, Department of Steel 
had visited USSR in July 1976 at the 
invitation of the State Committee for 
Foreign Economic Relations of the 
Government of USSR. The oppor
tunity was utilised to discuss with the 
concerned Soviet Government Minis
tries and organizations, important 
matters like Indian participation in 
third-country projects, collaboration in 
Research and Development in the steel 
sector, some matters concerning tte 
steel plant expansion work goirig otv it 
®~',aro and Bfeilii, etc. It was jft]>
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aprwd that further discussion* should 
take place ia detail On specific topics 
by experts of the two sides shortly.

World Baak Mm for Family 
VIM lBI

1012. SHRI JAGANNATH MISHRA: 
Will tbe Minister of HEALTH AND 
FAMILY PLANNING be pleased tu 
state:

(a) whether Government have 
sought loan from the World Bank for 
family planning programme; and

(b ) if so, the response of the bank7
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K M 
ISHAQUE)- (a) and (b). A population 
Project aided by International Deve 
lopment Association of the World Bank 
is already in operation in India The 
International Development Association 
has provided a credit of % 21.2 million 
on their normal terms viz., 3/4th of
1 per cent as service charges and 
repayment of loan over 50 years 
including a grace period of 10 years 
Government of Sweden also co-finances 
this project with an aid of $ 10.6 
million. The Government of India 
will finance all regular operational 
costs ie. those within the Government 
of India pattern in Project Districts. 
The funds provided by IDA. and 
Sweden will be utilised for additional 
facilities to be provided under the 
Project in six districts of Uttar Pradesh 
(viz Lucknow. Sultanpur, Rai Bareli. 
Partapgarh. Muzzafarnagar and Saha- 
ranpur) and five districts of Karnataka 
(viz.. Bangalore, Tumkur, Shunoga 
Kolar and Chitradurga). The project 
is a time bound one for five years and 
is in progress since 1st Apnl, 1073.
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Racial violence in South Africa 

1014. SHRI B. S. BHAURA: 
SHRI K. M. MADHUKAR: 
SHRI M. C. DAGA: 

Will the Minister of EXTEiRN AL 
AFFAIRS. be pleased to state: 

(a) whether Government are aware 
of the recent outbreaks of racial vio-
lence in South Afr'1ca; and 

(b) to what extent these violences 
have .affected Jndians living there? 

. . . 
THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERN AL AFFAIRS 
(SHRI BIPINPAL DAS): (a) . Yes, . Sir. 

(b) Plersons of Indian origin (South 
African nationals) togeth~r with other 
'.:>lack and coloured South African 
People have been affected. According 
to reports received 100 families of 
Indian origin have been forcibly moved 
from their established shopping area 
to another area. Three student leaders 
have also been arrested. 

Loans advanced to Paradeep Port. 

1015. SHRI AiRJUN SETHI : Will the 
Minister of SHIPPING AND TRANS-
PoRT be pleased to state: 

(a) the nature of loans advanced to 
the-Paradeep Port, since its inception; and . . . . 

(b) progress made by it and .the 
aSSistance and co-operation extended 

by the Central Government 1n deve-
loping the Paradeep Port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING · AND 
TRANSPORT (SHRI H. M. TRIVEDI) : 
(a) The entire investment made by 
the State GovernmentJ in Paradeep 
Port till it was taken over by the 
Centra!l Government from 1st June, 
1965 has ~ treated as a loan to the 
Port to be repaid by it to the State 
Government. After 1st June, 1965, the 
loans advanced to the Port by Central 
Gov·ernment are in the nature of 'Ways 
and Means' advances and loans for 
development schemes. 

(b) Equipment and facilities avail-
able at the :Aort for tlle handling of 
cargo have been improved and en-
hanced over the years keeping in 
view the requirements of traffic, 
current as well as projected. More 
important of the equipment available 
at the Port include locomotives, rear 
dumpers and front-end-loaders (for 
handling coal) and floating craft like 
tugs, launches, barges etc. A general 
cargo berth was commissioned in 
April 1975. To counter-act the effects 
of erosions, a sea-wall over a distance 
of 1200 metres has been completed 
and contracts for the remaining 
stretches of the sea-wall over 3150 . 
metres have been awarded. A contract 
for wagon tipplers for handling iron 
ore wagons hias been placed and to 
facilitate the handling of iron ore 
traffic in the meanwhile, interim 
unloading facilities have been sanc-
tioned. Certain improvements and 
modifications to the iron ore handling 
system in the Port so as to enhance 
the throughout of the existing plant 
have been agreed to and pursuant 
action is in progress. Construction of 
a ware-house, 269 residen~ial quar-
ters and two K.V. lines f0r supplying 
powers to the Port have been romplet. 
ed. Some oth~ proposals for qevelop-
men{ are und~r consideratioQ o! 
Government. 
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World Bank assistance to develop a 
comprehensive demonstration pr&ject 

1016. SHRI K. MALLANNA: Will tl\e 
Minister of HEALTH AND FAMILY 
PLANNING: be pleased to state: 

(a) whether Government have 
sought the assistance of World Bank 
to develop a comprehensive demons-
tration project in a limited area of 
U.P. and Karnataka; and 

(b) if so, the facts regarding the 
cost of the project? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) Yes. 

(b) The total cost of the Project is 
$ 31.8 million for running the Project 
for a period of five years commencing 
from 1st April, 1973. Of this total 
amount, one-third, viz., $ 10.6 million 
will be by way of grant from Sweden 
and two.third viz., $ 21.2 million from 
I.D.A. as credit on their normal terms 
namely 3/ 4th of 1 per cent as service 
charges and repayment of loan over 
50 years including a grace period of 
10 years. The Government of India 
will finance all regular operational 
costs, i.e., those within the Government 
of India pattern in Project Districts. 
The funds provided by I.D.A. and 
Sweden will be utilised for additional 
facilities to be provided under the 
Project in six Districts of Utfar 
Pradeshi (viz., Lucknow, Sultanpur, 
:Aartapgarh, Rai Bareli, Saharanpur 
and Muzaffarnagar) and five Districts 
of Karnataka (viz., I}.angalore, Shi-
moga, Chitradurga, Tumkur and 
Kolar). 

Steps fer T1.B. Control 

1017. SHRI tR. K. SINHA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:· 

(a) the total number of tuberculosis 
con:rol officers and clinics for diag-
nosis and treatment of this disease in 

the country, · State-wise, and the total 
number of in-patients there; 

(b) the number of T.B. patients 
treated and cured of the disease dur-
ing the last three years; and 

(c) the other measures which are 
proposed to be adopted to launch a 
dr~ve to immunise vulnerable groups 
of individuals and at the same time 
detect and treat infective cases at 
early stage? · 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE): (a) and (b). The informa-
tion is being collected anct will. be laid 
on the Table of the Sabha. 

( c) The· following steps are being 
taken to immunise vulJnerable popula-
tion and to detect and treat infected 
cases in their early stages: -

(1) BCG Vaccination is being 
integrated with the general immuni-
zation programme of the general 
heailth services for speedy ;:md effec-
tive coverage of newborns and 
infants in Rural Areas. 

(2) Sputim microscopy and treat-
ment facilities for T.B. patients are 
being provided in Primary Health 
Centres and other peripheral l\fodical 
and Health'. Institutions so that these 
are avaHable to the suffering popu. 
lation nearest to their homes and 
the infectious T.B. path:nts can be 
iietected as early 'as possible and put 
under treatment. 

(3) More active participation of 
peripheral Medical and Health Insti-
tutions in implementation of the 
T.B. Control Programme is being 
ensured, and the Multi-purpose 
Health Workers are going to be 
involved in T.B. case·-finding, treat-
ment and B.C.G. vaccination pro-
gramme. 

( 4) The production of freeze dried 
B.C.G. vaccine at B.C'.G. Laboratory, 
Guindy is being further augmented 
with a view to . meeting the addi-
tional requirements. 
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Lea O h m  by F ft T PsgaHnwrt 
through theft at copper win

1018. SHRI R. K. SINHA: WiU the 
Minister of COMMUNICATIONS be 
pleased to state;

(a) the extent of loss suffered every 
year by P & T Department through 
theft of copper wire;

(b) the number of persons arrested 
during the last three years for steal
ing copper wire, the number of em
ployees of the P & T Department 
among them and the action taken 
against them; and

(c) the steps taken or efforts made 
to put an end to the theft of copper 
wire?

THE MINISTER OF COMMUNICA
TIONS (DR. SHANKBR DAYAL 
SHARMA) (a) The value of Copper 
wire stolen from the overhead align* 
ments during 4he preceding 3 years is 
indicated below;

1973-74 1974-75 1975-76

Rs. Rs. Rs.
11.268.342 15.0“6.143 10,3̂ 5.932

(b) The information available with 
ihe P&T Department hag been tabulat
ed Circle/Region-wise as in the state, 
ment laid on the Table of the House. 
{Placed m Library. See No. I-T-11148/ 
76].

(.c) Several measures have been 
taken by the Government to reduce 
ibe incidence of theft at Telegraph and 
U’lephone wire which include:

(i) Amendment of the Telegraph 
Wires Unlawful Poaaeesion Act 
providing for minimum punishment

for the tost 0 confiscation by' 
court of conveyance used tor carriage 
of stolen wires and giving powers 
to the police lor search of any place 
in case of suspicion and seizure of 
stolen telegraph wines; and

(ii) Replacement of copper wire by 
A.C.S.R. (Aluminium Conductor 
Steel Reinforced) or Copper coated 
steel wires.

Educated Unemployed registered with 
EapioynraU Exchanges

1019 SHRI S R. DAMANI: WiU the 
Minister of LABOUR be pleased to 
state:

(a) the number of educated un
employed registered with employ
ment exchanges as on 31st March, 
1976;

(b) their break-up under matri
culates, graduates, post-graduates, 
engineers and doctors;

(c) the numbers who have borne 
on the registers for more than two 
years; and

(d) in what manner Government 
wants to create gainful employment 
for them and by what time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) to (d). 
The available information is contained 
m ihe statement attached.

Statement

(a) to (c). While the break-up of 
educated (Matriculate and above) Job. 
»eekerg on the Live Register of 
Employment Exchanges according to 
duration is not available, (heir number 
together with their distribution aeeord*
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ing to the level of education, as on 
31st December, 1975 is given below:

SI.
No.

Educational level No, m 
thousands

1. Matriculates 2641*2

1. Higher Secondary( 1 neluding 
intermediates 'Under- 
Graduates) 1228* 1

3. Graduates total

i) Engineers
11) Doctors 
iii) Others

4. Post-Graduates

1) Engineers 
it) Doctors
111) Others

T otal

858*7

17*0 
7*3 

834-4
77-2

o-3
0-4

76-5

4805-2(R)

Note I. The information is collected at 
half-yearly intervals ending June 
and December each year.

II. Excludes figures for University 
Employment Information and 
Guidance Bureaux except for two 
in Delhi (Delhi and JamiaMillia 
Universities).

III. R : Revised.
IV. All the job-seekm on the Live 

Register of Employment Exchange % 
areaotnccessanl) unemployed.

(d) While no time limit as such can 
be fixed, considerable employment 
opportunities for the educated un
employed art4 expected to be created 
during the Fifth Five Year Plan 
through til* implementation of Plan 
programmes in different sectors, such 
as agriculture, irrigation, power 
generation, command area develop, 
ment of major irrigation systems, 
small and medium industries, social 
services, trade, commerce and other 
tertiary and SdUed activities. Under 
the 10-Point lernMie Programme, one 
o* the measures taken to increase 
•fflSiojrment opportunities for educated 
young people Is the vigorous imifle-*

mentation of the Apprentices Scheme, 
including the graduate engineers and 
diploma-holders.

Self-Employment Scheme for U ses- 
ted Tooth

1020. SHRI S. R. DAMANI: Will 
the Minister of LABOUR be pleased 
to state:

(a) the new employment created 
last year separately in the industrial 
sector and other organised sectors 
to absorb unemployed educated youth;

(b) the extent of success achieved 
under self-employment schemes so 
far as educated youth are concerned; 
and

(c) the extent of employment op
portunities likely to be created by the 
end of the Fifth Plan period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): (a) While 
precise infomation regarding the 
number of new employment opportu
nities created in the industrial sector 
and other organised sectors is not 
available, a total of over 7.09 lakh 
vacancies (5 67 lakh in the Public 
Sector and 1.42 lakh in the Private 
Sector) were notified to the Employ
ment Exchanges during the period 
1st July, 1975 to 31st May, 1976 in 
various States. However, this infor
mation separately for the educated 
unemployed is not available. These 
figures d > not cover the vacancies no
tified to and filled through agencies 
other than Employment Exchanges 
such as Public Service Commissions, 
Railway Service Commissions etc.

(b) Substantial employment op
portunities were created under the 
self-employment schemes of Half-a- 
Million Jobs Programme and the 
Employment Promotion Programme. 
A statement showing employment 
generated under the self-employment 
schemes of there two programmes lor 
the lull period since their inception 
to date, is laid on the TaMe of ft*
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Uouye. {Placed hi Liibfttry See No 
W - i n « /7 « .

(c) Considerable employment op
portunities are expected to be created
tnfBmA ciiv In^WIaVinMRir vl pMu
programmes 4ft difftNsit sectors in 
th$ Fifth t tre Year Plan However, 
precise estimates of employment 
lftt<fly to be generated are not avail
able

StaStaf patter  ̂ of Telephone

1021 SHRI DAMANKAR** Will the 
Minister of COMMUNICATIONS be 
pleased to state*

(a) the general stalling pattern of 
the TWephohe Exchanges in the 
country;

(b) whether most of the Telephone 
Bschantet in Maharashtra are under- 
Staffed, and

(c) if so, the steps being taken to 
tone up th« standard of telephone 
•ervices?

THE MINISTER OF COMMUNI
CATIONS (DR. SHANKER DAYAL 
SHARMA) (a) The staffing pattern 
Of the Telephone Exchanges xs de- 
detmined by the size, load of traffic, 
etc of the exchange

(b) No, Sir There is some shortage 
of technicians who are meant for 
maintenance of Telephone Exchanges

(c) Steps are being taken to fill 
up the vacancies of technicians by 
those candidates who are under 
training

Ecopomk help to MonaMqse and 
Angola

1622 SHRI C K CHANDRAPPAN 
Wffl the MinUHer of EXTERNAL 
AFFAIRS be pt£ased to state1’

(») whethor Government propose 
to fend tpoaoraie hdp to Mozambique

and AiMPto for their d«®«lopineofc 
an*

Cb) if so, the nature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) (a) Yes Sir

(b) Details ol the assistance are 
as follows

Mozambique

Government have decjided to 
extend assistance of fts 960,000 to 
the Government of Mozambique for 
the puichase of goods and ltemties 
from India This is a token of our 
desire to assist Mozambique in 
coping with the problems arising 
out of the closing its frontiers with 
Rhodesia in implementation of the 
UN sanctions against that country

An economic delegation from 
Mozambique is expected to visit 
India short lv to identify other 
areas in vMnch we can help

Angola
Government have airlifted a con

signment of medical supplies worth 
Rs 1 lakh to Angola and will al&o 
be gifting stationery for school 
children in Angola Expert level 
discussions are expected tt> be held 
shortly in order to assess the type 
and quantum of further assistance 
that India can render to Angola

Apex Body wwthsgs to U naa  
Weekend profctaoso

1023 SHRIMATI PARVATHI KRI- 
SHMAN. Will the Minister of 
LABOUR be pleased to state*

(a) haw many tunes Apex Body 
has «e far mot to dfapcuat the pro- 
blown of the %  Iasi thrpe
TW*h* wi*h jeocitl raforenoo

nUntaMosu iuW M i mume*
a** -
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Cfai) the euteomt  thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI 
BALGOVIND VERMA): (a) During
the period of last three months from 
May to July, 1976, besides the Nation* 
al Apex Body which met on 24th 
July, 1076, the following meetings of 
the National Industrial Committees, 
compact committee of National Apex 
Body and Expert Committee Textiles 
were held:

1. National Industrial Committee 
on Jute—27-5-1976.

2. National Industrial Committee 
Textile (Private Sector)—17-6-1976.

3. National Industrial Committee 
on Plantation—18-6-1976.

4. National Industrial Committee 
on Engineering—2-6-1976

5. National Industrial Committee 
on Chemicals—18-6-1976

6 N.vtional Industrial Comm.ttee 
on Cement—15-6-1976

7. National Industrial Committee 
on Jute—22-7-1976.

8. National Industrial Committee 
on Paper—23-7-1976

9. National Industrial Committee 
on Banking—23-7-1976

10. Expert Committee on Textile 
-6-7-1976 and 7-7-1976

11 Compact Committee ol Nation
al Apex Body—5th & 6th May, 
10th to 12th May, 18th & 19th May,
1976
(b) The compact Committee of 

National Apex Body and the Expert 
Committee on Textiles submitted 
their reports after investigation into 
the specific cases referred to them 
The National Apex Body and the 
National Industrial Committees con
tinued to deal with the issues relat
ing to closures, retrenchments, lay
off apprehended closures, produc- 
3472 XS—4.

tion/productivity, workers’ Partici
pation in Management and various 
other problems relating to the indust
ries and ai rived at decisions.

Increased allocation of funds for 
Steel

1024. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether allocation, of funds for 
steel has been increased considerably;

(b) if so, how far this would help 
expansion of steel projects; and

(c) whether Salem Steel Plant will 
be benefited by it?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YA
DAV): (a) The allocation of funds 
for the Steel Department for the 
year 1976-77 is Rs. 142 31 crores 
more than the allocation for the 
year 1975-76 (revised) i.e. an increase 
of 43.4 per cent. The allocation for 
the current year is Rs 469.73 crores 
and includes a sum of Rs. 88.5 crores 
on account of tin.* Kudremukh Project.

(b) Adequate allocation of funds 
has been provided to meet the expan
sion schedules.

(O Allocation for Salem S+eel 
limited for 1976-77 is Rs. 3 0 crores.

Algiers Meeting

1025. SHRI RAGHUNANDAN LAL 
RHATIA: Will the Minister of EX
TERNAL AFFAIRS be plaased to 
state:

(a) whether India attended the 
Algiers meeting held recently; and

(b) if so, the suggestions put by 
India at the meeting?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a) 

Yes, Sir. India attended the meeting



of Foreign Ministers of the members 
of Coordinating Bureau of the non- 
aligned countries held at Algiers from 
20 May to 2 June, 1976.

(b) The suggestions made by India 
are contained ir Foreign Minister’s 
statement at the meeting, a copy of 
which is placcd in the library.

Construction of Haldia Port

1026. DR. KANEN SEN: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) the stage reached in construc
tion of Haldia Port and when It is 
likely to be completed;

(b) whether Haldia Port offers a 
wide scope for port based units;

(c) if so, the facts thereof; and
(d) steps taken in that direction?
THE MINISTER OP STATE IN 

THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI
VEDI): (a) Civil works relating to
the berths and the lock have been 
completed. The Caisson gates have 
been taken into the Cambers and the 
fitting of hydraulic machinery and 
pipework is m progress. The erec
tion of cargo handling equipment of 
the ore and coal berths is m progress 
The remaining works are expected 
to be completed by the year end.

(b) to (d). In drawing up the 
plan for the Haldia Dock Project, 
development of port based industries 
was kept in view. An oil refinery 
under Indian Oil Corporation has al
ready come up at Haldia and a ferti
liser factory is now under construc
tion by the Fertiliser Corporation of 
India. Lands have been kept reserved 
for future needs of port-based and 
port-oriented industries. The Indust
rial Infrastructure Development Cor
poration of the Government or West 
Bengal nre also taking necessary steps 
in this direction.

99 Written Answers
Minlnf Nomination Farm, Provi 

dent Fond in Bfefkmal Offices

1027. SHRI N. K. SANGHI: Will 
the Minister cf LABOUR be pleased 
to state:

(a) whether any assessment has. 
been made about the nomination 
forms found missing, in the Regional 
P.F. Offices with particular reference 
to Rajasthan, in respect of the exis
ting members;

(b) if so, the total number cf 
nomination forms found missing and 
in how many cases, action has been 
taken by the Rajasthan Provident 
Fund Office to obtain duplicate nomi
nation forms from the members 
through their employers; and

(c) by what time this whole pro
cess is expccted to be completed?

THE DfcPUTY MINISTER IN THE 
MINISTRY OF LABOUIi (SHRI UAL- 
GOVIND VK1IMA):

The Provident Fund Authonties 
have reported as under.—

(a) and fb). The Regional Provi
dent Fuirl Commissioners (including 
the Regional Commissioner, Rajas
than) have ahcady been instructed 
to conduct ;< thmough census to list 
out the wanting nomination forms and 
to supply the list to the concerned 
employers and the Area Provident 
Fund Inspectors for foliwing up and 
obtaining the requisite forms The 
work is in progress. However ,in the 
Raj.islhan Region, during the period 
from 1-4-1975 to 31-3-1976, nomina
tion forms in respect of 3,747 mem
bers were received ,m duplicate 
through their employers, 2715 of these 
forms were scrutinised and accepted, 
and the duplicate copies thereof were 
returned, duly accepted, to the mem
bers through their employers. The 
balance number o( 1,032 forms has 
also since been disposed off. During 
the period from 1-4-1976 to 31-7-1978,

Written Answer* 10Q.AUGUST 19, 1976
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3,274 forms were received in the 
Rajasthan Regional Office and 1,779 
forms were scrutinized and accepted 
till 30-6-1976. The majority of the 
remaining were received only in July, 
1976.

(c) Efforts are being made to up
date the work in about three motnhs. 
The Regional Provident Fund Com
missioners, have, however been in
structed to take expeditious action in 
the matter a: id it is being pursued 
vigorously.

Employees of ILT.XJI. Deptt. of 
Calcutta Port Trust

1028. SHRI SAMAR MUKHERJEE- 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the employees attach
ed to Chitpur Junction, H.T.X.R. 
Department under Calcutta Port 
Trust, are left to work under rain 
and sun since 1968 without any oflieo 
room;

('») if so, the reason for not pro
viding office room m spite of several 
requests from the workmen concern
ed; and

fc) when the difficulties wiil be 
removed?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVE- 
DI)' (a) Although there is no pro
per office-cum-rest shelter for the 
Train.

(b) and (c). Examining Staff of 
Calcutta Port Trust at Chitpur, im
provised arrangements have been 
made for this b> using an old build
ing. However like any other Railway 
Yard, the examination of wagons has 
to be done in the open.

Due to certain objections raised by 
the Eastern Railway, the Port Trust’s 
Plan to construct and Offlce-cum- 
res* shelter for the concerned staff

could not be proceeded with, Clear- 
ence of the Eastern Railway, has, 
however been obtained recently by 
Calcutta Port Trust, but fresh esti
mates will have to be prepared by the 
Port Trust as the old estimates are 
no longer valid. In the meantime, 
the Eastern Railway has proposed 
abolishing dual control at Chitpur 
Junction. If this materialises, posting 
of the Port Trust’s train examining 
staff at Chitpur will not be necessary. 
The whole matter is being examined 
by the Calcutta Port Trust.

Construction of quarters for Tele- 
communicatioas Employees In Orissa 

Circle

1029. SHRI D. K. PANDA: Will the 
Minister of COMMUNICATIONS be 
pleased to state:

fa) whether the sanctioned quar
ters for the employees working 
under Telecommunications in Orissa 
Circle have been constructed at dif
ferent places in Orissa; and

(b) if so, the number of quarters, 
completed under construction and the 
time by which they will be com
pleted?

THE MINISTER OF COMMUNICA
TIONS (DR SHANKAR DAYAL 
SHARMA): (a) ana (b). Out of 300 
quarters approved for construction in 
Orissa Circle for both Postal and 
Telecom staff, 100 have been construt- 
ed. 90 quarters are proposed to be 
taken up for construction during
1976-77, and aie expected to be com
pleted by 1978-79. Construction of the 
balance of 110 quarters will be taken 
up later depending upon the avail
ability of funds.

Shipping Policy

1030. SHRI D. K. PANDA: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the recently announc
ed shipping policy of Government
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will affect the proposed and sanctioa- 
ed minor ports in different States 
and the sanctioned industries con
nected or dependents on such minor 
ports; and

(b) if so, facts thereof and mea
sures proposed to be taken for the 
establishment of minor ports?

THE MINISTER OP STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVE
DI): (a) No such announcement of 
shipping policy has been made re
cently.

(b) Does not arise.

Exclusion of contract labour from 
membership of Unions

1031. SHRI D. K. PANDA: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether there has been a 
policy decision by Government for 
not subjecting contract labour for the 
purpose of verification of member
ship for recognition of trade unions 
in general and iron-ore mines in 
Orissa in particular; and

(b) if so, the facts thereof?

THE DEFUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (b). In 
accordance with the Procedure for 
Verification of Membership of Unions 
for the purpose of recognition under 
the Code of Discipline, it is ensured 
that only those workers are included 
in the lists of the unions who were 
on the Muster Roll of the manage
ment on the date of reckoning. This 
criterion is generally applied in the 
case of alt categeties of Industries 
and in all States except where recog
nition of unions is regulated by a 
statute.

OempSetka aC Gapalpwr font in 
Orbsa

1032. SHRI D. K. PANDA: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to refer to 
reply given to Starred Question No. 
241 on 25-3-1876 and state:

(a) whether the Central Govern
ment have since examined the 
scheme;

(b) if so, the dedsion arrived at; 
and

(c) whether Central Government 
have received the request from the 
State Government of Orissa to ex
pedite it?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M TRIVE
DI): (a) and (b) The scheme for
the develoypment of the minor port 
of Gopalpur is still under examina
tion of Government.

(c) Yes.

Transportation of Iron Ore from 
Kudremukh to New Mangalore Port

1033. SHRI P. R. SHENOY;
Will the Minister of STEEL AND 

MINES be pleased to state:

(a) the method by which iron ore 
is proposed to be brought to N*>w 
Mangalore Port from Kudremukh;

(b) whether any foreign collabora
tion is necessary for the transporta
tion of ore by this method; and

(c) if so, tlie nature of foreign 
collaboration?

THE DEPUTY MINISTER IN THI 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a!
The iron ore concentrate from th< 
Concentrator Plant at Kundremukl 
will be transported to Managlore ii 
the form of slurry through a pipe* 
line, approximately 58 kms. long

(b) Yes, Sir.
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(c) IB view o f the uttique nature, 
size and cooqptadtin of the Project, 
foreign collaboration la being obtain
ed for the mine development, engi
neering construction end opration of 
the Project during the initial period 
of three years after construction. This 
will also include the designing,, cons
truction and operation of the iron 
ore slurry pipeline.

Kudremukh iron Ore Project

1034. SHRI P. R. SHENOY: Will
the Minister of STEEL AND MINES 
be pleased to state the progress made 
so far in executing the works under 
the Kundemukh Iron Ore Project?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): The
progress made so far in regard to 
certain major items of work relating 
to the Kundremukh Project is indi
cated below:

(i) A wholly owned Government 
Company named, Kudremukh Iron 
Ore Company Limited, with an au
thorised capital of Rs 150 crores, has 
been incorporated on 2nd April, 1976 
for the implementation of the Project 
The Chairman-cum-Managing Direc
tor as well as six other part time 
Directors of the Company have been 
appointed.

Appointments have also been made, 
and are being made, at the top, mid
dle lower levels with a view to 
providing adequate organisational set
up, according to requirements.

(ii) Proposals for the selection' and 
appointment of a suitable foreign party 
as consultant for mine planning and 
development, engineering and cons
truction are under consideration. A  
final decision in this regard is likely 
to be taken shortly.

(ifi) Based on the recommenda*- 
tions of an inter-ministerial Commit
tee, a number of procedural relaxa
tion/siiyplttcation of rules and re
gulations, etc. have been made in 
favour of the Project, so as to ensure 
its speedy implementation.

(iv) The fair weather road from 
Kalasa to Malleswara has been im
proved, and a Bailey Bridge launched 
across river Bhadra to provide ac
cess to the plant site during monsoon 
also. The work on the construction 
of a permanent road from Padubidri 
to the mine site has also been under
taken by the State Government and 
is expected to be completed by March 
1978, to meet the requirements of the 
Project for transportation of heavy 
plant and equipment.

(v) Work has already started on 
the Chakra Savehaklu Scheme, 
which provides for the construction 
of two dams and water conductor 
system to make additional water 
available to the Sharavati Power 
Plant for generation of additional 
power required for the Kudremukh 
Project. The power is likely to be 
available in 1980. The Karnataka 
Electricity Board has also agreed to 
make IMVA of e’.ectrical power avail
able from December 1976 to meet the 
temporary requirement of the Project 
during construction stage. The *m~ 
mediate power requirements are be
ing met through Diesel generators.

(vi> Some accommodation has 
already been constructed for the staff 
at mine site, and more is under cons- 
tructoin.

(vii) Survey work is in progress 
for the alignment of the durry pipe
line for transport of iron ore from 
mine site to Mangalore Port.

(viii) Tele-communication facilities 
between Bangalore; Mangalore and 
Kudreumtkit are being farther deve
loped.
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1035. SHRI H. N. MUKERJEE: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether a general draft for the 
consideration of the Colombo Sum
mit has already been drcuiatcd to 
t{ie participants of the Non-aligned 
Summit;

(b) if £o, the response of the other 
countries to that; and

(c) how far the area of conflict 
have been minimized?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) and (c). The draft decisions are 
being considered at present by the 
Colombo Summit. They will be final
ized on the basis of consultations and 
consensus among the delegations.

Developmemt of Miaer&l Products

1036. SHRI H. N. MUKERJEE: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the names of the States and 
of the mineral mines where the 
mineral products are developed; and

(b) in how many States the geo
logical survey is going on at present 
to find the mineral deposits?

THE DEPUTY MINISTER IN TIIE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) 
3719 mines were functioning during
1975 m the States of Andhra Pradesh. 
Assam, Bihar, Delhi, Goa, Gujarat, 
Haryana, Himachal Pradesh, Jammu 
and Kashmir. Karnataka, Kera a, 
Madhya Pradesh. Maharashtra. 
Meghalaya, Orissa, Rajasthan. Tamil 
Nadu, Uttar Pradesh and West Bengal.

(b) A statement is la&d on the 
Table of <&e House. fPtaccd in
Library. See No. LT-11150/78]. '

HMfctt d to t u o a m u m  «■
wegaaat Wmmm

1087. SHR D. D. DESAI: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether Government are aware 
of findings abroad that use of tran
quilisers by women in advanced stage 
of pregnancy could ;ause birth 
defects; and

(b) if so, whether Government will 
ban use of tranquilisers in such cases 
in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI A. K. M. 
ISHAQUE)- (a) Yes. The findings of 
studies abroad do not suggest that 
the use of tranquilisers by women in 
advanced stages of pregnancy could 
cause birth defects. However, the up<? 
of tranquilisers during the first tri
mester of pregnancy has been found 
to be associated with the increased 
risk of birth defects

(b) No. Manufacturers of drugs do 
caution against use of tranquilisers 
during the first trimester of preg
nancy in the promotional literature 
supplied by them to the medical prac
titioners.

Exploitation of mineral weaUh in 
Karaataka

1038. SHR K. LAKKAPPA; Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) the steps taken to exploit all 
the mineral wealth in Karnataka 
State; and

(b) whether any mining industries 
are proposed in the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Im
portant minerals exploited in
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Karnataka an  asbestos, bauxite, chro- 
■niite, copper ore, gold, iron ore, Kao
lin, limestone, manganese ore, mag
nesite, ochre, silica sand, granite and 
■steatite etc.

(b) The information is being col
lected and will be laid on the Table 
*of the House.

'Number of Registered Labour Con. 
tractors in India

1039. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of 

.LABOUR be pleased to state:

(a) the total number of regirteied 
labour contractors in the country, 
•State-wise;

(b) the reasons for keeping snch a 
system and allowing contractcis io 

.keep thousands of workers as slaves 
and minting money at their iost. anrf

(c) whether Government propose 
to abolish this systm*

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA) (a) to
(c). Responsibility for the imple
mentation of the Contract Labour Act 
in industries which fall In the State 

.sphere rests with the concerned Strite 
.Governments. Statements showing the 
number of contractors to whom li
cences had been issued as on May 3], 
1976, so far as the Central sphere is 
concerned, are laid on the Table of 
•the House. [Placed tn Library. See 
No. LT-11151/76). The Con'rart 
Labour Act seeks to abolish contract 
labour system where it can be done 
away with, and to regulate it where 

■its abolition is not considered feasible 
for the time being. Government have 
been taking steps in this regard from 
time to time, and following recom
mendations of the Central Advisory 
Contract Labour Board, contract la
bour system has* already been abo- 

liahed in the following five prohibit- 
•VA categories in coal mines:

(i) Raising or raising-cum-selling 
of coal; (ii) Coal loading and un
loading; (iii) Overburden removal and 
earthi cutting; (iv) Soft coke manu
facturing; and (v) Driving of stone 
drifts, and miscellaneous stone cut
ting underground.

Following recommendations of the 
Central Advisory Contract Labour 

Board, three Committees are at pre
sent going into the question of con
tract labour system in (l) Loco Sheds 
of Indian Railways, (ii; Limestone 
Manganese and Dolomite mines, and 
<iii) Iron Ore Mines in the country

Medical Treatment in ESIC 
Dispensaries

1040 SHRI M. C. DAGA; Will the 
Minister of LABOUR be pleased to 
state;

(a) the step*, taken to improve the 
Quality of medical aid treatment io 
persons covered by Employees’ State 
Insurance Corporation Act and whe
ther the present way is not quick and 
efficient at the ievel of dispensaries 
•’here doctors do not pioperly che«.k 
on a patient; and

(b) the steps taken to stop thefts 
of costly medicines from ESIC’s stores 
and how many officials have oeen 
penalised in this connection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR tSHRI 
BALGOVIND VERMA): The ad
ministration of medical benefit under 
the Employees’ State Insurance 
Scheme is the statutory responsibility 
of State Governments, except in 
Delhi where the Employees’ State 
Insurance Corporation itself arranges 
medical care. The information fur
nished by the Corporation with regard
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to provision of medical care in Delhi 
is as given below:—

(a) There are 26 dispensaries (22 
full time and 4 part-ttme) with 156 
posts of medical officers, for out-door 
medical treatment. The system of 
examination of patients by Doctors in 
these dispensaries is quite quick, effi
cient and satisfactory. Individual 
complaints are looked into and re
medial steps are taken wherever 
necessary.

(b) A few cases of shortages and 
pilferage occurred in dispensaries and 
medical stores in Delhi for which ap
propriate steps have been taken. One 
Pharmacist was compulsorily retired, 
another is under suspension and a 
departmental enquiry is in progress. 
In two other cases, departmental en
quiries have been Instituted.

Central help to solve Unemployment
Problem among Educated Youth

1041. SHRIMATI BHARGAVI 
THANKAPPAN; Will the Minister of 
LABOUR be pleased to state:

(a) the measures taken by Govern
ment to solve the problem of 
unemployment among educated youth;

(b) the concrete achievements 
made by States in the past one year 
to tackle this problem; and

(c) to what extent the Centre has 
helped the States in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) to (r). Dur
ing the last few years a number of 
special employment oriented schemes 
for the benefit of educated youth such 
as the Programme for Educated Un
employed, Special Employment Prog, 
ramme for States and Union Territo
ries, Half-a-Million-Jobs P ro g r am m e  
and Employment Promotion Pro. 
gramme were formulated and imple
mented. Details of Central assistance 
released expenditure incurred and 
employment generate* under these

programmes are given in State* 
ment-l laid aa the TCHa of the 
House. [Piaccd in JUbntrff. JSfee 
No. LT.11152/761. The last named 
Programme viz., the Employment 
Promotion Programme was taken 
up during the first year of the- 
Fifth Plan (1974-75). Employment 
generated under this programme 
during 1974-75 and 1975-76, State- 
wise is given in Statement-U laid on 
the Table of the House. [Placed in 
Library. See No. LT-11152/78]. Th& 
spill-over assistance of Rs. 490.56 lakhs 
was released to various States during 
the period 1st July, 1975 to date under 
the Employment Promotion Pro
gramme as given in Statement-Ill laid 
on the Table of the House, r Placed In 
Library. See No. LT-11152/76].

Creation of employment opportuni
ties on an extensive scale constitutes 
one °f the basic elements of strategy 
in the 5th Five Year Plan. Bulk of 
employment opportunities to the edu
cated youth would be provided during 
the 5th Five Year Plan through the 
implementation of Plan Programmes 
in different sectors, such as. Agricul
ture, Irrigation, Power Generation, 
Command Area Development of Major 
Irrigation Systems. Small end Medium 
Industries. Social Services, Trade, 
Commerce and other tertiary and 
allied activities. Provision has also been 
made in the Fifth Plan for creation of 
self-employment opportunities for the 
educated job seekers. In the Village 
and Small Industries sector the broad- 
strategy of development programmes 
is to generate and promote entreprene
urship and provide a package consul
tancy services so as to generate maxi
mum opportunities of employment, 
especially self-employment. Indus
trial and Commercial Estates are 
being set up in various States and 
loans are made available by the
Nationalised Banks and other financial 
institutions to the prospective entre- 
prenuers in order to enable them to 
set up their own ventures.

Under the 20-Point Economic Pro
gramme, one of the me—urea taten 
to Inervaae
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Is the vigorous implementation of the 
Apprentices Act, 1961. The progress 
achieved under the above programme 
since July, 1973 Is indicated below:—

Number of trade 
apprentices m 
position as on

30-6-1975 13-8-1976

State Sector 
Central Sector

T otal

47,047 89*714

22,189 50,691

69,236 1,40405

In addition, 12.864 Graduate Engi
neers and Diploma-Holders have also 
been engaged as apprentices under 
the Act since July, 1975.

Talks with U.K. on Entry Permits

1042. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI P. GANGADEB:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state-

(a) whether any official talks were 
held between India and U.K. on entry 
permits;

(b) whether topics of international 
interest also figured in the talks; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DASS): (a) No. Sir.

(b) and (c). Do not arise.

Fendta* Apfffaatfons for Mfntar

2043. g**DAR gWARAN SINGH
JgFSJSP ******m> m pm  b» *  * * *

(a) the number of applicants, indi
viduals and firms, whose applications 
for the grant of prospecting licences 
and mining leases for the minerals 
other than Coal and natural gas are 
pending with Government from Bihar, 
Bengal, Orissa, Goa, Madhya Pradesh, 
Andhra Pradesh and Maharashtra, 
with their respective areas; and

(b) the approximate time taken for 
the grant of prospecting licences and* 
mining leases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) 
Statement is laid on the Table of the 
House. [Placed m Library. See No. 
LT-1115S/76].

(b) The time required for disposal 
of such applications depends upon 
whether mter~ministerial consultation 
is required and whether any questions 
of policy are involved, before recom
mendations of State Governments are 
rejected or accepted. It is not possible, 
therefore, to indicate any time taken.

Different rates of wages in Steel 
Yards in Bombay

1044. SHRI VASANT SATHE: WiU 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether it has been brought to 
the notice of Government that for 
similar type of work operation the- 
workers m different steel yards in 
Bombay were paid different rates of 
wages; and

(b) if so, the action taken in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINIES 
(SHRI SUKHDEV FfftASAD)- (a) Yes. 
Sir.

(b) It has been reported that the 
storage and Handling contractors who 
were not registered with the Iron and 
Steel Labour Board of theOoveraaasnt



n r3 Written Answers ' AUGUST 19, im  Written Answers 116

-of Maharashtra have been asked both 
by the State Government and Hindus
tan Steel Limited to get themselves 
registered end to pay to their labour, 
for handling iron and steel materials 
the rates as approved by the Board.

Mtae U cw iaf Roles

1045. SHRI R. S. PANDEY: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether Government propose 
to streamline the mine licensing rules; 
and

(b) if so, the main features there, 
•of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b). Ceitain amendments to the 
Mines and Minerals (Regulation and 
Development) Act, 1957, are under 
consideration which will also neces
sitate amendments to the Mineral Con
cession Rules, 1960. It is, therefore, 
necessary to take a consolidated view 
of the proposed amending legislation 
as well as the rules framed there
under. A comprehensive review of 
the MCRs 1960 shall be taken after 
the proposed amending legislation is 
finalised. The main features, inter- 
alia, being kept in view for amending 
the Mineral Concession Rules, 1960 
are:—

(i) to streamline the procedures 
for the grant of mineral concession;

(ii) to lay emphasis on workman
like and efficient mining of minerals;

(iii) to check illegal mining of 
minerals;

(iv) to ensure prompt payment of 
-mining duet by mine owners; and

(v) ta facilitate extension of loans 
by financial institutions to the 
mining industry.

M U Site! Ilw ti

1046. SHRI SOMNATH CHATTER- 
JEE: WLl the Minister of STEEL
AND MINES be pleased to state:

(a) total number of Mini Steel 
Plants set up in the country upto 
date;

(b) total capital investment; total 
installed capacity and actual produc
tion during 1974-75 and 1975-76;

(c) number of plants remained 
closed as at the end of June, 1976; 
and

(d) the factors responsible for poor 
performance of the Mini Steei Plants?

THE DEPUTY MINISTER IN THF. 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) to
(d). About 100 Mini steel plants have 
so far been sei up in the country. 
The total capital investment on the 
Mini steel plants is of the order of 
Rs 116 crores Total installed capa
city is 2.6 millioi. tonnes per annum 
m terms of ingots. Actual production 
during 1974-75 was 0.75 million tonnes 
and during 1975-76, 104 million tonnes 
(in terms of liquid metal production 
inc'uding alloy steel and steel for 
castings).

Information regarding number of 
plants which remain closed at the end 
of June, 1976 is being collected and 
will be placed on the Table of the 
House.

Till 1975, the major problems of the 
industry was low availability of power 
and shortage of scrap. These are no 
longer their main problems. Some Mini 
steel plants had been earlier faring 
difficulties mainly on account of un
economic working, difficulty in mar
keting of their products and inadequate 
credit facilities etc. Government de
cision to provide relief in excise duty 
and general improvements in the 

> country’s «ecnomy has been of sub
stantia! help to these uftifs end their
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production has now started picking 
tip.

(c) the impact of Government’s 
schemes of employment generation 
for educated persons?

Klse in Ketrenchmeata, Lay-Offs and 
Closures

1047. SHRI SOMNATH CHATTER- 
JEE*

SHRI RAJA KULKARNI:

Will the Minister of LABOUR be 
pleased to state:

(a) mandays lost due to strikes and 
lpck-outs between January and June,
1975, July and December, 1875 and 
January and June, 1976 State-wise;

(b) number of retrenchments, lay
offs and closures of factories between 
January and June, 1975, July and 
December, 1975 and January and 
June. 1976 State-wise; and

(c) factors responsible for sharp 
rise in the incidence for retrench
ments, lay offs and closures during 
these periods?

THE PEPUTY MINISTER IN THE 
MINISTRY OP LABOUR (SHRI BAL- 
GOVIND VEHMA): (a) to (c). In
formation is being collected and will 
be laid on the Table of the Sabha 
in due course.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VE17MA): (a) and (b). Pre
sumably the reference is to a report 
published by ‘Samachar' in Financial 
Express dated 11-6-76 referring to 
a craze for white collar jobs, spe
cially among under-graduates. Ac
cording to the available information 
which relates to the number of job
seekers (all of whom are not neces
sarily unemployed) registered with 
employment exchanges, a rising trend 
»n the number of job seekers (matri
culates and above) is indicated. This 
number was 48.05 lakhs as on 31-12-75 
which included 38.69 lakhs (approxi
mately 80 per cent) under-graduates.

(c) Substantial employment op
portunities were created under various 
employment schemes, the details of 
which are as follows:

(i) Pr gnmm’ f r e<iu- o.97 lakh j »bs. 
cat d uvmp] yed.

(2 ' Sp ciaiEiip! <yn'nt 1.85 lak̂  j <bs
i t  Stat'4* an<JUii n plu* 239.21
T rrit ri‘*v likh man-dayi

(•f «npj >yment.

(3) H lf-a-Mill n J >hs 3 42 Jafch j bs.
Pr gramm\

Survey of Educated Unemployed 
by Samachar

1048. SHIvI SOMNATH CHATTER- 
JEE: Will the Minister o* LABOUR 
be pletsed to state:

(a) whether Samachar has recently 
made a survey of unemployment am
ong the educated persons in the coun
try;

(b) if so, the salient. features of 
that survey; and

(4) Empl y n̂ nt Pr mo- o 671 »k’i j >bs,
ti -ii Pr gramme.

The employment strategy adopted in 
the 5th Five Year Plan is to provide 
employment opportunities through the 
implementation of Plan programme in 
different sectors. All these program
mes are expected to generate sub
stantial job opportunities in different 
States. In addition, the 20-Point Eco
nomic Programme, currently under 
implementation  ̂ would substantially 
accelerate th? generation of employ
ment opjx>rtunities. 1
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Vtn>FI|UiR| Training «f gwiwi

1050. SHRI ISHAQUE SAMBHALI: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government have 
taken a decision to set up an institute 
lor merchant navy to train the sea
men in fire-flghting on board; and

(b) if so, the main features 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OP SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVE- 
DI): (a) Yes, Sir.

(b) The proposed Fire-Fighting In
stitute will train the Merchant Navy 
Officers and seamen for handling fire 
on board ships in an efficient and 
effective manner.

Drag Addiction among Youth

1051. SHRI M. S- PURTY: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether drug addiction and 
abuse, especially among the youth, is 
assuming menacing proportions; and

(b) if so, the steps Government 
have taken or propose to take in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE); (a) and (b). There have 
been reports to be the effect that the 
use of intoxicating drugs is on the 
increase, particularly among the stu
dents. The Central Government, 
therefore, have appointed a Committee 
to Inter alia enquire Into the extent 
•f drug addition in the country, pats 
tieularly amongst the student eonantu 
atty sod to aofamLt tta f cqmnenda- 
ttant.

hdfaMni Stranded in Irm

1052. SHRI P. GANGADEB; Will 
the Minister of EXTERNAL AFFAIRS 
be pleaaed to state*

(a) whether Indians are stranded in 
Iran and are facing tough time there;

(b) if so, the reasons therefor;"and
(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFF
AIRS (SHRI BIPINPAL DAS): (a)
and (b). Some cases of illiterate/semi, 
iliterate Indians who went to Iran on, 
false promises of lucratice jobs by 
unscrupulous agents in India and 
were deserted on arrival there have 
come to the notice of the Government. 
Due to lack cf financial resources and 
knowledge of local language such 
persons naturally face hardships.

(c) All possible help is rendered to 
the stranded persons in the matter 
of their repatriation, as and when 
they approach our Embassy in Iran. 
The Government are also taking 
appropriate administrative and legal 
measures to check the activities of the 
unscruplous recruiting agents opera
ting in this field.

%nfcr "’tf *r fistfr fi jrn  n t

1053. 4t • T-l fato
v?, «nr3r jr i  ^ » r  F t trt * h t  

?<sf? *i: *;
«*r*rr ^ T f  ?r F ' ^  «r r t f

w  Fe^nr tftr

fafcr W i t t  a  ftfor
«Tm : fPTTT trj& f t

wtmfttr ***  #  fcs 
x m i\  i
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q *  fWft

1054. «ff wwft *Tf : w  
w  u w  TOf ^  jr t*  tf' f*rr 
f¥ :

( * ? )  *TTr 1975 -76  5  »ra ^  
vr v ter (Trm nr) % «uw- 

« r *  < * r  3? * $ *  fsr tfr  62
sra*n irfcrir s f  $ w*rV s it  w f̂sr 
$  «rr^T?i ^ 4 5  s r fa w a  qrr qpnfr $  ;

fa )  6T-71T S
% facr *7CV7 Sfirr spwvfr «R 
t  *

fWlrT 1 R  l?>frrtT if 3<T Iftf
fa t *  * * * )  : ( * )  iff, ?r 1

(9 ) 3f T «  STW % fsatT
* * *  ^srf $  «Fr sr?fT **rarr *rr 
^  t  ‘

(b) 32,456 sterilizations were per
formed during this period, as per 
the provisional figures available.

Request from Kerala Government for 
Sanctioning we attack Phase Unit 

(Malaria)

1056. SHRI A K. GOP ALAN: 
SHRI C- H. MOHAMMED 

KOYA:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
srtate:

(a) whether the Kerala Govern
ment have requested the Central 
Government to sanction one attack 
phase Unit (Malaria) to cover the 
susceptible area in Kerala consequent 
on deforestation and colonisation; and

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K M. 
ISHAQUE): (a) Yes.

Sterilization in Delhi

1055. SHRI RAM PRAKASII: Will 
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Delhi had &et a record 
sterilization dunnS April-June, 

1B76; and

*«. (bv ^ the number of persons sterilized during this period?

v r r S ™ v PU^Y MINISTER IN THE MINISTRY OF HEALTH AND
tw! S 2 J PLANN1NG (SHRI A K. M. ISHAQUE); (a) Delhi Union Terri
tory recorded a very high perform
ance of 447.7 per cent of the pro
portionate target in sterilizations dur
ing the period.

(b) Kerala is m the maintenance 
phase under National Malaria Eradi
cation Programme. Hence under the 
existing pattern, no Central assistance 
i.« admissible to Kerala Government.

Conservation of Cultural Monument* 
and Establishment of Industrial Es

tates in Afghanistan

1057. SHRI SUBODH HANSDA: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state.

(a) whether Government of India 
art. assisting in conservation of several 
major cultural monuments and also in 
establishing industrial estates in 
Afghanistan; and

(b) the steps taken by External 
Publicity Division to publicize 
cooperation projects all over the 
world?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS); (a) Yes, 
Sir, the Government of India are 
co-operating in the conservation of 2 
Buddha Colossi with shrines around 
them at Bamiyan and the Khwaja 
Parsa mosque at Balkh.

The Government of India have also 
cooperated with the Government of 
Afghanistan in establishing an indus
trial estate for small scale industries 
at Kabul Currently an Indian ex
perts’ team is m Afghanistan to pre
pare feasibility reports for setting up 
industrial estates in Kandahar, Harat 
and Bdlkh Its reports are expected 
to be ready very soon

(b) Decisions relating to coopera
tion m economic and technical areas 
between the Governments of India 
and Afghanistan are taken m the 
Indo-Afghan Joint Commission and 
information pertaining to these deci
sions are given adequate publicity 
through communiques and pres1? re
leases The External Publicity Divi
sion h«is brought out a booklet en
titled ‘ The Buddha m Afghanistan 
India’s Aid to Brin? Bamivan back 
to Life"

Loss on Sales by IISCO Stockyards

1058 SHRI INDRAJIT GUPTA* 
Will the Minister of STEEL AND 
MINES be pleased to state

(a) whether escalation in prices 
of certain steel items came into effect 
from 31st March, 1976,

(b) whether Indian Iron and Steel 
stockyards at Calcutta, Delhi and 
Bombay, continued to make sales on 
that day (31-3-76), at the earlier 
prices, and on credit, to certain pri
vate traders, thereby benefiting the 
latter and incurring heavy losses for 
the company; and

(c) if so, whether such znalprac- 
tices have been Inquired into, end with 
what result?

THE DEPUTY MINISTER In  THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) 
The prices of steel were increased by 
the Joint Plant Committee with effect 
from 1st April, 1976 consequent upon 
the increase in railway freight rates.

(b) Sales were made by IISCO 
stockyards on 31-3-1976 at prices 
ruling on that date, and in some cases 
sales were effected on credit Bs per 
their normal commercial practice

(c) Does not arise

Sale of Steel “Defectives*', Etc. by 
IISCO Stockyards

1059 SHRI INDRAJIT GUPTA 
Will the Minister of STEEL AND 
MINES be pleased to state

(a> the quantity of steel sold as 
(A) “Defectiveb”, (B) “Non-standard”, 
cut down steel, and (C) “Standard” 
steel of tested quality through the 
IISCO stockyards, at Calcutta, Delhi 
and Bombay, month by month, during 
the findncial yea:, 1973-76, to (O con
sumers duect and (u) puvate traders, 
and

(b) whethei he will order an in
quiry into the reported allegations 
that large quantities of steel ai«? 
fraudulently shown <i$ “Defectives”, 
and “Non-standard", to make personal 
gains in collusion with private 
traders?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a)
and (b). Information is being collect
ed and will be laid on the Table of 
the House.
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Obtaining Consent of M.Ps. to Serve 
on Telephone Advisory Committee*

1061 SHRI SUBODH HANSDA. 
Will the Minister of COMMUNICA
TIONS be pleased to stale:

(a) whether his Ministry has ob
tained, consent of M.Ps. to serve on 
Telephone Advisory Committee* of 
Bombay and other cities while ex
tending tenure of previous commit
tees. after obtaining such consents; 
and

(b) whether Government, are con
sidering any new approach about 
necessily and or composition of com
mittees attached to telephone districts, 
postol and telecom circles?

THE MINISTER OF COMMUNICA
TION (.DR SHANKEK DAYAL 
SHARAiA). (a> The nomination of 
M Pv on the Telephone Advisory 
Comiiuree!, 1& made on the m-orn- 
meri'liilions of the Department of 
P«r’iamentar\ Affairs. The question of 
oh’ jiiu: ii the consent oi the concem. 
eu. M.Ps by this Ministry does not 
<irist. The Department of Parliamen
tary Attain, have been informed of 
.ho extension of the term of Telephone 
Advisory Committees at Delhi and
Bombay.

(bj Nn Sir.

11.55 hrs.

RE • STATEMENT ON PERFOR
MANCE OF INDIA'S HOCKEY TEAM 

IN OLYMPICS

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): I have a small sug
gestion to make. I had tabled a Cas
ing Attention notice regarding the 
debacle of our hockey team in the 
Montreal Olympics. No statement has 
come on the subject.

MR. SPEAKER: This matter i*
being considred by a Study Com-
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jiuttee. There has been one meeting.
There will be another. After that, 
it will come to the House.

SHRI KRISHNA CHANDRA HAL. 
DER: No announcement has been

■made in this House so far.
MR. SPEAKER: There is no need 

rfor announcement.

11.56 hrs.

PAPERS LAID ON THE TABLE
A nnual A ccounts fo r  1974-75 of 
M adras P o r t  T r u st  and B o m bay  p o r t  
T r u st  an d  N o tific a tio n  under M er

c h a n t  S h ippin g  A ct, 1958
THE MINISTER OP STATE IN THE 

.MIINTSTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI).
I beg to lay on the Table—

(1) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (2) of 
section 103 of the Major Port 
Trusts Act, 1963: —

<i) Annual Accounts of the Madras 
Port Trust for the year 1974-75 
and the Audit Report thereon, 

(ii) Annual Accounts of the 
Bombay Port Trust for the 
year 1974-75 and the Audit 
Report thereon [Placed >n 
Library. See No. LT-11133/ 
76].

<2) A copy of Notification No. G.S R. 
784 (Hindi and English ver
sions) published in Gazette of 
India dated the 5th June. 1976 
containing corrigendum to Noti- 
cation No. G.S.R. 646 published 
in Gazette of India dated the 8th 
May, 1976, under sub-section (3) 
of section 458 of the Merchant 
Shipping Act, 1958. | Placed in
Library. See No. LT-U134/761.

C ertified  A ccounts  of  P ostgraduate 
Institu te  o f  M edical  E ducation  
and  R esearch, C handigarh  for  1974-75 
and  of  A ir  In d ia  In st itu te  of  M edi
c a l  Sciences, N e w  D elh i fob 1973-74.

THE DEPUTY MINISTER IN1 THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. M. 
ISHAQUE); I beg to lay on the 
Table—

(1) A copy of the Certified Accounts 
(Hindi and English versions) of 
the Postgraduate Institute of 
Medical Education and Research, 
Chandigarh, for the year 1974-75 
together with the Audit Report 
thereon, under sub-section (4) of 
section 18 of the Post-graduate 
Institute of Medical Education 
and Research, Chandigarh Act, 
1966. [Placed in Library. See 
No. LT-11135/76].

(2) A copy of the Certified Ac
counts (Hindi and English 
versions) of the All India 
Institute of Medical Sciences, 
New Delhi, for the year 1973-
74, under sub-section (4) of 
section 18 of the AM Irdia 
Institute ot Medical Sciences 
Act. 1956. | Placed m Lib
rary. See No I.T-11136/76 ]

Papers L&d i i i

REPORT Ot COM M ITTEE o n  IH t STATrS 
o f  W o m e n  i n  I n d i* a n d  S t a t e m e n t  

f o r  d e l a y

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM); 1 beg to lay on 
the Table- —

(1) A copy of the Report of the 
Committee on the Status of 
Women in India (Hindi 
version)

(2) A statement (Hindi and 
English versions) explaining

the reasons for not laying the 
Hindi version of 1hp report 
earTier along wiih the 
English version. [Placed in 
Library. See No. LTM 11,17/ 

76].
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Corporation  fob  1978-74 w it h  Audit 

Report and a  Statement fo r  delay
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1 Placed in Library. See No. LT- 
11138/76.]

R e view  and A n n u a l  R eport of 
G u ja r a t  M ineral D evelopment 
C orporation  L td., A hmedabad 

for 1974-75

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): I beg 
to lay on the Table a copy each of the 
lolowing papers under sub-section (3) 
of section 619A of the Companies Act, 
1956 read with clause (c) (iii) of the 
Proclamation dated the 12th March, 
1976 issued by the President in rela
tion to the State of Gujarat:—

(1) Review (Hindi and English 
versions) by the Government 
of Gujarat on the working of 
the Gujarat Mineral Develop
ment Corporation Limited, 
Ahmedabad for the year 
1974-75.
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(2) Annual Report of the Gujarat 
Mineral Development Cor*
poration Limited, Ahmeda
bad, for the year 1974-75
along with the Audited 
Accounts and the comments 
of the Comptroller and Audi
tor General thereon. [Placed 
in Library. See No. LT-11139/ 
76].

11.58 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY-GENERAL; Sir, I 

have to report the following message 
received from the Secretary-General 
of Rajya Sabha:—

"In accordance with the previ
sions of rule ill  of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Antiquities 
and Art Treasures (Amendment) 
Bill, 1976. which has been passed by 
the Rajya Sabha at its sitting held 
on the 16th August, 1976.”

ANTIQUTITIES AND ART TREA
SURES (AMENDMENT) BILL 

As passed r y  R a j y a  S abha

SECRETARY-GENERAL: Sir, I lay 
on the Table of the House the Anti- 
quitities and Art Treasures (Amend
ment) Bill, 1976, as passed by Rajya 
Sabha.

11.59 hrs,
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

D rought situ a tio n  in  various 
S tates

MR. SPEAKER: Before 1 take up the 
Calling Attention notice, I would like to 
impress upon the House that we should 
be brief. I do not want them not to 
make more points, but they should be 
brief. So the first Member should not 
take more than 3-4 minutes and the 
other hon. Members 2 to 3 minutes, so

1472 L S —5
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[Mr. Speaker]
that we are able to finish the item in 
30*35 minutes. This will enable me 
to admit more Calling Attention noti. 
get. Otherwise, if you take more time, 
it will be difficult to adjust.

SHRI K. LAKKAPPA (Tumkur). On 
this Calling Attention, may I say with 
your permission that we had also sent 
in a Calling Attention* notice? But we 
want a full discussion of the drought 
situation prevailing m the country. 
That will be more helpful so that more 
members can participate.

MR. SPEAKER You write to me.

1 would also request Ministers to 
make a complete but a brief reply, not 
a prolonged replv.

SHRI BHAGWAT JHA AZAD (Bha- 
galpur) Brief on both sides.

12 tars.
THE MINISTER OF WORKS. 

HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RA- 
MAIAH) Very bnef.

THE MINISTER OF STEEL 
AND MINES (SHRI CHANDRAJIT 
YADAV) ■ Questions should also be 
bnef. Today the whole list is over

AN HON MEMBER It should be 
mini

SHRI M KATHAMUTHU (Naga- 
pattmam)* I call the attention of the 
Minister of Agriculture and Irrigation 
to the following matter of urgent pub
lic importance and request that a 
statement be made thereon:

The drought situation m various 
States resulting in lack of drinking 
water and death of livestock parti
cularly in Tamil Nadu, Karnataka 
and other drought-prone regions

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (StfRI ANNA-

SAHEB P. SHJNDB): TUa year the 
3outh~west monsoon set in time out 
31st May in Kerala and moved 
rapidly to some parts of the Penin
sula. However, the monsoon activity 
weakened, particularly in the South 
during the Second and third weeks 
of June. The monsoon revived in 
Southern and some eastern States in 
the last week of June but in most 
pafts of the country it regained 
weak until the first week of July. 
Due to eiratic behaviour of monsoon 
Government have received reports of 
drought m pyrtc of West Bengal, 
Bihar, Uttar Pradesh, Karnataka and 
Kerala In Tamil Nadu on account of 
deficiency in the last North-East 
monsoon, which is the main source 
of rainfall in that State, drought con
dition wjs leported in some districts.

According to the available infor
mation, rrop position in the States 
of Punjab, Haryana, Western Uttar 
Pradesh, Rajasthan, Gujarat, Maha- 
rashtid and Andhra Pradesh is good 
as the miMso n has been adequate in 
these State* In Madhya Pradesh 
and Orissa the position is satisfactory 
except in a tew isolated pockets In 
oeitain areas of West Bengal, Bihar 
and Eastern Uttar Pradesh, due to 
dry spells and deficient rainfall 
transplantation of paddy has been 
delayed Although South-west mon
soon advanced into Kerala well in 
time, frencrally scanty rainfall per
sisted upto middle of July There 
has been some improvement there
after but the overall rainfall so far 
in the State is deficient by about 
45 per cent The crop sown in the 
first part of Viruppu season was 
affected. In Karnataka rains received 
during May to July were delayed 
and deficient The northern districts, 
the coa^al and Malnad areas of the 
State have not been affected except 
in small pockets The southern dis
tricts were affected. However, during 
the month of July there has been 
rainfall all cytr the State except in 
some Talukas, and the position in 
most of the areas has improved. In
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Tfwnil Nadu, besides the difficulties 
qtyned in some districts on account 
of deficient North-East monsoon, due 
to inadequate rainfall in the catch* 
tv&n* ares 3 In Western Ghats in the 
States of Karnataka and Kerala, the 
reservoirs have not filled up. This 
has dela>ec* release of water for irri
gation.

There have been no report of death 
of livestock for lack of fodder in 
any part of the country. Reports 
have bean received of drinking 
water problems in certain parts of 
Tamil Nadu, Karnataka. Uttar 
Pradesh and Bihar These are being 
tackled by tho State Governments 
concerned.

During the pas< four weeks wide- 
spiead and food rains have been 
received in most parts of the counfry 
If the current tempo of monsoon 
activity m maintained, it is expected 
that the position vyill improve in the 
affected States.

Our« is a large country Inade
quate or uneven distribution of rain
fall in some parts or pockets is not 
an unusual feature.

The fo< d situation in the country 
Is confortable r.t present. As a re- 
su’t of th« lumper crops w 1975-76. 
tfcere is easy availability of food- 
grains all ever ihe country. In addi
tion Government hold a record stock 
of over 17 million tonnes which will 
enable it to meet the full needs of 
the public distribute n system and 
maintain prices at reasonable levels 
Additional allotment* of food grains 
are also beinu made tc deficit State* 
like Kerala, West Bengal and Maha-

As already explained, the overall 
Position is such as need not pause, 
serious concern. However, we are in 
constant touch with the State Gov
ernments and depending on the 
developments in toe coming months

such steps as may be necessary will 
be taken.

SHRI M. KATHAMUTHU: The
statement made by the hon. Minister 
shows that they are quite complacent 
because it says: “ ..the overall posi
tion is such as need not cause any 
serious concern.’’ That does not give 
the true picture. For instance, 10 
out of 15 districts in Tamilnadu are 
affected by drought conditions and 
according to tht statement of the 
state government they are spending 
about Rs. 10 crores on drinking 
water alone. They will be spend
ing about Rs. 12 crores in ten dis
tricts on employment for agricultu
ral labour in drought prone areas. 
Fodder is rot available; drinking 
water is not available and most of the 
lands in those ten districts are 
barren. The statement also refers to 
the failure of rainfall in western 
Ghats and the consequent delay in 
the release of water in the Cauvery 
system Even when the water was 
released after about a month’s delay, 
it was inadequate and the G.A. canal 
area in Delta region and other areas 
a so have not received water supply 
and as a result nearly 4-5 lakh of 
acres of land are not getting water 
for cultivation. I want to ask the 
government whether the state gov
ernment had asked for any financial 
assistance from the central govern
ment and if so what amount has been 
asked for? For the last fifteen years 
drought has brten affecting some dis
tricts or the ' <her and for the last 
five years continuously Tirunelveli, 
Ramanathapui am and Coimbatore 
had been affected by drought con
ditions. If the government could 
spend on desilting the irrigation 
canals, tanks etc. it would help 
in creating permanent assets. I 
want to know whether any pro
posals had been sent by the state 
government, how much money is 
proposed to be given by the central 
government and whether there Jfc 
any proposal to set up committees 
consisting of representatives from
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[Shri M. Kath&muthu]
political parties and other groups 
to look after relief work there.

SHRI ANNASAHEB P. SHINDE: 
I was in Tamilnadu myself yesterday 
and I took the opportunity of ascer
taining the position from the State 
Administration. First of all, the diffi
culty has come up there not because 
of the current rainfall in Tamil 
Nadu proper but because of the 
failure of the north-east monsoon, 
which is there normally from October 
to November oi December. There
after, a central team was sent in 
April and on its recommendations, 
Rs. 7J crores of advance plan assis
tance has betn made available to 
the Tamilnadu Government for tak
ing such steps as they may deem 
necessary for giving relief to those 
who are affected. Again, Tamilnadu 
has made a request that a central 
team should be sent to review the 
position afressh The request is being 
examined and there would not be 
any difficulty in sending a central 
team again to review the position 
At the moment, as far as the south
west monsoon is concerned, the rain
fall has been normal m Tamilnadu 
proper, but that is not so important 
for Tamilnadu The mam crop is
paddy which is mainly irrigated and
the irrigation system receives its
water from reservoirs which receive 
rainfall from the south-west mon
soon. Because of the failure of the 
south-west monsoon in Karnataka 
and Kerala, the availability of
water for the irrigation system 
has been adversely affected in
Tamilnadu. I think the north-east 
monsoon is still to come and it is on 
record that sometimes even during 
September-October the reservoirs 
get filled. If the north-east monsoon 
is normal and the reservoir system 
gets filled, perhaps Tamilnadu may 
not have any worry. Crops other 
than paddy, like maize, rabi, cholam, 
bajra, sugarcane etc. are normal. 
Only in paddy, transplantation is

affected to fcoxne extent and because 
of non-transplantation of paddy, 
the rural landless labour has been 
affected. The Tamilnadu Adminis
tration is taking all necessary steps.
1,30,000 people are on employment 
now.

fa*
wV % a w  jrupT forr
P i tfwfc v w n r r c

w o t *  f o r r  |  s r s T t f r  ^ s r r

vr *7*1 i aft %
3 $ fa  r e  *irm, firfrc,

3WT sr**l, wfe«r, *

Wl’V lk  $ | ff OTifc fflTT 3RRT
fr, f*?n: srTfrr *r err*?

fifclT «fr "UTTSf | |
sfonr *  f ^  $ :

“Almost entire Nawada, Nalanda 
and Aurangabad district and 
non-irrigated areas m Bhojpur, 
Rohtas and Gaya districts. Jamaui 
sub-division of Monghyr district 
and Banks sub-division of Bhagal- 
pur district in South Bihar plains.

(2) Almost entire Gindh district, 
some pockets of Simdega and 
Gumla sub-divisions in Ranchi 
district, some pockets of Garhwa 
and Sadar sub-divisions in Pala- 
mau district some pockets of 
Baghmara svb-division m Dhan- 
bad district and Deoghar, Jamtara 
and Godda and Duyka subdivi
sions in Santhal Parganas district 
in the plateau region.
(3) Saran, Siwan and Gopalganj 
district and Supaul sub-division of 
Saharsa district in North Bihar."

w*nrr f*ar%
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m tt*t ’arrfkcr \ i r  fa^r
t  »ror  ?TfT tfhc *ro»  ̂^  <frr & 
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3>TT IJffo «fto,

Psr ^ r ^ <,
^fn^rar, ?nr f̂srf^nn:,
^rsrfRTR-^T-^,

^ w r t  ^  Jn% ^>r f ,  ftsr 
^  ^  zz  arr’fY ^ ft^ r e g r r T fr  
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?npn 1 1

^ 'rpft fqpwrr ^r 
STT̂ t? ^ r  TS/r S f% 7
TOTT ^ZT <£Vfarrr, ^  ITPT̂

f?n rr l wrr ? » ?  1 *rfr 7 f?m r

^  it fsnr't: tpt rrff f̂V̂ rr v fta
t  &r*i 4 0 0  ^  «r?frr ?t,
«nr vrr grr^r 4m  <TT*ft
»3*f SFTfr fam * ^T SRTT *%»TT «

^  jtrfst *f fsr^R t
*rg*r f t  1 ^  f^ r  %

% tft ?»t h« pbt *r vnr
T^m | 1 ^  ^
f^ a r ^ i  €r* $  ^nr ^t
*m^T TT W H H  fT 11
ft ^Twnr % ^TR?n w n  f  ft: -
jrr^fT f f v im , *ft
%n^ $  p̂sr *r |— «m  ^r srspg ^ 
^ r  arr»n?5Ft f. f^  gpr 
^r ^  ?r* ?iVt t o  ?t* STfR —
V I  T O R  fTT̂  ^ »R5T%
spt f^TOT ^  % f ^ ,  ^  
v'r »rf,w  f t  ?r srnr^v f> f̂ rq;
— qw  «FTT 3TT r t  f  «

SHRI ANNASAHEB P. SHINDE: 
Because of the delay in the onset of 
monsoon, there has been some delay 
in the transplantation operations 
and so very large parts of Bihar have 
been very adversely affected. But 
recently the position has improved 
considerably. The hon. Member men
tioned the position upto the 2nd °* 
August. After that, there has been 
widespread rains in both the plains
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of Bibar and South Bihar. This may 
help improve the position. It is true 
that delay in transplantation will have 
adverse effect on paddy. The State 
Government is seized of the matter. 
If the State Government feel that 
help of the Centre is required, we 
will extend the necessary help to the 
Bihar Government At the moment 
the Bihar Government is taking steps 
to provide powei to tubewells with
out interruption As far as the per
manent remedy is concerned, I en
tirely share the views of the hon. 
Minister Ir, fact, Bihar’s agricul
ture cen be brought under control 
an<j there can b* stability if utilisa
tion of the underground and surface 
water resources is carried out with 
efficiency and proper organisation 
These are all items falling in the 
State sector, and the State Govern
ment has piens for implementing 
them. If there are any shortcomings 
and if any Central assistance is
needed, we will discuss it with the
State Government, and with the 
concurrence of the Planning Com
mission, it will not be difficult to
help the State Government.

•ft finjfn fa *  : a n *  *r
* i  <TFfr w  « r $  f a r  £—

w w  ttfr
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SHRIMATI PARVATHI KRISH- 
NAN 'Coimbatore): I must say that 
I am deeply disappointed, like my 
hon. friend Shri Kathamuthu, with 
the statement that the Minister has

foade, because it tab be a stataftfal 
toad* it any time in tttjr year as lar 
as Tamil Nadu and Karnataka are 
concerned. As this drought is an 
annual feature, we want to know 
What the Government is goitig to tto, 
so that there is no repetition of thi»

For instance, he talked about a 
Central team going to the State. The 
Central team goes and finishes its 
study in five days of IS districts. This 
happened last year It will go for 
another two days now and come back. 
This is not enough. We want to know 
what the Government is seriously 
doing about injuring the State against 
drought Are you repairing the exist
ing tanks and bunds where previous
ly rainwater could collect, which have 
now fallen into disuse, so that at least 
drinking water is assured?

Secondly, I think complacency with 
regard to the crop situation is also 
something that should be guarded 
against For instance, the official 
figure that is supplied bv the Kerala 
Government is that, as far as paddy 
is concerned, loss due to drought 
there is to the tune of Rs 13 crores. 
This is not a small sum, and just 
saying that they are doing this and 
that, that they are going to rush them 
stocks etc, is a ridiculous position 
for the Government to take I am 
sorry to say that the Minister also is 
more obsessed with the food part of 
his Ministry and is ignoring the agri
culture and irrigation part even 
when he is replying to us It is not 
only paddy that we are talking about. 
What about the other crops?

In Tamil Nadu, coconut palms, 
because of drought year after year, 
are drying up. What happens to the 
fanners who have been depending 
on them"* What happens to the gen
eral agricultural producers? Ground
nut has suffered, and now there is 
an oil crisis and scarcity of oil in 
Tamil Nadu. Similarly, in Kerala 
also, the estimated loss, as far as 
groundnut is concerned, due to de-
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Ixyed monsoon, i^B*. 1 1/2 croret. 
and the loss estimated because of the 
frying of pepper crop is as much as 
JKs. 44 lakhs, and pepper is one of 
jrour foreign exchange-earning com
modities.

Therefore, this statement given to 
us is certainly not helping us to 
understand what urgent measures 
the Government is taking in order to 
see that this repetition does not take 
place.

In a district like Coimbatore, known 
as the Manchester of the South, today, 
as a result of repeated droughts year 
after year, even your industry is 
affected. Small scale industrial units 
are not in a position to run because 
of the water position, electricity and 
so many other things. Therefore, is 
Government going to step in a big 
way to see that whatever drought 
relief is given now is directed to
wards a permanent solution? At the 
same tiro*, Government should also 
mention what they are going to do 
to solve this problem, because as far 
as Tamil Nadu is concerned, we do 
not find this picture being put before 
the people. Today the drinking 
water position is so acute and so 
serious that there is no use going 
only by statistics. They say they 
have no reports that there is any 
death of livestock. We do not have 
reports. I think, you have to go 
Inhere and see the state in which our 
livestock is. They are skin and bone. 
That means, your milk production is 
going to be affected; agriculture is 
«Oing to be affected. When 15 dis
tricts in a State are affected, you can 
realise the gravity of the situation.

Similarly, in Karnattfka, the same 
position is there. When we go there 
and see it for ourselves, we are given 
d&moranda. Then, on the floor o{ the 
House, we are told by the Minister 
that no reports are there. I think, 
he should take Parliament into more 
confidence and not only talk about 
reports he has or has not. Let

him also answer the question as to
why he confines himself only to this 
one year. This is a perennial, a£ 
annual, affair that is going on. If 
you go back into the proceedings ot 
Parliament, you will find, every time, 
and even last year, we had to pro
duce on the floor of the House the sort 
of cactus that people were eating, 
the ordinary grass that the people 
were eating, in order to get a state
ment from the Minister. Is that what 
we have to do year after year? This 
is what is happening year after year. 
It is something more than the failure 
of the monsoon.

Even the elementary question of 
repairing the old irrigation system, 
the modernising of the old canal 
system, is also being neglected year 
after year. Now, after one year of 
the Emergency, we would like to 
know what measures have been 
taken to sec that some relief is 
ensured to the people.

SHRI ANNASAHEB P. SHINDE:
1 do not know why the hon. Lady 
Member is taking objection to my 
statement. There are two aspects of 
the matter. One is assessment of the 
situation and the other is, relief 
measures that arc being taken de
pending upon a realistic assessment 
of the situation.

As far as the assessment is con
cerned, I have already explained the 
position. I would like to repeat that 
there is nothing going to be gained 
by exaggerating matters. For ins
tance, the paddy crop has been affect
ed mainly because the irrigation sys
tem which is fed by south-west mon
soon failed. That is why they are 
not getting adequate water and irriga
tion facility. Only yesterday, I was 
in Madras and I took the opportunity 
to discuss the fodder problem and 
other problems with the State admi
nistration there. As regards the other 
crops, the reports given to me by the 
State administration are that as far 
as other crops are concerned, other 
than the paddy crop, the condition h
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not bad at all In fact, the south
west monsoon rams are ]ust normal 
though the monsoon is not the main 
rainfall period for Tamil Nadu

As far as relief measures are con
cerned, all ielief measures are direct
ed towards desiltmg of tanks and, 
wherever water is scarce, by use of 
rigs, etc, the new wells are sunk 
The Tamil Nadu Government has a 
plan, m this drought area, to have 
6000 wells out of which 3000 wells 
have been completed I must say, 
at goes to the credit of Tamil Nadu 
administration that all the relief 
measures are going on very well 
Almost 1-1/2 lakh people are em
ployed there If more people want 
employment, funds will not be lacking 
and necessary relief will be given

As regards the hon Lady Mem
bers objection to my statement with 
reference to food, when the drought 
situation develops, the mam item of 
consumption for the masses, the 
people, is food About 70 per cent of 
their budget goes for food If I give 
an assurance to the people of Tamil 
Nadu that their requirements of food 
will be met adequately, that food 
will not be scarce and that the price 
stability will be maintained I do not 
think that it is out of context and 
irrelevant at all

MR SPEAKER She only wanted 
to know about other crops also

SHRI ANNASAHEB P SHINDE 
As far a3 the reports go the other 
crops are not affected I can assure 
the hon lady Member about that

The Tam4 N«du Government has 
requested the Centre for sending <in- 
other team there We shall depute a 
team there Whatever measures are 
required to provide relief to the 
people of Tamil Nadu or Kerala, they 
will be taken The entire country 
will be with Tamil Nadu and Kerala 
I  do not think any measure will be

lacking or wanting from our tide. 
The Government of India i» in a 
much better position today than evesr 
before in the past to help the 
drought-affected areas and help the 
people there

SHRIMATI PARVATHI KRISH- 
NAN Even about the sinking of
wells, the Central team that goes 
there does not concern itself with 
that You see the condition of wells 
that have been sunk No mainten
ance is there You go to village 
after village The wells have broken, 
down Why are they not maintained
bv the Water Works Department?
There is no maintenance at all A  
separate tear.i should go there and 
look into the matter more deeply and 
suggest ways and means so that there 
is a proper regular maintenance of 
these wells You go to the villages
of Tamil Nadu m drought-affected 
areas and you will see that well after 
well is not functioning at all because 
there is no maintenance

SHRI ANNASAHEB P SHINDE: 
We take note of v̂ hat the hon lady 
Member is strung and we shall bring 
it to the nciice of the Central team
12 25 hrs.
BUSINESS ADVISORY COMMITTEE 

S ix t y - third  R eport

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAMA- 
IAH) I beg to move

‘ That this House do agree wita 
the Sixty-third Report of the 
Business Advisory Committee pte 
sented to the House on the 17th 
August, 1976”
MR SPEAKER The question is

‘ That this House do agree with 
the Sixty-third Report of the Busi
ness Advisory Committee presented 
to the House on the 17th August,
1970 ’*

The motion was adopted.
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CONSERVATION OF FOREIGN EX
CHANGE AND PREVENTION OF 
SMUGGLING ACTIVITIES (SECOND 

AMENDMENT) BILL—contd.
MR SPEAKER: We take up further 

consideration of the following motion 
moved by Shri Pranab Kumar 
Mukherjee on the 17th August, 1976, 
namely:—

“That the Bill further to amend 
the Conservation of Foreign Ex
change and Prevention of Smuggling 
Activities Act. 1974, be taken into 
consideration-'*
Mr. K. Lakkappa to continue his 

speech.
SHRI K. LAKKAPPA (Tumkur). I 

was, on the last occasion, referring to 
the intensification of the smuggling 
activities. It has shifted from 
Bombay sea-shore to the Nepal border. 
The smugglers, with the second line 
of leadership, have regrouped them
selves in the Nepal border, and they 
are intensifying the smuggling activi
ties. violation of foreign exchange 
regulations and so on and so forth. 
It has bc^n stated some time back 
that, in spite of effective steps being 
taken by the Government of India to 
alert and also to combat this menace, 
still' their activities are going on- 
As a consequence of adequate anO 
effective steps not being taken regard
ing revival of the 1971 bilateral agree
ment between Nepal and Government 
of India and the bilateral talks seeking 
Nepal’s help to end the smuggling 
activities and also in respect of the 
transit facilities extended to Kath
mandu for overseas trade, the smug
glers carry luxury goods from Japan 
and China and get into India, and 
these activities are increasing. But 
no action has been taken so far. 
Therefore, this Ministry has to take 
certain action so far as the intensity 
of the operations and regrouping of 
the smugglers in the Nepal border ate 
concerned.

Conservation of 146 
Foreign Exchange 

etc. etc. Bill
Again, it is being done in lonmvanre 

with the same people who are in 
Bombay. There has been a regroup
ing on the Nepal border, as 1 said. j. 
shall tell you how’ this legronoing 
takes places. They have their con
tracts with doctors and nurses, and it 
has been reported in the press and I 
would like to auote:

"Quite a few among them had
‘managed* to get admitted to hospi
tals or nursing homes on ‘health 
ground' as many doctors were 
readily available to oblige them lor 
other considerations.

‘‘But this is not all. More enter
prising among them had been leav
ing their prison wards dead at night 
to have a good time at the P08** 
suits in the hotels at the Colaba 
area. . ”

“Several complaints bad been
received in this connection by the 
office of the Anti-Corruption Bureau 
who found on enquiry that there
was some truth in the allegations.”

As I said, these people, through the 
help of doctors and nurses and law
yers. are sending messages to the 
Nepal border, and these forces are 
regrouped. No action has been taken 
so far against these big shots who 
are behind these lactivities. I hope, 
this Bill comes in handy to take fur
ther action in this matter and to 
intensify combating of the smuggling 
activities. I hope, the Ministry will 
take all measures in this regard. 
There are other activities which, in 
spite of the Emergency and the 
stringent action being taken, are tak
ing place on the frontiers of the 
country. The recent incident in 
Cochin is also an important evidence 
to show that still the activities are go
ing on on our coastline and unless 
very stringent action is taken, this 
menace cannot be curbed.
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Onie of the objects of this Bill is the 
■conservation of the countiy's fofeljpo 
exchange. Everybody knows that 
there are certain officers even in the 
Control Board of Revenues who have 
got certain links with the higher ups 
and these higher ups are in the banks 
and they have got their links with the 
smugglers. This is the case especially 
with the non-nationalised banks 
Several allegations have been made 
about certain violations of the Foreign 
Exchange Regulation Act. They were 
brought to the notice of 4 he authori
ties. They were reported jn the Press 
also and there was a big agitation by 
the people, but vnth what result'* No 
action has been taken. Allegations 
were made against a certain officer of 
a bank but that man has not been 
arrested. So, Sir, unless the higher* 
ups who are involved in this racket, 
wlio are involved in this foreign ex
change and profiteering and racketing 
net and who are sending money to the 
foreign countries and meeting people 
m those countries and having links 
and accounts with tha Swiss Banks, 
so on and so forth, have been touched, 
nothing will happen. They have not 
been touched so far and they have 
been simply depositing their monies 
in the non-nationalised banks. There 
are people even in Kerala, there are 
people even in Bangalore, there are 
people in Gujarat who are still carry, 
ing on these smuggling activities and 
have deposited fastidious amounts 
with the banks and all these have 
been reported to the Government of 
India but no action has been taken 
so far. i would Wke to know how 
many non-nationlised banks have 
made foreign exchange violation* 
and have acted against the rules and 
regulations of the Reserve Bank cf
India. So, the important a&lpect is
that all these smuggling activities 
centre round the banking system of
our country. A certain part of our
banking system is still m the hands 
of the private people and these very 
people are in league with the officers 
in the Centhrf Revenue Board. Of

course, all the officers, I would not
say. are bad. There are sqoje good 
officers who have taken immediate 
action in the matter and tdlftjk 
stringent measures but there are still 
many who are still in league with' thfe 
private banking system and the nefa
rious smugglers. Therefore, unless 
very deterrent and severe action is 
taken against these elements, viola
tions of fbr&gn exchange regulations 
will not stop. In spite of passing this 
law and in spite of giving dll the 
powers to the hon. Minister, 1 would 
like to suggest to the hon. Minister 
that he should touch big sharks and 
bring them to economic to discipline 
I W'ould like to say that unless he 
takes a personal interest in the matter 
of banking frauds *nd smugglers be
ing linked with the banks and anti- 
national activities that centre round 
these banks, and take stringent action 
nothing will happen. But no action 
has been taken so far against these 
people to immobilise them. Unlesj 
such higher ups are put under 
OCOTEPOSA, i think, their activities 
will not stop People are ‘filling that 
evfen to-day there are people who 
have gone abroad and escaped. The 
Minister himself has given the Itgure 
of 160 or 170 persons. I would like 
to know. We have got all machinery. 
We have got our embassies abroad 
and throughout the world Why are 
they not taking some inteiest and 
pointing out to you, 'Here is such ana 
such man whom you wanted.*? 1 
think there must be some link, there 
must be some people even in our 
Embassies abroad and even In the 
Finance Ministry. So till these people 
wh6 ate helping them are detected 
and are brought to book, you canhot 
effectively fight the smugglers. The 
smugglers who have escaped are 
meeting so many people. There w 
information but the Government of 
India has not tak£n any action.

One MJP. who was there In London 
escaped from that country even with
out the notice of our embassy although
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there was an arrest warrant pending 
against him. This show* bow con
veniently they are escaping. What is 
the role of our officers who are charg
ed with the investigation work? These 
things are going on on a large scale 
The properties of all those people who 
escape in this manner should be attach
ed forthwith. They transfer their 
properties m very many benami trans
actions. So, their properties should 
be immediately attached. But this 
Is not being done Now they have 
shifted their activities to Bangalore, 
Many international smugglers and 
racketeers have been arrested. Many 
persons are there who are involved in 
.smuggling on the borders of Kama- 
taka State. Those people coald not 
be proceeded with because the records 
are not commg Therefore, these 
things Should be properly investigated 
"There should be one single agency to 
see to it that these smuggling activi. 
ties are curbed and the work properly 
coordinated. That sort of intensilica- 
tion of activities is not there. You 
should intensify your activities All 
'States must cooperate to see that 
smuggling is rooted out of this country 
If there are any difficulties in the way 
due to shortage of personnel, this 
may be set right The officer or the 
custodian concerned should take all 
legal proceedings to attach the proper
ties °f smugglers immediately

A * ”ut three or four months back 
we have been told that the Govern" 
imm would need some sophisticated 
electronic devices and machinery to 
be installed at various international 
airports of the country. They said 
they would get certain help from 
some of the foreign countries. I do 
not know what is the step which 
they have taken in this regard 
Unless we have this machinery or 
electronic device we may not be able 
to fttid out the method or modus- 
operandi of the smugglers. So. this 
•should be installed immediately. 
Taking advantage of the emergency, 
•we should intensify our activities.

Various raids are made. Sometimes 
personal diaries are found during the 
raids showing the flkrious links of the 
smugglers with cases connected with 
foreign exchange racketeering and so 
on. But after the raids, such diaries 
are not at all forthcoming during the 
investigation. The personal diaries 
have been handed over by the officers 
many times. This is the most impor
tant piece of evidence against the 
culprits. It is in these personal diaries 
where they note down many things. 
These have not been seized by the 
officers sometimes. I think there is 
a biggest conspiracy regarding ttie 
seizure of the personal diaries There
fore. I would like to know from the 
hon. Minister whether any attempt has 
been made to see that when the raid 
is made in the country, all the records 
available are seized and they are photo
graphed. And one copy of the same 
should be sent to your Ministry; that 
should t>e published or that could be 
taken up for a further investigation if 
necessai> to deal with the matter at a 
later stage

All the seized documents must be 
‘photostated ’ Otherwise many big 
people having their links with the 
smugglers and having black money 
escape ncrw-a-days because the investi
gation is not foolproof. Therefore, 1 
want that some system Ins to be devis
ed. This requires to be handled by the 
honest and dedicated officers. The 
operation of this legislation wants 
only dedicated and honest officers. 
You may be knowing that m the Cus
toms Houses there are officers posted 
m various places like Madras, Bombay 
and Calcutta and all these people *** 
still there for a considerably long time. 
They are the people who know the 
smugglers. You have not changed 
them. You have not made any shuffle 
of those officers for a long time. We 
want new officers who are of nigh 
integrity. You should take this very 
seriously to see that dedicated officers 
are posted there If this is not done it 
would be verv difficult to unearth the 
activities of the smugglers. It «  D® 
u s e  having the COFEPOSA unless of
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course it yields 100 per cent results. 
We must make use of the emergency 
lor the purpose fully. Emergency has 
brought about stability to our economy. 
The value ol our rupee has also gained 
because of this There is an improve
ment m remittances from abioad Un
less the people who are operating 
abroad—these international smugglers 
or racketeers—and their links are 
smashed completely, they may again 
raise their ugly heads at any time and 
try to circumvent this legislation and 
continue to do their smuggling activi
ty.

Many hon Members have suggested 
a new strategy to put an end to the 
smuggling operations in the Nepal 
border There was a talk recently 
held between our two countries m 
regard to the renewal of the 1971 treaty 
on trade and transit, certain ex 
changes of views also took place bet 
ween the two countries Unless they 
come to our help m combating the 
smuggling activities it would be an 
impossible task for us to check that 
menace The other day there was & 
question m this House and it *as ask
ed from the Ministry whether it was 
seeking international help jn combat
ing the smuggling activities These 
activities are operated in the gulf 
countries in a most intensive form 
Since the gulf countries are also m 
volved m this it is better that we have 
proper guidelines in the matter The 
officers working in various parts of 
the country should keep a close watch 
over the activities of these people who 
are moving here and there This 
requires dedicated officers to see that 
this law is implemented m letter and 
spirit

Sir I welcome this measure and the 
spirit behind it 1 hope the Ministry 
would take care of this situation by 
using this me^svrc 1 thank the hon 
Minister who is a very sincere and 
dedicated person for having done a 
good work The officer* m the Minis
try sboulij adopt new devices to combat 
the smuggling activities and thereby

enhance the prestige of this country. 
We have fought this inflation very 
successfully after the proclamation 6 t 
emergency. Further consolidation at 
the gams and improving our economic 
conditions is much dependant upon 
taking a severe action. I once again 
emphasise the point about private 
banks It should be looked into It is 
a great menace I hope the Minister 
would take stern action and give ft 
befitting reply to the points raised by 
me

SHRI M RAM GOPAL REDDY" 
(Ni/amabad) Mr Speaker Sir, I con
gratulate the Minister for the excellent 
work done bv him during the last one- 
and a half years The staff is the same 
but the extraction of work is excellent. 
It ts not always necessary that staff 
should be efficient When the Minister 
is efficient automatically the staff also 
becomes alert

** T T  * r * i r  e fa r  efiT T  i

The Minister has infused confidence 
amongst the loyal officers and staff. 
Once I had an occasion to visit some 
places along with him and I saw the 
young officers being very happj to see 
the Minister and they pledged whole
hearted loyal service to the nation

Sir this Minister's contribution to 
this country’s exchequer is over 
Rs 1,000 ci ores m foreign exchange. 
Previously, the smugglers u<»ed to smug
gle goods worth over Rs 1,000 crores 
of gold, TV sets and other items which 
our people used to purchase with great 
lust Earlier the smugglers possessed 
mechanised boats weapons and had 
also ‘goondas’ with them Now their 
back is broken They cannot wag their 
tail now Previously the ‘goondas’ i sed 
to divide the entire coast-line among 
the local dadas and these dadas were 
responsible to big bosses These dadas 
never disclosed the names of these 
bosses and, as such, the judiciary was 
not in a position to give punishment 
to the real culprits and only the smal
lest fry used to be tried in the court o f  
law



Now, the big bosses have been woun. 
•ded up but still some people have not 
been arrested so far. I have got the 
information with me and pass on the 
same to the hon. Minister. Until and 
•unless all these people are arrested, 1 
think, this nefarious activity cannot be 

.stopped.

Every year gold worth--Rs. 350 to 400 
crores is smuggled into India and in 
India about 48 per cent of the total 
gold is held by private parties whereas 
in the whole world only 6.5 per cent of 
the gold of that country is held by pri
vate people. Sir, we are producing 
enough of gold in our country and if 
we have to stop gold smuggling comple. 
tely. 1 suggest, some gold at least be re
leased by Government at a price of 
Rs. 400 to 500 per 10 grammes. Why 
are people after gold? Why are they 
purchasing it at any price? In 1963. 
the price of 10 grammes was about 
Rs. 150. Now it is over Rs. 500. The 
value of the gold which people bought 
in those days has gone up bv 3 times,
If interest is calculated, they have 
earned every year an interest of 33 per 
cent on their gold holdings. That is 
why I want that wherever there is 
gold held, Government should have a 
list of the details of gold held by peo
ple. When they are having so much 
gold and it has appreciated so much in 
value, why not wealth.tax he levied on 
such holdings of gold at the present 
prevailing price?

These emergency powers have been 
assumed by Government only to ston 
these big smugglers from operating. 
Previously whenever a ‘goonda’ was 
arrested, their big bosses used to 
hush up the case; they used to <!<»stroy 
the evidence or silence witnesses by 
doing away with them. Now govern
ment have had no alternative but to 
take recourse to this law.

Before this Ordinance was promulgat- 
“ed the value of the total goods smug
gled into India was over Rs. 10.000 
crores, or even more. We have had to 
$gbt three wars with Pakistan and one 
"With China, we had droughts, famines,
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floods and strikes. It is calculated 
that the loss on account of smuggling 
is more than all these losses the country 
suffered. That shows what a great 
loss the country has been suffering
on account of smuggling. We also
suffered loss of prestige. The impres
sion had gone round that anybody can 
smuggle anything into India and we 
cannot stop it. As we stopped our 
enemies from entering into our terri
tory, now we are stopping smuggling of 
goods into our country. Previously
when smuggling was goinjf on, practi
cally no amount was remitted by our 
people residing in foreign countries 
through legal channels. Now that ail 
illegal transfers have been stopped. I 
am told by the Finance Minister that 
the inward remittance has gone up to 
Rs. 2.000 crores I congratulate the
Ministry on this excellent work.

Recently some people who nad evad
ed income-tax were given a chance to 
declare their hidden income and pay 
50 per cent of the tax which would 
exempt them from other punishment. 
Now I would request the Minister to 
see whether he could devise a scheme 
whereby a chance is given to people 
who have deposited their money in 
foreign banks to declare it and pay 
taxes. If some such concession is given 
to surh people on the lines of the 
concession he gave to people who had 
hidden their incomes in the country, I 
think that will also greatly help the 
country and also give an opportunity 
to those people to reform themselves.

Once a criminal is not always a crimi
nal. The smugglers might have been 
thinking that they were a law unto 
themselves and there was no law except 
their own law. Now they have seen 
what punishment they are getting if 
they are not honestly declaring their 
assets and foreign investment. I sun 
told that some of them have i\ot major 
shares in some watch factories in 
Switzerland. If they disclose all 
their wenlth and oav all the taxes, will 
the government have any soft corner 
for them? I request the hon. Minister 
to consider this suggestion seriously
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(Shri M. Ram Gopa] Reddy j
t̂td i onqe again congratulate the hon. 

flimsier tor the excellent work done 
tpr the country.

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT 
OF REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE). I 
am grateful to the hon. Members who 
have made the:r observations on the 
Bill- Almost all of them have paid 
compliments to the officers of the de
partment for the good work that they 
are doing. I am also grateful to the 
House for according its approval on 
earlier occasions when we brought
legislation to combat one of the biggest 
economic menaces. I entirely agree 
with the observations of the previous 
speaker that economic ollences such as 
smuggling and foreign exchange racke
teering caused more grievous hurt to 
the country compared to what any in
dividual event might have caused.

For almost two years now, we have 
been taking stringent measures against 
smugglers and foreign exchange racke
teers We passed MISA in September. 
1974 and Parliament converted that 
Ordinance into a full-fledged pece of 
legislation in the form of COFEPOSA. 
Subsequent amendments were brought 
particularly with relation to section 
12A and we have now come forward 
with the proposal for a further exten
sion of 12 months.

The strategy that we are following 
against the smugglers and other econo
mic offenders is threefold Firstly, we 
are applying preventive detention 
against big shots Secondly we rre 
intensifying searches, seizures and
raids Thirdly, with the approval of 
Parliament, we have brought another 
piece of legislation for the confiscation 
of the properties of smugglers and 
foreign exchange manipulators. I do 
not want to p o  into detailed statistics 
but I should like to quote a few figures 
to give an idea to the House of the 
extent to which we have been applying 
those measures to prevent smuggling 
activities. Upto 7th August, 1976,

preventive detention orders had 
been given in respect of 2,358 persons. 
In the pre-emergency period the num
ber was 1,061, that is, from September, 
1974 to June 1975, in the post-emergen-, 
cy period, from 1st July’, 1975 to 7th 
August 1976. the number is 1,477. fbe 
total number of raids and searches in 
1974 was 9.194. in 1975 it increased to 
21.531 and m 1976 m the first six 
months ending 30th June 1976, the 
number is 19,389.

Similarly the number of seizures m 
1974 was 49.555 in 1975, it was C4.5M.

MR SPEAKER The Minister wiir 
continue after Lunch.
13 hrs.
The Lok Sabha adjourned j o t  Lunch 

T'll Fourteen of the Clock.

The Lok Sabhu re uisembled after 
Lunch at four rumutrt past Fourteen 

of the Clock
(Mr. DnH'iY-SPtAKFB in the Chair1

CONSERVATION OF FOREIGN EX
CHANGE AND PREVENTION OF 
SMUGGLING ACTIVITIES (SECOND 

AMENDMENT) BILL—conld.

THE DEPUTY SPEAKER Shri 
Mukherjee may continue his speech

SHRI PRANAB KUMAR MUKHER
JEE Sir. I was explaining how the 
number of cases increased from 49,555 
m 1974 to 64.569 in 1975. Up to the 
end of May. 1976, it was 27,510. 
Therefore, the intensification of search, 
seizures, raids and preventive deten
tions went on. As a result of all these 
things, we have never claimed that 
smuggling operation has ’ompletely 
stopped, but. perhaps, we can say that 
to a considerable extent, it has been 
reduced What are the indications 
that smuggling activities have been re
duced’  I would not like to discuss it 
m detail because almost all the Mem
bers have appreciated it and have 
plso pointed it out. I would like to 
submit only one point. Some of tfcfr
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lpn. Member* have also pointed out 
putt smuggled goods are still available.
I would not rule out this possibility. 
$ut if you compare it with the earlier 
part of 1974 when these actions were 
taken, you will find that it has been 
reduced to a considerable extent. 
Secondly, the intelligence that we are 
getting from abroad, particularly from 
those areas where these smugglers are 
operating and from where these goods 
are imported, indicate that not only 
stock piling of goods is there but even 
the bankers are refusing to make pay
ments against these goods. Thirdly, 
as a result of this, our inward remit
tances have increased considerably. 1 
would just like to indicate some figures 
% that connection which I hope, the 
hon Members would appreciate In 
1974. the total amount of inward remit
tances through normal banking chan, 
nels was Rs. 569 crores, average Rs. 47 5 
rrores per month. In 1975, it went up 
to Rs. 1053 crores, monthly average 
Rs 88 crores and upto June of the pre
sent year, it was R*<. 723.32 crores.
monthly average a little over Rs. 110 
crores. Therefore, this is an indication 
that a part of this money was utilised 
In the smugglers to purchase contra
bands and import it into the country. 
When, as a result of anti-smuggling 
operations, quite a substantial number 
of top smugglers was put behind the 
bars, naturally those persons who used 
to’•collect money from Indians abroad 
«*'Uid not do so. Side by side, we 
tried to improve the system by stream- 
lm.ng the procedures of remittances so 
that the recipients at this end do not 
face much difficulty. We are constant
ly at it to see what further improve
ment is possible in this respect. Re* 
cently. I had the opportunity of meet- 

, ing the Indian bankers particularly in 
those countries where there is a large 

: concentration of Indian workers, to 
[ see that they could progide all sorts 

of facilities to the remitters and at the 
same end from this side, we could 
provide the necessary facilities to 
them.

Another aspect is, what measures we 
have taken against the absconders. In 
tthig connection, one particular case was

mentioned by an hon. Member from 
Tamil Nadu. It is quite true that quite 
a substantial number of absconders is 
still there, the total number is nearly 
357. In the COFEPOSA which we 
have passed, there is a provision under 
Section 7 for attachement of properties. 
We took action under Section 7 of this 
Act in 220 cases and as a result of that, 
134 absconders surrendered either to 
the Police or to the detaining authori
ties. In the particular case which the 
hon. Member had mentioned i.e.. in
Madras, we also resorted to these
measures, but, unfortunately, he obtain
ed a stay order from the Madras High 
Court; and m spite of our best efforts, 
we could not get the stay order vacat
ed; and unless and until we get the stay 
order vacated; we cannot perhaps 
attach the property and compel him 
to surrender to the detaining authori
ties. So. these methods are there.

Regarding the impounding of pass
ports. an observation has been made 
that perhaps we have impounded the 
passports indiscriminately.

SHRI VASANT SATHE (Akola): He 
is not in India. But somebody filed 
the writ petition on his behalf and 
obtained the stay.

SHRIPRANAB KUMAR MUKHER 
JEE. Yes, he is not in India.

Regarding the impounding of pass
ports, the total number of pass-ports 
impounded is 1405 Oi these 1405, 
1063 relate to those persons who are 
already under detention, and 269 re'aie 
to those who are absconders. In the 
case of only 73 persons against whom 
we had intelligence reports and who 
are neither detained nor are abscond  ̂
mg. the passports have been impound
ed, and whenever we get representa
tions, we are looking into them. It is 
not a fact that merely by impounding 
the pass-ports we are placing them in 
difficulty. But in an extraordinary
situation like this, when we have to 
confront the top smugglers who have 
definitely very big connections and who 
have the influence of the money bags.
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we cannot combat or fight unless and 
until we take care in all aspects That 
is why we have to take the stringent 
measure—even of impounding the
passports.

In this connection, certain hon Mem
bers have observed that the system ol 
checking in our Customs requires a 
good deal of improvement I do en- 
tire'y agree with it This is a matter 
which should improve, and definitely, 
we would not like to create the impres
sion that whoever comes from abroad, 
is a smuggler or is bringing conlra- 
bands, but the difficulties—and parti
cularly the predicaments—unoer which 
we have to work, will have to lie kept 
in mind As a result of the internation
al arrangements of the airlines most of 
the international flights arrive at the 
international airport  ̂ at a particular 
hour, and that too at the odd hours of 
the night Therefore we have to take 
care of a large number of passengers 
in a very short period of 4 to 5 hours 
Therefore sometimes it causes irrita 
tion to the incoming passengers But 
I am fully alive to the problem One 
hon Member had asked wh\ can't we 
utilize sophisticated gadgets and equip
ments to check7 We have already 
taken steps to acquire this sophisticat
ed equipment Apart from that, how 
can we lmorove our clearance, parti
cularly baggage clearence* Recently, 
we have appointed a committee consist
ing of various authorities connected 
therewith civil aviation authorities 
’mmigration people and the Customs 
peop’e We are expecting to have a 
ifport from them, on the basis of which 
we can take some action to improve 
our system Somebody has suggested 
Why can’t we provide some concessions, 
particularly to those Indians who are 
coming to the homeland after a long 
spell of stav outside’  We are al
ready providing some concessions; and 
it is known to the hon Members that 
up to Rs 500 thev can bring things 
duty free Upto Rs 2.000 they can 
bring things paying the normal duty 
There is no question of penalty But 
if somebody wants to bring things

worth Itfore than Rs. 2,000 in ojfder to 
make presentations to their near and 
dear ones, I am sorry perhaps we i'»n, 
not extend the facilities to that extent

Particularly for the technicians, 
technologists, scientists and doctors and 
those who are settled abroad, we have 
provided—m order to provide incen
tives to them to settle here—that they 
can bring their professional tools and 
equipments upto Rs 50,000 without 
having the normal import licences, and 
we are further considering whether we 
can provide them some concessions in 
duty That matter is also under con
sideration, and I do feel that these 
measures would help, particularly those 
persons who are coming from abroad, 
to bring some articles as presentations 
But if they want to bnng much more 
beyond the permissible limit. I do not 
think we can extend the facilities to 
accommodate them

SHRI DINEN BHATTACHARYYA 
(Serampore) What about the old cars 
Suppose somebody wants to bring an 
old car which he was using in a foreign 
country’

SHRI PRANAB KUMAR MUKHER 
JEE That is completely banned They 
have to put duty We cannot help it 
That is the present law If you want 
to change it Parliament can change it’  
but so long as the present law is in 
force, they have to pay full duty

In this connection, one hon Member 
has made the observation about the 
facilities provided to the detenus in 
jail I do share his concern and we arc 
also worried over it Here I would 
like to mention particularly one case 
where we have not only taken very 
strong measures but also took action 
against one }ailor and one Government 
medical practitioner under COFEPOSA. 
because m connivance with the jailor 
and the medical practitioner a large 
number of top smugglers used to have 
their facilities in hospitals. Therefore 
it is not a fact that we are not alive to 
it We went to the extent of putting



I<fr ComtrMrtton of •HAVANA 28. IBM (SAiKA* Foreign Exchange i 6&
etc. etc. Bill

them in jail nder COFEPOSA, when fools or incompetent people. They 
things came to our notice. are very competent in their respec

tive areas.
SHM DXNEN BHATTACHARYVA: 

So far at those detenus are concerned, 
they are setting better facilities fhan 
the political detenus.

SHRI PRANAB KUMAR MUKHER
JEE: I am not accepting or deput
ing your view. I am only pointing 
out the steps we are taking. We have 
suggested to the State Governments 
that these detenus should be trans
ferred to the other prisons, away 
from their area of operation If they 
go to some other areas, they could 
not build up their links so quickly, 
as they do in their area of operation.

Some hon. Members have express
ed their concern regarding the confi- 
fiscation of pronerties and asked why 
you have not been able to confiscate 
even a single property The answer 
ic that the smugg ers do not keep 
thoir properties either m their name 
or m one particular place. The per
sons in whose name they keep these 
properties arc spread over the length 
and breadth of the country Soon 
after the passing of the law on con
fiscation or forfeiture of property of 
smugglers and foreign exchange 
racketeers, we established a compe
tent authcr.ty and 293 notices have 
been issued involving property 
worth Rs 12.1R crores But it take-.* 
time to identify and locate the pro
perty, issue notice.1 and so n>i After 
these formalities have been com
pleted, the competent authority will 
express the»r opinion about confis
cation. and the person concerned, if 
he hkes, can make an appeal to the 
appellate authority. After the 
appellate procedure is complete, final 
conftffcaUun would take place. There
fore. it is not correct to say that we 
ha\><> not taken any action. It is true 
that we have taken some time. But 
it must be remembered that the per
sons we are dealing with are not

SHRI VASA NT SATHE: Could
you not provide in the law that even 
if the property is in the name of a 
binamidar, it will be liable for confis
cation?

SHRI PRANAB KUMAR MU
KHERJEE; The definition which we 
have given in the law covers a very 
wide range. But it takes time to. 
identify and locate the property.

SHRJ DINEN BHATTACHARYYA:
Not even a single property haa been 
confiscated.

SHRI PRANAB KUMAR MUK
HERJEE' It is no use repeating it.
1 have myself admitted it, not only 
here but a so in reply to your ques
tion I am just explaining what 
stood in the way of speedy confisca
tion. I can assure the hon. Mem-' 
bers that we are trying to proceed, 
expeditiously in this respect.

Regarding the special courts, we- 
are wording on the recommendations 
of the L»w Commission. The inter- 
Ministerial groups havc finalized 
their observations and shortly, even 
it is possible in this session itself, we 
may come forward with a piece of 
legislation for acting up special 
courts to deal with economic offen
ders.

That is an utca where too we are 
taking appropriate action.

SHRI FRiYA RANJAN DAS 
MUNSI (Calcutta—South): Was
there any wumar smuggler?

SHRI PRANAB KUMAR MUKH
ERJEE: There may be some, I do 
not rule out the possibility.

Sometimes we have to faoe very 
awkward situations. Recently I 
found a report from the Indo-Nepal 
border that quite a large number of
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~~d;.en t~rl~~nerd ~~jl~' bringing ·coh~ 
trab~nd on their persons, an_d . we 
have no lady watchers there. Natur-
fill/~i:_;we ~~d - to . ma~e , 9_rr1nge~nts 
so . 1t)1a~ . a suffa;ient number of ~ad_y 
yvat~pe,i;!' .are . plac~d, , ther_e.. So, it 1s 
ti;-)~'r' r· so. far as thq.t border .· ,is . c~r
cerried, thc.t it is vulnerable. Keepu~g 

in mind the difficult terrain and the 
lar.ge number of routes, authorJsed 
an~ · .. 1.ui.authoiisE'.d, through: wl:)ic;:h 
peogle , ' c;ome . and go,.· it requires _a 
good , ~eal of .attention there. PaI_ti-
cularly .to make an assessme'nt of tnat 
front, · we are holding a meeting . ~n 
consultation . with the State adm1ms-
t;r.a_t~9n. . The. M1niste~~ who. are Iook.,.. 
ing after these anti-smuggling' opera-
tions--myself and my colleague in 
the· Home Ministrcy-are holding a 
meeting in the first week of Septem-
ber · 'in Bihar itself. 

Some hon. Members have suggest-
ed . that we should make permanent 
;ct'rrangP.ments for dealing with the ' 
smugglers and foreign exchange · 
racketeers. So far as this piece of 
legl.slation is concerned, it is a 
:Perma11ent ' law, b ut this particular 
prov1sion, section 12A, . is· a tempor-
:iu-),: one.' Section 12A provides that 
.;.e should not let the detenue know· 
the cause of detention ·arid ·that his 
case should not be sent to the Acivi-
s~ry Council within 35 days. Here . 
we want ·to ;t<:ke the opportunity of 
the ~riierg&ncy. That is why we have 
linked it with the emergency and we 
are extending it piece-meal. The 
other provisions of the ' Act ~re not 
temporary, they · are of a permanent 
nature. 

SHRI B. V. NAIK (Kanara): It is 
-section 12A which has teeth. 

SHRI 'PRANAB KUMAR MUKH-
ERJEE: Certain other sections also 
have teeth; it may be these are 
-sharper than the others. 

.I think. I have covered almost a1l 
the poi~is made by hon. Members. I 

• .. 

am grateful to hon. Members _for the./ 
complime.ntl! v ~!?-icq,, they , .haye , Pai~ . 
the Depart~ent: _. I "would'.' con~1ude 
by pointing out one aspect whiCh my 
young friend Shri Das Munsi, very 
correctly rii~iit'ioned, : . -namely;:; that 
but · fdr public co-operation _. •·and 
strong· public · resentment a·gainst 
economic offences;· it is reall-y· :very 
difficuH 10 fight economic offenders. 
Untortunately, in the si~ua,tlo~ .. in 
which : we are livipg an ed:incimic 

. , • '. . '.J-' ' . , ( H 

offender does riot .face the same · so-
. . . . . ' ! t ~ . t) _ .. ~ . : . : f (. ' l. \' • 

cia1 re'vulsion" which' · an . orfu'nary' 
~o~ial . ~ffend~'r a m'ur\:ierer . ''o~-- a1 

thief, fa~es fro~ s"ociety. ·Tli'is'"i.S a 
:(ad of 

0

li.fe. That is why sonl.~times: ,j 
vie fi:nd that the top medical pfa'cti- ' 1 

tibners do ' not hesitate to give '~ £:Use' . .1 
m~dic.~1 · . certificates to the-s1e·-:_Peo:P1e: 
It is known ·to the hon. Mel'iibets, ' 
the; have their own infohnation, 
that in one particular case a medical 
practitbner · cert ified that the . man 
was not c&pable of moving even from 
the hospital to the jail ward, but it, 
was found that, when he was re-
leased, he ·could · enjoy a joy ride. 
Therefore, w e are confronted with . 
a situation . like this when the top 
lawyers and top med ical practitioners 
come forward to their rescue . There-
fore, · this is rrnlly a . difficult situation , 
that we are · confronted with bl.it I 
hope thgt with the growjng cons-
ciousness among .. the people, · the , 
growing · . 11 warf'ness among the :poli-
tical and sol'ial .l eaders, it would 
be possible for . us to do away with 
the me nace to the ' largest extent 
possible. 

With thef'e words I commend the 
Bill for ·the approv~l of the House. 

MR. DEF!JTY -SPEAKER: The 
question is: 

.. 
"That thP. BilJ further to amend 

the Conserv~1.tion of Foreign Ex-
change and P revention of Smug: 
gling Ae:tivitie~ Act, 1974, be taken 
into consideration." 

The mot.ion was adopted. 
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MR. DEPUTY -SPEAKER: The
«question is:

“That Clauses 2. 3, 4 and 1, the
Enacting Formula and the Title

'stand part of the Bill.”

The motion was adopted

Clauses 2, 3, 4 and 1, the Enacting 
'formula and the Title were added to 
•the Bill

SHRI PRANAB KUMAR MUKH- 
'ERJEE: I beg to move:

“That the Bill be passed."

MR. DLPUTY-SPEAKER: The
^question is:

“That the Bill be passed.”

The motion was adopted

'14.25 hr*.

INDIAN IRON AND STEEL COM
PANY ACQUISITION OP SHARES 

BILL
THE MINISTER OF STEEL AND 

MINES (SHRI CHANDRA JIT
*YADAV); l beg to move*:

“That the Bill to provide for the 
acquisition of certain shares of the 
Indian Iron and Steel Company 
Limited with a view to securing 
the proper management of the

• affairs of the Company and the 
continuity and development of the 
production of goods which are 
vital to the needs of the country 
and for matters connected there
with or incidental thereto, be taken 
into consideration.4’

Mr. Deputy-Speaker, Sir, in view 
>of the urgency of acquiring the 
shares of the Indian Iron and Steel 

•Company and initiating the neces
sary action for financial assistance 

st© the company, an Ordinance was 
promulgated on 17th July, 1976, ac
quiring the shares ot the Company

held by all non-Government parties. 
Excepting the public institutions, all 
shares have been acquired, according 
to that Ordinance.

Before I make my observations, 1 
would like to point out that certain 
amendments have been made In the 
Ordinance to facilitate the work of 
the Commissioner and also to pro
vide certain facilities and remove 
difficulties which may unnecessari
ly accrue. Therefore, certain amend
ments have been made in Section 9, 
Clause 7 and Section 12 of the Ordi
nance which are incorporated in this 
Bill. After this Ordinance, the posi
tion will be like this. In IISCO, the 
shares of the Government will have 
predominance; it will become exact
ly a public undertaking company* 
Now, the shares held by the Govern
ment would amount to 57.32 per cent 
of the equity share capital and 60.55 
per cent of the preference share capi
tal. At the same time, protecting the 
interest of the public institutions, 
the remaining shares would be distri
buted as follows: LIC will have 29.74 
per cent; UTI will have 7.73 per 
cent; nationalised general insurance 
companies will have 1.96 per cent; 
SAIL equity percentage will be 5.18; 
the State Government, Bengal, will 
have preference shares 0.02 per cent 
and equity shares 0.01 per cent. This 
makes verv clear that these com
panies will now become entirely pub
lic undertaking companies, and there
fore, there will be no private com
pany 01 private individual share in 
this Company.

The history of the Company is 
well-known. The production of the 
Company was deteriorating very 
faslly four years before and the 
Management was showing a gross 
negligence; rather I should say that 
they were completely bent upon des
troying thig Company. They were 
not taking any care for its mainten
ance. There was no scheme for re
habilitation. Even the interest of 
the workers was suffering. The Gov-

* Moved wttji th$ .recommendation of the President.
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era men* could not be only a silent 
spectator when the steel industry has. 
a very important position in our 
etonomy. Therefore, the Govern
ment, at that time, taking into con
sideration the national interest, 
decided to take over this Company.

Certain figures will show how bad 
Was the condition when the Govern* 
went, really speaking, stepped in and 
took over this Company. Before its 
ta Jce-over. i will give you the figures 
of three months of its production. 
In April 1972, the Company was 
producing 48.53 per cent of its utili
zation capacity; in May, it further 
•educed to 40.74 per -cent of its uti
lization capacity; in June, it came 
to as low as 13.52 per cent of its uti
lization capacity. Therefore, the 
figures will show that the Company 
was almost going to be closed and 
H would have rendered thousand* 
of workers jobless and also destroy
ed a very important factory which 
would have otherwise served the 
interests of the nation. In this situa
tion, on 14th July 1972, the Govern
ment took over the Management of 
the Company and later on this period 
was extended. Since the Government 
took over this Company, the 
Central Government has been man
aging this Company through a Cus
todian and later on tfejvugh an Ad- 
'ministrafor. Now-a-days, we have a 
top executive as the Administrator 
of this Company. During these 
years, certain very important steps 
were taken A rehabilitation scheme, 
along with certain other improve
ment steps, has been taken up and 
social activities have also been taken 
Up for the socia] welfare of the 
workers There was a Committee 
appointed to go into the details and 
to work out a rehabilitation scheme 
for the Company. A scheme was pre
pared and a Technical Committee 
estimated that about Rs. 43 crores 
will have to be invested in the re
habilitation scheme Up till the end 
of June 1976 the total expenditure 
On the scheme amounted to Rs. 37.74 
crores. Due to the inflationary mar*

ket forces and higher price*. the ear
lier estimate has been revised fnd It 
ha8 gone up to Rs- 65 crores, after 
deleting the items which were to b* 
taken up separately. l%e Company 
has asked the Government to make 
available to tftem> Rs -80 frores inter
est free, up> HKF0>»71 so that neces
sary steps coaitf be taken to comp
lete the rehabilitation scheme of the 
Company. The total amount 0f loans 
taken by the Company was about 
Rs- 93 crores, of which loans front 
the Government amounted to about 
Rs. 6 crores. The interest burden on 
the Company was also very high as 
the Company had to pay annually 
about Rs 1ft Crores as interest If 
this trend had continued, after three 
years the Company would have 
to pay Rs 14 crores per year asr 
interest. This was the situation and, 
after spending so much money and 
also improving the production signi
ficant 1" thp Government decided' 
that this Company could not be" 
given back to the old Management* 
which was so cruelly negligent 
Reallv speaking, they had no interest 
and they were callous to the Under
taking and to the workers also.

Though efforts have been made,
I should say that we have still not 
reached a very satisfactory level be
cause, though a lot of work has beerr 
done, the rehabilitation scheme is 
still in operation and the Company is 
facing a very serious financial crisis 
Therefore the Government had to 
step in and the Government could 
not invest money unless and until 
the Company was in Government 
hands. Taking all these factors into 
account, this Ordinance was promul
gated find this Bill is now before this 
hon House During these four years, 
all efforts were made to increas* the 
utilisation capacity of the Company. As 
I had said, just before the take-over, 
the utilisation capacity had reached 
as low a percentage as 13 per cent 
but during last year, i.e the outgoing 
financial year 1975-76, the Company 
produced 63 per eent of the utilisa
tion capacity and, in the current 
year, the targetted production i*
68.5 per cent of the capacity. Very
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-recently, T had a meeting, when we 
tried to sort out certain important 
problems and also take care of ihe 
•financial aspect. On this, we had a 
•discussion With Ihe Planning Com
mission and the Finance Ministry. 
ILater on I told the Management that 
they should not feel satisfied that 
they have reached 68.5 per cent of 
utilisation capacity and that they 
should try to exceed this target, and 
the Management has assured me tha’ 
every possible effort will be made 
not only to fulfil the target but to 
■exceed it.

This Company has about 22.000 
workers working at Burnpur. about
8.000 workers at Kulti. about 9,000 
workers in coal-mines and ore-minrs, 
and about 400 workers at Ujjain— 
IISCO Stanton. Certain questions may 
be raised that they are still contract 
workers. We are taking care of 
them. The latest figures show that 
there are 2,100 contract workers 
who have to be departmentalised 
We have decided certain things with 
the major trade union in the Com
pany. Certain schemes have been 
worked out, certain formula has been 
agreed to, and according to that for
mula, out of 2,100 workers, 540 
workers have been already absorbed 
a? permanent workers, and steps are 
being taken to see that, during this 
current year, 800 more workers are 
ahsorbed as permanent workers; 
after negotiating with the trade union 
leaders, we will take the necessary 
steps to absorb also the rest of the 
workers who are engaged in those 
works which are of permanent nature.

A programme has been worked out 
to bring this Company to its normal 
health. I am sure, as other sister 
steel plants, during the last one year, 
they have done very well; this is 
now becoming a public undertaking 
and is joining the family of the pub
lic undertakings in the steel indus- 
try—this plant alto will do well; we 
wiU take all possible Steps vJhich are 
being taken' ln other Steel plants. 
A Consultant has been appointed,

and he has been asked to make a 
study and prepare a feasibility report, 
whether we can go for expansion of 
this plant. We are expecting that, 
by the ®nd of October or in Novem
ber. we will get the feasibility leport, 
and after making a careful scrutiny 
of that feasibility report, Government 
will take a decision whether we can 
go from one-million-tonne plant to 
two-million-tonne plant. The deci
sion will be taken only after we get 
the feasibility report and after seeing 
the financial position and resources 
position of the Company and how far 
Government will be able to provide 
help.

For a very long time, there has 
been a demand from the workers 
that the workers have not been given 
enough accommodation facilities. This 
is a fact. While in public sector 
undertakings, more than 75 per cent 
of the workers are living in the 
Company’s quarters, in this Company 
only 25 per cent of the workers have 
been given quarters. Very recently 
we have taken a decision, and 1 am 
glad to inform the House that a 
scheme is being worked out at a cost 
of more than Rs. 2 crores; in four 
phases, we are going to construct 
1,260 quarters for the workers at 
Burnpur and Kulti. Certain other 
steps have also been taken; electri
city facilities, hospital facilities and 
certain other community facilities 
have been provided very recently. 
Really speaking, we could not do 
much in that respect because as I 
said, the Company itself was facing 
a very serious financial crisis, but 
within the resources available to the 
Company, we have taken all possible 
care during the last 4-5 months to 
see that the workers of the Company 
get the minimum facilities which 
should normally be made availahle to 
them.

While in the other steel plants we 
have been able to implement the 
workers’ participation scheme and 
shop-level committees have been 
formed and they are working to the 
satisfaction of both the Management
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and the trade unions, unfortunately 
in this Company we have not been 
able to implement the workers’ parti
cipation scheme. But the negotia. 
tions are going on with the four 
major trade unions in this respect. 
However, there are certain com
mittees working at the plant level, 
for example joint industrial relations 
committee and joint production com
mittee. I have given a very clear- 
cut direction to the Administrator 
that he should have negotiations with 
the major trade unions so that the 
workers’ participation scheme could 
be implemented as early as possible 
in this Plant also. I have been as
sured by both the trade union lea
ders and the Management that neces
sary steps will be taken in this re
gard soon.

These are the main features which, 
I thought, 1 would Indicate before 
the hon Members expressed their 
views. I would very much welcome 
their constructive suggestions; 1 
would only request the hon Members 
to appreciate the difficulties which 
the Management had to face and 
the level to which the Company had 
reached We had, really speaking, 
to make a very gigantic effort for 
the rehabilitation of this Company 
and nOW ♦he Management and the 
trade union leaders feel quite confi
dent that they will not pnly reach 
the target of 68 per cent rated capa
city, but they will go upto 70 per cent 
rated capacity and the day will not 
be far off when this Company like 
other Steel Plants should also reach 
the minimum rated capacity of 90 
per cent.

With these words, I would invite 
suggestions from the hon. Members.

MR DEPUTY-SPEAKER: Motion
moved:

“That the Bill to provide for the 
acquisition of certain shares of the 
India# Iron and Steel Company 
Limited with a view to securing
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the proper management of the 
affair^ of the Company and the
continuity and development of the 
production of goods which are vital 
to the needs of the country and for 
matters connected therewith or 
incidental thereto, be taken into 
consideration’*.

We have allotted two hours tor 
this discussion, out of which the 
Minister hag taken almost twenty 
minutes. There is a balance of one 
hour forty minutes and I have before 
me a list of ten speakers. I .vould 
only request the Members to keep 
that in mind when they speak, es
pecially Shri Dinen Bhattacharyya.

SHRI DINEN BHATTACHARYYA 
(Serampore)- Mr. Deputy-Speaker. Sir, 
so far as I know, when this matter was 
discussed in the Business Advisory 
Committee, we pressed that three hours 
should be allotted for this. I do not 
know actually what was the ultimate 
result.

Sir, I welcome this Bill, no doubf, 
but because of some clauses inserted 
in it. I cannot give my unconditional 
support to it. The Bill is, of course, 
a welcome measure

In 1972 when the Management was 
taken over by the Government. I re
member, the late Shri Mohan Kumara- 
mangalam had assured the House that 
he was not taking over this Manage
ment to hand it back in a healthy con
dition to the original owners and that 
has come te be true now. These are 
all facts. This Company was one of 
the biggest companies in India and 
sincc 1953 to 1971 its subscribed capital 
increased four times, i.e. from 7 88 
crores to 27.5 crores. The reserves also 
increased seven times from Rs 611 
crores to Rs. 42.44 crores and twice 
they issued bonus shares to its share 
holders. The total dividend paid prior 
to taking over was Rs. 23.71 crores 
So, my question is: when this is the 
fact, how do you Justify givinS 
R*. 7,23,95,187.15 to the shareholders 
as compensation. Now, you have used



the'term ‘compensation’ because there 
is some legal difficulty in it. Still, you 
have to pay this large amount as per 
this Bill to the shareholders. My point 
is that whatever these shareholders in
vested they have got back more than 
that and I do not find any reason and 
1 do not know. The Minister should, 
therefore, make it clear to the House 
whether the same Martin Bums. Sir 
Biren were involved here and the rest, 
of shares were held by the private 
shareholders as benamidars of Sir
Biren and whether in an indirect way 
this money will be given to Sir Biren 
who, I will say, is a very important 
industrialist who got sufficient patron
age from the Government. Before 
taking over, so far as I remember, Mr. 
Mohan Kumaramangalam stated here 
that nearabout 50 per cent of the 
money was given from the financial 
institutions of the Government of India 
and If it is so, how will the^Mir.ister 
justify giving this amount to the
shareholders?

Further more, he has given a de
tailed picture of how he wants to reha
bilitate the plant and a committee was 
appointed. I do not know whether it 
was a one-man committee, whether our 
experts or some experts from abroad 
would be brought and when would the 
report be ready for an early implemen
tation of the plan of rehabilitation so 
as to enable it to manufacture the
type of special steel that our country 
is in need of. i have not been able to 
grasp this idea as to what will be the 
financial structure of this company as 
it is a public sector undertaking. Still 
there .are some ifs and buts- So that 
point may be made clear when he gives 
his reply.

Coming to certain other points, po 
long it was under a Board and still it 
will be under a Board of Management. 
The Administrator will no doubt be 
there and who is that person? And 
how is he connected with the old
management? That point also should 

made clear to us because we have 
every doubt that in these eases we
have , wen that the old managements
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somehow or other manipulate in such 
a way that they gain the advantage of 
the persons who might be posted at the 
head of the industry. So that point 
should be made clear so that there may 
not be any chance of any doubt re
garding the performance of the Admin
istrator of the Board.

Coming to two or three other 
points—because you have asked me to 
finish within ten minutes—

I am not always unhelpful to you.

MR. DEPUTY-SPEAKER: Now you 
are.

SHRI DINEN BHATTACHARYYA: 
In this Bill we do not find any figures. 
In Kulti, Raniganj and Ujjain, a large 
number of employees are there who 
were working before the take over and 
who are working today. You have not 
provided any clause to ensure con
tinuity of their service. There is no 
guarantee given by the Act in regard 
to the late of their service. The Min
ister has stated that he will try to 
bring the conditions prevailing here at 
par with those in other steel plants. I 
do not know when it will be done. So 
far as my knowledge goes these people 
are getting less wage and less incen
tives in comparison to Alloy and other 
steel plants. The scheme may be made 
clear to us.

•
The arrears due to the employees 

shcilfd be the responsibility of this 
management which is a public under
takings management. Arrears due to 
the employees should be duly taken 
care of and they should not be deprived 
of their due. I emphatically demand 
that ail the arrears must be fully paid 
to the employees who were working 
and who are working. This may be 
either gratuity or retirement or any 
other wages including provident fund.

Th:.s company did not pay their dues 
fully in regard to the provident fund. 
So, what will be the rate of the employ
ees who are working here? No provi-
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sion is there. So, we want to hear 
regarding this.

Coming to the other point, I may 
«ay that the industrial relations are 
not at all good. The Minister will re
member that l met him twice in this 
regard. In the Burnpur refractories 
you are getting profit. The wages of 
the employees were decided long back. 
In the meantime the wages of the other 
employees have gone up but so far the 
wages of the employees of the refrac- 
torjes in Ramganj have not been 
increased They met the Minister and 
the State Minister, but nothing has been 
done. I do not know what sort of 
•Committee you have formed. The 
Committee might be there to see how 
to increase the production but not to 
see the other aspects of the manage
ment. My point is you have formed 
the shopfloor level commitees in 
Burnpur, but what about the access of 
the employees in so far as inventory, 
purchase and other aspects of the 
management are concerned? If they 
are not given any access to that, how 
-can you satisfy that the workers are 
getting more and more involved in the 
management of their concern? That 
point should be ftiade clear. These 
workers should gef access to all aspects 
of management. Regarding the con
tract labour Government has taken a 
decision progressively to reduce it But 
what is the progress’  Here is an 
example. It is a public undertaking 
company. In 1974 you took over this 
It appears that 500 contract labour 
have been taken in the management 
role but I do not know about *he actual 
number. So far as contract labour is 
concerned, every day there is dispute 
and hundreds of such disputes are still 
pending. Mr. Malaviya brought the 
original Bill and now Mr. Chandrajit 
Yadav is banging in the Nationalisation 
Bill. Every time it is stated that the 
management is guilty. If jt is so, why 
don't you prosecute them ? What 
happens is. the Government takes it 
over and they go scot free. Why are 
you so soft towards people who indulge 
in corruption and ail sorts of criminal

offences? Why are you toft towards 
Sir Biren who did this not only in this 
case of IISCO but also in the case of 
Martin Bailway. where thousands of 
workers have been turned out of jobs 
and their dues have not been paid. Why 
are you taking this sort of soft attitude 
towards management? I don't know. 
This point may be clarified by the hon. 
Minister while replying to the debate.

%  star* ( r a ta s * ) :
sqrrwrcff afr v r m

smrr n*rr |  f *  far* S
fTf^r w ri %TT I  I 1972 *  W

u r t  i v  m  stcfj ^sr qrc, wr * * *
MV fm r  qrow fafasrr

IT vft t  1 w  ^ w **  w *
tffe t, r r  xm  «rW

fa * ^  i ,  v r <i»T*r5T
* r £ r  ? f r * r r  a r s  f c *  * r r  i n i r $ * * r

w t  *pt ^  «rrsTf ft  «rfr 1 

nr r  * 5 5

qr # 1  wrr ftr*rr ftanr *r  ̂ 1

15 hrs.
7 ,23,95,133*<H?W*T$t?SS 

*  f ,  *

1 aw ^ 
afrrf̂ TT I  1972$*ftlPTtf

1 *»WT %5TT «TT I «ptt

| fa  art
f w r  w  v r  r o n  « r n *  * i

*T$f 35WT I  1 Tftvt wn W  i 
80«F^f fr 1990-
91  w  nft vtwt ( Srfiw % 
vfc % * r r f t  f 9  'ft v f r  f t ?  

m r fwr<r ( 1  fa ff <15% w w t 
f t f a e  fm  ftt  *  w w f t  w w r



vft- JndkM fron and SRAVANA 28,18W (SAKA) Steel Co. (AeguUition 7
of Shares) Bill

v w n ff fa

¥}5w«®rvr*r*P<^|,
< m fr o r v T w r t  1 *rr*
| i 9 7 2 * T 3 f t w  w p t  wrar «r 
s»r> fir^ 22 *n 23 *twm
f«FT *  1 WT% 1973 fT*-
f a h r *  tit *tit*  7*3  43 ^ t s  ^r

t T ^ f r J r j f a * r  f %  5 *  w  55 * t f t ?
*pr $ “ w r  ^ 1 wrft s*r> 12 

*t *r*rr*r ^ fa *n? *?̂ t % *rr*T 
*?r % vnr £ *? wfT 

*rtj* £ 1 r̂rak <*rrz wr t 
f w r  *tt srfpJT *  * w r  fr  ̂  ts re  % * f t  % 

w t *  « t f t  ^  * t  f t  1 * r < r  € t *

*  ? *  ?r£t «ft v j l f  «rnr?r 3 t i  n ft

tit f t  Hfreft- £  1 ^  tit ft it
1 1 * r f  * r c  i r S 'K  ift # * * i s  ? ;rr  *%  f. 1 

v p t *  csarrc J r * >  4 f e P w * r  f r f a ^
^ f a f a £ t *  S  * 5  *r ?rf¥
$ 1 vt?wrftt«r *t * t  Tgt |, ?T3
f e j q  v t  sp^ 'fr 1 1 T * * * '  « r f^  

apfJT? *tfa t in g  5Tft ijtt| 
f  1 * T f f £  f o r t f  f a f s T *  i f t  O TT fft
1 1 w i » f  «p t  ^  * f t  ^ r r  |  1
5tf$ <T'Tf f f P T *  T * R  J T C M d  *?t fa 'T T  |  t f k  

*T«frT<t <ft STifTsft | I \ 
*$***<tfc?rrfr^*rn[*r*rr T̂CTrrc 
* f t  * A  1 ̂ r tit f * r r  £  f a
* w * ? s  *• 2«r\T 3 ts* r t  fa «- 
$ * * * £  tit % I f ' f t  rT ^ I t r  < T  
t f i r a f c  xftx t>Pt<t farar n w f*  

^ r r r  v n r  w j a  t i t  1 1 x* tittit tit 
v re  ?«T 1

f f fd  m  t  *Ff-rr *rrf^r 5 fv
I f  f«n* f^pfWW t  »TT̂ r W  W  WRft 
t  ?ftf%T lr w

<rf ? ft«rr«r <  tir* *** 
%>4r « f t t *  4  IMf nr?3| qwrt<r ir v ,

srpr ^  * t» jt  t  • w  a r t  « m  
OT?T c??T 5  *f^ ?itt# 

< r r r r  f w r  $  t f t  ^  * r * r ^  
wr t  ?T5rftr ’TT

7 r̂r?? «nr ff^rr  ̂ » f?rs 
*-&■ 7 #  v t  a r « -T ^  T ^cfr ?  1

y«f ?P‘?  5f vrjrj mftf’TJT «!»> 
w t  5%  t  JTf«r-THT s r a
if T* f¥ *  VTT WTR «TT% ?  t ?*T  ^T*r
% fr  r ?ntr titi T̂rq- i ?irqr> 
«<?!?? ir *Tirz  q>7ff, itft r̂srPT aNh  ̂
t t  rm  | 1

?q- SpR ST|T ^ * ? t *r-jt

«ri f  1 *rr<i 5k tth sr̂ n-̂  fV?-n 
w t  jft-srx ^  f*f f̂ T̂ 3CJTtT%

cfrr? %- 3rr> ir ?rr^- *r ?rff
T f r  1 s m  s o  r ^ t ?  ^  irr
H , W 7^ T  3T T T ^ T ^ l f ^ S i r f T « r T q ^ T ^ t  
& { * 4i t t t j  i ^ 5r ar^r ^ r <  i  — «rn rr  
t 5TT7  ? r r * r n T F r « r r ^ T 7« r f ? n ^ . ? r f t r t r  
X ^ m  r $ t  ^ t t  11  w n  * f t  
^ r r f ^ T  f r  t H i r  ^  1 v  ? r  rf* ^  7

? = T t r v t f » n r 5̂ f t ^ f %  ? r m j r q ^  
?ir rmt sfiibr tit ft, 1976 *r smrq^ 
ftrfsra-̂  z*  <rr jt t^ -  xrti^ tt%  ^  
Tf ?,. r̂Hnt 3TT»r? «mr t o  
«rr t  * *  «rnr ipri ? m  ^
th t ?t<t ^  1

«rrq  ̂ vt$t k  T5T-TTt*f #«rnr 
t — * if  «rnr % t o #
^  ir> W t ’- t t s p :  s r t  wr spt » r ^ r f  
r^ fT T  w r  ^ 1  w  w t  | ’
irr*? if; w f v R  %  srr^ r  i?  %  
faft fsf€Tf tit* vi «t ^ f^TT ^ 7  fw i  | 
v t f  i f t  ’c i f ^  ^  s r fr  m s fr  ^ j % ,  
r̂t t i t  vgTqx vitfr |, JTft«

1 ^  k |  ? ft  ? q ft  * m  f v  %

^  wtix  ^ r  w r ? d  *  w r ^ :  **Q w m



AUGUST 19, 1976 Co. (AcquMH<m  ^  *. ito»
Sham) Bill

[ S T f f t  * * r f  t f t t f  ]

ftft, WT5T J^tit I fa*
#  *n&m 5  Pf arc

^  WT(T TT *TrfT ?T*n*t tit 
ftr JTK *tfTSrT?TT 3ft fa  fwift *  

ZTO TT T7TWRT «TT *?RT
$ S ?  f a *  w  1 j ? k  « r r w « r  ^ T  f v  « n v  

t t  " ^ re^rerr” i t  3 *  tit % t*tt. v s
anTVR #  40-50  *TlT f W  f*T
wrcurnn *  *m  f?*rr, f>*r
*ft x  *r? «?rf i t  i
w n - a  *ft *rnre %& «rnr iw  $t 
* % f  w r ^ r T T ^ i f t  fir* 3 * if ^  
fcirr I  *<? t o  ?>ft 1 

^ tctw t ** w w rt %
f t  *T *PTT 5  **?T *ftT SUIVT T̂T

— * *  wt?.* % w  ^T^n^.T trr 
3TCS *? r̂-̂ TTT t  I t *  *  3»r‘iT £tT

q«rr fr ir  '̂t̂ t grt
inp «tt ?r̂ r sfTsrr £ farr nr *rv*r 

jflgt*nm$ v r  ’ to t
VT «TT «TR ^TT I
5 * r  * p f t  s o  rtrz * t  * » t * t  tit $ ,  

?rf%  ̂ *m  «n?r ^ « w  t t  «ttt 
snjt <rs* *rsrr t  *£?t ^  $t *n«» *rV 
tjtpst w r  jtpt

ift *rtf «TfT ^  f, art ?>
* m  W< TT T7% I f  THT
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ft w rrvt w r  isr<TTjTr wrl^pr it x  
w %  ftprns vrt^rf v^ft wrft r̂ » 
v t v r f f % ^ » f t ^ f w
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fr f tr ?£ «it* t *  wnrr fc 
ifir WF ^  Tfr I  I **T «tfaff

flrru trrm  wrrr r̂rfipr i $ 
smraT jj f%r afr j??jt vr̂ ftJTFR' 
far *tt t^t fc, *r <rr$ % sniff 
wr

Or^irfrifife zizr «rpR5f ij* 
vwpfy if tfr £t t$t l i  tfrarf rrrftar 
3; WRrm *r ̂  9 t t  srft fo  anrvr^r 
if TF spF?
«I* f  I

“Four persons working in the blast 
furnace N. 7 of Tata Iron and Steel 
Company died following a leakage 
of poisonous gas on Saturday night, 
accordiing to police*’.

ztzt VMV1 tjr f.w fl *r
ir*> snssfc ^arteppr iff m  vp

apt arwT % i frrr 11
fo ft f f  11 wW  ** 

vprarr <r *$?r fr̂ rr *r»fr Jf §*rr 
$ *ftr «rft iTfarar ft 5tV ftTT I 
«tr 3*r*t fsrPts ^  i
H TT W « T p f r  a f W  ^
JTT ?fr «PT ^ I ^^3R3 ?ft

?r in% ?ro *  3  i

% aw  #  ^  fk ^ m  
«*T̂ iT t o t  f  i

SHRI INDRAJIT GUPTA (Alipure): 
I join the other members in this House 
in welcoming this Bill which brings 
this Company finally and conclusively 
under the umbrella of the public sector, 
and I hope the day is not far distant 
when the Tata Iron & Steel Company 
also, in which already a very sizeable 
chunk of shareholding is held by pub
lic financial institutions, will join the 
rest of this family. There is no reason

why one plant should remain outside - 
in the private sector.

I fully agree with the Minister that 
we should bend all our energies and 
resources to a constructive rehabilita
tion of this Company. That is actually 
the reason given in the statement of 
objects and reasons also that Govern* 
ment are now taking this step to make • 
necessary investments in the Company 
and also to make the necessary restruc
turing of the capital base of the Com
pany. As far as that goes, it is all 
right, but what I. wish to say in the* 
time at my disposal is that capital re
structuring by itself may not be* 
enough to solve this problem. Manage, 
ment restructuring is also vitally 
necessary.

The Minister has correctly drawn our 
attention to the fact that after the 
management takeover, the production 
gradually did improve and in March
1976 it went up to a figure of 63.00* 
tonnes per month. That is a matter of 
satisfaction for everybody, and I think 
everybody cooperated in seeing that1 
that was done. But I would like to 
know from him whether it is or it is 
not a fact that after March this year 
there has been quite a sharp decline in ■ 
production, and that in subsequent 
months the figure is not going over 
about 55,000 tonnes. If that is so, it is 
a serious matter and one should try to 
find what the reasons for it are. Is it 
due to any deficiency in the quality of 
the coking coal which used previously 
to be obtained from Chasnala? Now I 
suppose it is obtained from some other 
mines. I have heard complaints about 
the quality of the coking coal and also 
about the quality of the iron ore. But' 
I do not see why such problems, if they 
exist, cannot be dealt with because the 
whole of this thing is in the public sec
tor and there is no reason why such 
deficiencies in quality should continue. 
Or. is it due partly also to manage
ment failures including something to 
which I had drawn attention when we 
debated earlier the Bill on management 
takeover, namely, that there had been 
in the past very unhealthy rouping*
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, among officer;; due to certain mutual 
rivalries; a kind of a mini struggle for 
power used to go on before the take 
over and senior executives had organis-

' ed their own groups and f~ctions right 
d own to low'.'!r levels also I think the 
hon. Minister knows it very .well. What 
I am asking you to look into is whether 

. some of those ugly features are still 
.. continuing or not. 

A short time after the management 
-, take over, the first custodian in his 

speech said: "It is also worth mention-
. ing that senior personnel of !ISCO 
.. have responded very satisfactorily to 

the _ changed culture of the organisa-
. tion." By this, I think .he means the 
_ change from private sector to public 
: sector culture. " .. AlI those who were 
,, over Rs. 4000 per month have volun-

tarily had their salaries reduced to 
below the limit." This is what the 
custodian in his speech had said. I 

: should like to point out that from July, 
- 1974 the structure had been changed so 
: tha( the custodian had been replaced 
i by a board of management with a 
;· chairman; the chairman as well as 
_ members of · the board of management 
, are all part-time people; even the 
chairman is a part-time • chairman 
from July 1974. Until recently there 

. was no wholetime custodian or admin-
istrator ·with overall responsibility 

· for this plant. Recently an administra-
- tor had been appointed; t'his adminis-
, trator was a former joint secretary of 
·-the ministry of steel. I know nothing 
. about this gentleman or about his 

qualities whatever. I have to point 
out· the fact that the appointment of a 
joint secretary of a ministry as an ad-
ministrator of that plant runs counter 

·. to ·successive recommendations of the 
Committee on Public Undertakings, I 

- have not got the· time; otherwise I ·have 
. got it here and I can quote that recom-
mendation. The public Undertakings 
Committee has recommended on no 

· less than three occasions in three of its 
reports that · no officer of a ministry 

. should be made· chairman -of a public 
.sector undertaking· nor- should a secre-
" tary of the ministry be included in the 

Shares) Bm 
board of management. That is a mat-
ter for them to look into; otherwise 
they will some day be .hauled up by the 
Public Undertakings Committee. Any-
way this Administrator has been ap-
pointed only recently and in between 
there was a long period when the board 
of management consisted of only part 
timepeople, including a part-time chair-
man. As for the hope expressed by the 
custodian about voluntary reduction of 
salaries to below Rs. 4000 ner month, 
I should rather makef' t~e ~barge that 
there is a completely top heavy 
management. From the annual report 
for 1974-75, I find that there are 90 
officers who get salaries ranging bet-
ween Rs. 36,000 and Rs. 72,000 a year. 
Of those, 71 are getting between 36,000 
and 50,000; 13 officers between 50,000 
and 60,000 and 6 officers between 60,000 
and 72,000 per annum. On those · offi-
cers alone you are spending Rs. 34;16, 
584 by way of emoluments. In ·my 
opinion, this public sector culture. 
whatever it means, has been imbibed 
very much and there is a grossly top-
heavy structur0 in the manageme'nt. 
I request the minister look into this 
seriously. 

The performance budget of USCO, 
the · latest one for 1976-77, talks of 
the main object of the take'-over ' 
being "to professiona ~ ise and broad-
base the management and re-orient 
the structure o'f the management 
in line with the social objectives 
of the government." I do not 
think what I have quoted is much 
in line with the social objec-
tives of the government. Will be 
compare the emoluments of these 
officers with -the emoluments of simi-
lar categories of officers in other 
public sector steel plants? I do not 
expect him to do it in his reply now, 
but let him make a study anc:J. find 
out whether or not a number of 
younger offi~ers in IISCO have been 
resigning and going away in sheer 
frustration. Mr. Sokhi praised the 
performance of Kulti works. That 
may be ·so, but while the wage bill 
at Kulti is Rs. 3! crores the over• 
time bill is Rs. 1.25 crores! Our uqion 
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there has repeatedly suggested that 
this over-time should be cut down 
by recruiting more people who are 
required, but instead of that, they go 
on spending Rs. 1.25 crores on over
time against a wage bill of Rs. 3J 
crores.

SARDAR SWARAN SINGH SOKHI:
I said, they arc doing a good job 
with old machinery.

SPRI IUDRAJIT GUPTA: I thought 
that because of your praise, the 
minister may net look into it. That 
is why I referred to it. ,

So fu. as contract labour is con
cerned, rcy figures do not tally with 
his. Ht -say? there are 2100 contract 
worker-*-, but *ny figure i& three or 
four tirr.es that number. Although 
some woikers have been department
alised a ie*dy, strangely the total pay 
bill of ! e conti actors is going up. 
If the number of contract labour is 
being u -lured and they are being 
gradually departmentalised, the pay 
bill of the contractors should not go 
up. But r find contract labour is still 
being en ployed even on jobs of a 
permanent or perennial nature. I am 
not goinu into details, because so many 
memoranda have been submitted on 
thus including the one to the apex 
committee for steel industry, but 
nothing nappens.

A ward about the old senior officers 
in the ol.; company about whom I had 
warned !«?t time I hope the minis
try will Ue<‘p d watchful eye on them, 
because I do not think they can be 
always •vlied on to play the game 
properi> I do not say that all officers 
are bad (.'eopie. But there are at least 
five s e m <  r officers in very strategic 
positions even today four or five years 
after the take-over, who were there 
in the da>s of Biren Mukherjee. They 
are the General Manager, Burnpur, 
the General Works Manger, Burnpur, 
the General Sales Manager posted at 
Calcutta, Maaager, Engineering and

of Shares) Bill
Development and Manager on Special 
Duty, who is also a Director of IISCO’s 
Stanton Foundry and Pipe Company. 
All these officers are old hands who 
have been thcre since Biren Mukher- 
jee’s time. You may say, it is not 
possible replace them because we have 
got qualified people. I do not know, 
but a serious effort must be made to 
rep'ace them because when you re
structure the capital base, you have 
to re-structure the management also. 
Because, it is not like other public 
sector steel plants. This you are 
taking over aftei so many years of 
private management, and that too alter 
it has been reduced to this condition

Finally, 1 want to say one or two 
words about losses. In spite of the 
good increase in production, which 
took place up to March this year, I 
think the company incurred a loss of 
something like Rs. 9 crores last year 
That may be because of the process 
of rehabilitation. But if there are 
avoidable losses, they must be dealt- 
with very severely.

It is my submission that this Com
pany is being put to very big losses 
due to certain corrupt practices which 
are going on, not on the production 
side but on the sa’es side. I have 
put some questions also, to which I 
have received some not very satis
factory replies, mainly saying that ther 
information will be collected and 
supplied to me later. I would like 
an inquiry to be held into the allega
tions which I have made through my 
questions, that large-scale mainpula- 
tion has been done to show' inflated1 
sales from the IISCO stock-yards, at 
Delhi and Calcutta particularly, and* 
Bombay also. At the end of the- 
financial year 1976 large-scale mani
pulation has been done to show infiL 
ted sales.

It is not posible for anybody to> 
deliver 8,000 tonnes of steel materials 
in one day from a stock-yard. The 
normal avenge figure is 400 tonnes of 
delivery from a stock-yard in one 6ay.
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If you look into their books, you will 
find that these people have shown
8,000 tonnes of steel as delivered by 
the Calcutta sales office from their 
stock-yard on the 31st March 1976, 
There is something very fishy about 
it, because the steel prices were raised 
with effect from 31st Maica 1976. All 
the other plants of Hindustan Steel 
Tiave raised their prices accordingly 
and the new prices have been given 
•effect to from the 31st March I97G. 
But what did IISCO do? They 
brought in the new price only from 
the 1st of April, and on the 31st March 
-all sales have been effected at the old 
price, which is a lower price, to pri
vate traders and inflated sales have 
been shown. Because, they have not 
been delivered. The sales have been 
■shown, challans have been fradulently 
obtained from the traders, as also the 
cheques. That means the whole thing 
has been shown as given on credit. I 
am told that an amount of Rs. 2 crores 
now remains unrealised because of the 
irregular credit sales to certain seiec_ 
ted traders, with whom I have no 

' doubt some officers must be in collu
sion. Please look into it whether it is 
not a fact that Hindustan Steel gave 
effect to these prices from 31st March 
itself, but IISCO implemented it only 
■one day later, from the 1st of April, 
and on that one day. 31st March, a 
whole lot of credit sales have been 
shown to certain selected groups of 
traders, who were thereby benefited 
very greately.

It is a simple matter of enquiry. If 
you examine the weigh-bridge records 
at the stock-yards or the labour pay 
bill at the stock-yard on the 31st of 
March, you will find that it is not 
possible that 8,000 tonnes were dis
posed of that day. Yet, they have 
been shown in the books as that.

The second point is, it has become 
-the common practice, particularly for 
the stock-yards at Calcutta and Delhi, 
to dispose of fradulently huge quanti
ties of steel and show them as defec
tive. The Minister must know that

there is tested steel of the proper
quality, which is sold at a particular 
price. Then there are, what are call
ed, defective steel, sold at lower 
prices. Then, there is a third varietyf 
called non-standard or cut down, steel. 
The defective and non-standard steel 
are in very great demand outside, be
cause there is a biggr margin of pro
fit on them. It is ray allegation that 
big quantities of steel of good quality 
is sold as defective or non-standard 
steel. In fact, in one of my questions 
I have asked for figures as to hov/ 
much stee] has been sold month by 
month, shown as defective or non- 
standard or cut down steel. The 
reply received from the Minister is 
that information is being collected and 
will be supplied to me later. But my 
submission is that there is some col
lusion going on between certain offi
cers and certain private traders 
whereby the Company is being put to 
big losses. In this way. certain profit 
margin is being given to certain tra
ders through fraudulent entries. So,
I would like to know whether a CBI 
inquiry will be ordered. If a prima 
facie case is found out, a CBI inquiry 
should be ordered to go into  ̂it. 
Otherwise, crores of rupees a’ ® being 
lost to the Company.

15.30 hrs

[S h h i  P. P a r t h a s a r a t h y  w thf Chair]

Finally, word about the industrial 
relations. So far as I know and, I 
think, he also said that there is only 
a plant-level committee >n IISCO. in 
Burnpur, and there is no shop-level 
committee get up- Even in the plant 
level committee, the workers are it" 
presented of only one union, that is, 
the official union, 1NTUC. Why is 
the same pattern as at Durgapur not 
being followed here? Durgapur P^nt 
has improved so much; its production 
has improved so much. Only a *cW 
years ago, every day. we used 1o hear 
a woeful story about Durgapur. Now, 
the Durgapur plant has c l i m b e d  out 
of that situation *nd improved 
anything. There are committees not
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oq jf pleat level but ajt every .shop 
level in which all the unions working 
there have been given representation
III Burnpur, only one union* is taken 
and that is also only at plant level 
There are no shop level committees 
Therefore, 1 think, quite a lot of waste 
Tfbiol> is going on, mal-practices and 
so. oa wfijih we will be able to locate 
go undetected I should like to know 
whether he fias any idea of re-struc- 
ttyring the industrial relations struc
ture also in the wtert&t of the Com
pany. '

H w iw cm
it gpTf ;FTV*f̂  ft I WTV*nr ¥
«#?T8RT 5T7cT7ft ?T> *37VPF5- fTrTT

ft V*ft q f » W  ^ r ^ r « F n  it *T*JT f  
tft $  *r«r*TTT g  f a  «r?t * r ^  s k  
xrrfkm} ft 3 *% fa*  q* **r[ ft i 
TO w*wrc r f  «rV

5pr?rr w a r  g fa  w^r t??t ^«fr 
f f c r f a  f t  • * 5 r « r *  $  < r f * s *  « r r ^ f a » r » T  

5  *?TKT*rT
* v n  ' T p
5 f a  sjft t f i f  ® TTo TT̂ To m fa T T  f t  3TW

*n art *rnm wir*ft ft  cmr w?
35=anr w iftm  srrm- f  tfrr s?r 
f  w ftm ft v* fc* fa  * t  ?p<rt «pt 

^  sffjt ft fa  fasr^r w $t spT 
stt | 7 ir m r  *r q*=n »r* s  f t 1 

*rra* *r **rr ^  *t?t ft wit $ 
'far srrft ar% 1 t o t  arnr Art *rc*rrc vr 
^nxjin 1 fsw fr fsrntofV ?  fr  * f  
*iw ^  *r«rm ft ? vrrar gra* faq 
* tf fawfcrc »ift I , iff vr*r wre* 

»rflr<«r ^ ar$f wtt • ft
This is all due to ixusmanagemenl bj 
the top management. fjT

tl «rnr% {  firlfa «rro vt

** fc ?rt«T<7T *ft* ffc<rr 1 1 %fa?r
wpt *Tf fa  farr fa *  ^ r ^ 7  

T P m  f a * n  f  ?  1 9 7 2  Jr vrik 
f a ^ r  v l r  v n r  

Jifr nJr f r  ^  v t v t  ^

^Tf^t 1 HfZ'FiK sfsrfar̂  7 «r?5*TfaQ[ 
sri f a  ?fr»r ^  fr ?rt% f  1 
*ra r m s r  r ? f r y  * 7  t r ^ r  ^  w grr
f a r r ,  f r f T  J? j f f t f  a f i ^ r  ^ f r
f m  I iff f f f T T  1ft  a r r  v i f f  ^
p̂r ^ jqr fa  sfr

(t t  T r c f T T f a ^  t f w r r r » '  
|  ^ i £ s  cr. t ,  ? f  f .
f r v r e r r f  |  3  s * p -  5  » f t  * 7 * ,

f r  f? r .T  ar<r«r. f ^ r w .  ̂  w i t  * r r f r  9 it
f  1 ^  tfif tnro »fto nr fafa^rr

t̂t̂tt ft «fi **  irr*- ^ ^  ^  | »
T^n fpn ft arr ^  n̂ir ^ 1

f 3r « r ^ r c v  ? » r  s t p t  5fr 
^rfk< fa  f w n  ft ^  |qrw7>i 
w«r ft f»t rft ^  *t̂ t

IT | fa ’qrt Tty:
3TTR[q fa  ^  tt f  ^^rt
’ T s r r  f * r ^  |  i i r  ^  7 ^ i r  ? n f r  i f f  * r r q ^  

f V z n  |  ’  w n r  ^ t  ^ r r r  
1 f ^ T f ^ T ^ n r p - V T ^  

a n ^  f . ^ t t  |  ^ * r  f T T ^  ^ t t  ^ r
fterT T *TT*T TTH | ^
ft I *TPH T^PT f ? ^ 'R r rr SFTO
*fhrr ft t T=m =**•* tt ¥»r «Rn ft, ?T
®TR « < [ f 5 7 T  ^ - T  T T  * r r f t  %  t  1

ifsr ^ r f  r  f a q  vrrar ft eft

^ r r  q ? r c %  ▼ ? %  |  1 ^
sfta% «ft i 

* r  ^  ?n^ | ^Ir 'f i f
f i w f  %  ^  f n ^ R  « T r  ^ r i - T T f t ^
« f t  *n ^ r ? r  f t  < « r f s 9 f ^  « r « ^ f a » r  e f t  

^  f  n f r  s r ^ r  T 3:  j ^ r f  n j t r f f  ^
«TT » W T  <Tt * K  H %  ^ T R  T i g T  HX < IT
w w » r  1 %*( l i  v i f  *i«m  ti  « t t



tyl Mian end Steel AUGUST !§, 1976 Co. <AeqttMtfqH of
Shares) Bill

{** * w ]

**? tft gvm r % w>r *rr 3fT#r i ^  
T O  f t  * * tto tt  T t f  ttprr ^  i
1$ ?n$ v% *rt*r *f?r«rrfr | ,
fafa*r? t  fair zr« *pj*rfar fr fa t> i 
10 w i  *7*r t t *  y n : ar? v r f ' 

t  «nr «% i «rf*w
g irz fn r  *nft?r % * w f  ^  fr t^ tw t  
ifc w?tt j  i Ttf *rra*ft f in ?  
vtar $ <t> <«rr w  37m * ^rfa^ 
t m  flnft x**f&  Tt fc?«T 5rr T3r *Tf 
% tit *̂jWT v?rr t o  t o  *?fr *rjtt i 
*1 tt»w t%  t t  f w  a m *  sr ^nrm
% tft 3 *RT f^FT *  folT *7=TT fr f a  

^ rr  :? *^r?r t t  £t i t ' t r  aWT 
p B T  Jv*rr arrcrr $ 1 xrvft *nr*- 

?fa*¥ % 4^srte «rc w|?r fawtarO 
wnti | ?«f5«T frr n wt tt%  *?r 
^  flfcn Tt Tftrj Tt r«nr^» trfaw 
apt TR% £ tftr T̂ T 37 W  *PTT5T
%Pr*f Ttfsrcj i *rro Tt SHfcrfr f^nur 
jtar | *¥ ^ t  w r  *r*r h  
<re t t t t  arm ffhrrr t  wg *77 *nr<rr 
f «  «ft jt?> | i tj^ft *57 r*ft t * t  
q , *t, •ft t t  *î t trnft i fa^Ft T»ft 
fa^rcs fajfT $t ^  *$t ?ft*r *?rr *r$r 
tt% fh  t  *rta% | s r ^  % f  <5 vrrre 
fcSpTT i w ?  i t  ^ rrt r?7 «[<V 
f*ra<fr i  i

f( w < w  s t  ’f t *  * t#  w p t t  tt* ?it 
g i wrs'Sr <«f5r m ^ r o  m  f*w
f| %fa?T ww% faT-fa* Tt *MT i\ t  ?
a p n  W r  f a r r t  * 5> ?J % 7 
S*ft ?n^ *  m v 4 qrfc'7 wr v^ t. ^tt 
^nr% f  «i^fa %ir*wifOT 1 ^  t t  ssfrc
1 8 ’TTfe?? 5R? T̂?TT ft I *H5 flft
«5?r t<V ^ n f t  | *& *i
?ft f»T ?̂ TT TT I fa r  ST̂ T̂ ?̂IHT

* n | » 4 ^
ftwr | f a  fafafr jftrfiwr ff>¥ m i  
^  i wr fiwr wwr f  ̂ r> ^  ̂  qpr 

srW^rt <rrr ^ tt 11 m  fatr'ite
5RTflfT I  < #  «far «WT I  f a

fir *N% f ^  % TT^f w7̂
Tr^r?, ^jfa snwfir |, ^r
M  * its7 f f l fn ir  I  i ?rfa*T 
fa ^ ^ w rra fttfT O If^ t 
W rrjfalr «ftr JTITfS ^ f f
Tt W W  5RTT 4TC T̂ T'TT ?nfa
?f?nrr ^T KT*pf j?> f a  * > n  w f a ^ T  f a r  
^  ^ TTT5> f  I 
4 *TT 5JTT3I T̂ rr ^ WT flT^Ti

*r vt 4 vHre *»▼ ih<n f*w
5«T?rr i

t o  «nfr t  fa  ftrfa?f whftrr 
Ttf K q  ^TT*~^fa?T Ipft5f f t  SWK 
5Tc*i TT it, fa?T% W  xrftsi #  
T^*ft i «nr# c  ’tt srnfrrr tv t 
t — -̂npT Tt 3Ri^ w  ?r?r «rV 
fa  w i t  t t  w^nmr ^t w*f
TW»ft <tr & TW T* t  iTTVTt 
errfi^ wt^t % ?«% Tit ?tt *?ft fa  
w  Tt r̂ssn? if iff! T*fft n f , TT*rr 
liy 5TIT Srttff i r̂fasr ^ t  *t?t * * *  
t  fa  «(W T«ft ift T tf Tm»T jft ^«T 
5SPHT T̂Tfî  fa  JRTHTOT VWT k  «W% 

«?t »rr it, %fasr ir r̂ wtvt ft«r- 
irten f T t fapyw  w faff t t  fw r—

“ shall by force of such vesting, 
be freed and discharged of aU trusts, 
liabilities obligations, mortgages, 
charges, liens ”

SMtfr T*f ̂ *wrrf ^  fjt w?fr i #  «nvfc 
inft faah^ TT?nf ^nwr $ fa  ift *ft 
t t j r  & — M'ffei’T irnnflftflr % Wcs
<ra»r «ftr »n # ?  vmc^fan % fa* 

^rr ?n{t ft^r r̂rfijir, fa*  
t?t  w  TT^rf?^rr <nf^ i
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SH&r B. R SRUKLA (Bahraich)
At the vwty outset I dongratulat  ̂ the 
Ministry of Steel and Mines for its 
efficient working

There has been 10 the past an in
cessant propaganda on behalf of the 
private sector that it alone can deliver 
the good* it alone is efficient and 
creates incentives for larger an<j lar
ger production and that the public 
sector is notorious for mismanagement, 
for inefficiency an<j for loss of produc
tion. Both the myths have been ex
ploded by the working of the public 
sector since the year 1971 and, in 
streamlining the administration of the 
public undertakings the Steel Ministry 
ha* played a key and crucial role

Since the time allotted to me is 
very limited, I will only submit two 
pomts. There has be*n a mismanage
ment in this company and its manage
ment was taken over I am personal
ly of the view that whenever mis
management is visible in any private 
sector, then, instead of only taking its 
management ft>r a limited period, it 
should be taken over permanently and 
it should not be a short and half
hearted measure. The company 
should have been taken over, acquir
ed. as it is sought to be done now, in 
the year 19T2 itself ; once the Govern
ment comes to the eoncluskm that the 
company’s affairs are not being con
ducted Hi an efficient manner and 
when the government has to invast 
funds to the tune of crows of rupass. 
where Is the question of reserving the 
decision that it may t*  back to the 
iame old management?

Mow, thf> second thing is that there 
is a nnr strategy which is being re
sorted to by this private business. 
They eemehow or other welcome the 
taka-over of their undertaking and 
they start the process o* mismanage
ment deliberately ao that tte Govern
ment may he compelled to take 
over. They do not invest any money 
in tiu, renovation qJ the machinery
U i ^ J ^ l y  beSme, nothing ^  
a iunk *nd they would have derives
1472 UL-JV

i
the maximum benefit out of their in
vestment longtime ago and at the time 
when it is being taken over, nothing 
worthwhile is left in the undertaking.
So. it should be taken over at the 
earliest stage We are now talking .of 
commitment to the philosophy of the 
Constitution. The philosophy of the 
constitution means that we are com
mitted to the establishment of an 
egalitarian society where there would 
be not only political and legal justice 
but there would be economic justice. 
Those who have no commitment to 
the concept of public undertakings, 
socialism and working for the under
dog, should have no place in top 
management of any undertaking. The 
difficulty lies in that we are half
hearted in these matters. We have 
the mentality of private businessman 
and also we have the concept and the 
ideal of a public undertaking. The 
increasing participation of workers is 
the only safeguard for the success of 
any public undertaking in this coun
try. There have been cases of inflated 
sales and fradulent transactions about 
which Mr Indrajit Gupta made a 
pointed reference. I would submit 
that the Economic Intelligence Bureau 
should play an effective role in cheek
ing malpractices in such big unde*** 
takings. Unless this is done public 

would come in a big way 
for sharp and hostile criticism £rom 
all *ĥ f* who are opposed to the ideo
logy of socialism.

As regards 4 per cent interest 
allowable on the quantum of 
pensation. Mr. Dags has said that t»s  
is not fair. Well, the Government 
caanot afford to pay the same am°u« 
of higher interest as is done j ”  
case o| private sector. The Constitu
tion itself has provided that the 
tum of compensation would not 
justiciable. It has been done witjia 
deliberate objective. It c o m s W im  
at market value is to be paid *0 pW* 
vate individual* then it ^  
be possible to take over the 
fcktog, >t »U. H the shawMten
have taken » *
Of their investment they should * *



compensation cm be paid. 
Hie Cmurtitution allows legislation in 
that reaped

2<few, Sir, I do not want to say 
anything more except to congratulate 
the hon. Minister for bringing this 
Bill and this Bill shows the way of 
the things to come If socialism is 
to come in this country it should come 
in a proper and effective way.

SHRI Y. s  MAHAJAN (Buldana): 
I congratulate the Minister on bring
ing forward this progressive Bill. 
The ste*l industry is the basis of iur 
industrial structure In fact, the ex
tent of industrialisation of a country 
is measured by the amount of steel 
consumed per head of the population.

This industrial undertaking, namely, 
the Iron and Steel Company, is a big 
industrial complex and it consists of 
not onl* an integrated steel plant at 
Burnpur but also an iron foundry at 
Kulti, eaptive collieries at Chasnala 
and other places, iron ore mines and 
a subsidiary pipe and Foundry Co at 
Ujjain. It is a complex which em
ploys oyer 30,000 workers.

The company was started initially 
aft# the First World War and by 
19SS, it had increased its rated capa
city to one million tonnes But, the 
decline m the fortunes of the company 
*t«ted In the sixties and, by 1988, the 
production of the company had gone 
down to 1.4 lakhs tonnes per year 
ie., IS, per cent of its rated capacity 
a* stated by the hen. Minister In 
fret, its production had reached a 
figure of 8 lakhs tonnes, from that it 
came down to 1.4 lakhs tonnes which 
was a result of the rotten manage* 
aacpt and the low price of steel. The 
price of steel in India was the chea
pest in the whole world at that time. 
TOiere was also serious labour trouble. 
No-body could have lifted it out of 
this serious position in which it was 
except Government. The steel com
plex requires a huge amount of money 
*®d no private firm was equal to it. 
Therefoie in 1072 the Government

took over the management That m e 
with a view to improving the top 
management, correcting the mal
adjustments in the equipment and 
thirdly, improving the labour rela
tions. Our Government succeeded 
considerable in it* objective. They 
improved the management, thau^  jt 
seems some old officers are still there 
with their old outlook

Our Government appointed a Com
mittee to look into the technical re
quirements of the factory They have 
evolved a plan rehabilitation pro
gramme which would ensure produc
tion at the rated capacity of 1 million 
tonnes per vear This programme 
would require, it is estimated, about 
Rs 60 crores out of which, Rs 31 
crores had already been spent As a 
result of the steps taken by Govern
ment, production rose from 4 31 lakhs 
tonnes in 1972-73 t0 6 3 lakhs tonne* 
in 1975-76 In 1974-75, tht com pan v 
mado g profit of Rs 1.5 trores after 
making provision for depreciation to 
the extent of Rs. 5 17 crores This i* 
really a great achievement The com
pany has shown improvements not 
only in the production of steel but 
also of coal and of the iron-ore mines 
To too the success of the regime this 
Comnany has entered into the interna
tional market in a big wav as an ex
porter of ste*1. Now the question 
arises pfter these five years of Gov
ernment management, whether , this 
company should be given back to the 
old management or Government 
Should go forward and nationalise it-

Our Govtfnment has taken the riffnt 
decision in acquiring the privately 
held share* of this comnany But, in 
doing so, 1 want the hon Minister to 
clarifv certain things. Rs 60 crores 
for rehabilitation are being advanced 
by « consortium of commercial banks 
and public flnandal institutions under 
the auspices of the I.D.B.1. of which 
Rx 31 crores have already been spent 
The question is whether the company 
will ever bo avia to stand on its own 
tegs under this terrific burden of 
debt. Already by 1975 it had *

1*5 IM to ln m n tM n l AlM Dtr U, m * c .  U U *W m  0  « s
Shares) gut

(Stui B. R. Shukla]
Paid afty compensation ana only
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which required sn Interest payment of 
Be. 1 crore every month. I hope the 

k hon. Minister will make clear as to 
how he Is going to put the company 
on a sound financial basis. In 1874-
75, the company has made a profit—X 
admit this. But, with the increased 
burden of debt, will this company be 
able to stand on its legs financially? 
That is the problem. How will he 
restructure of the capital base? Will 
he do that by increasing the share 
capital or by converting the govern
ment loan into the share capital? What 
is the method in which you are going 
to do it. Even if production increase- 
to 1 million tonnes a y°ar I wonder, 
whether you will succeed in putting 
it permanently on a sound financial 
footing

Sir, about the amount to be paid 
to the existing shareholders, I think, 
it is a fair amount of compensation 
though the word ‘compensation’ can
not be used according to the Constitu
tion The price of the shares, Rs. 4.30 
and Rs 32.75 is based on the market 
value of the shares in the recent past 
and. I believe, we need not quarrel 
about the amount to be paid *o ^ e  
shareholders because that represents 
a fair market price. I am doubtful 
whether interest should ha*e been 
paid to the shaieholders as they were 
not getting anything by way of divi
dend Our Government wanted to 
be fair and they have agreed to pay
4 per cent interest. I hope as a result 
of the take-over of this mil! our steel 
production capacity will increase and 
the steel industry will be able to ful
fil its task of enabling us to a 
strong industrial structure.

( « * ) : w n R r t f .
fw  fllW « 'f r f  w i f  I  «  ^  
ftn* t ih fta ftw  irrfop ^ rm  w r r  
*ifarr (  'tftr want fcrc *nw rgfa 
w w w  ^  t

1 1 t o n nr w  ** *#
% TWfhwmi i tfft

for  * c  *  star tnfr sftr
fa  ft, f a  9T5T

*  14 *0 w  **TT3T
ypf ̂ TrTT i

«TTT 3IT^f fa  cTt̂ T5HT3r %S?rftpr 
K̂TUTOTTT | o'sf̂ rr

t  ?fterfhlT I  I
sfter n ^rr
% i Tfarrr &  %
m*&c. *R**rT 5f
*p*r 'sfryfcqT uy s^nrfa^rre-

*?T I 5*1 WTSFft ^
s r c r a  f t  * i t  « f t  * f h c  

^  tt Bnrr ?rrcn «tt 
f a i r  * r ^ , T T  %  f t  f a p r r  
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^ z ^ w f ^ f a q r w  f a ^ )p*i*ft
« F t ‘  %  f a *  i n f t

Vt T̂T fat» VC «T«TTCr 
tfirm  *  ft, *ff sfaw *# *tt 1

| » m & r tt  i& 72#*7W *tf *n$,
13 dfanft

% w* «*r 68 qstafr <rv **  
* t

i » 74— 75 *  4 mm 7i
tfT I Sit 1975—76 t  7 WW 30 
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SHRI CHAPALENDU BHATTiU 
CHARYYIA (Giridih) Mr Cbairman,
I heartily welcome this Bill as being 
long overdue which is being Introduc
ed abd piloted bj our dynamic Minis
ter for Ster! and Mines Shxi Chandra, 
jit Yadav todaj This Bill has to be 
seen in the context of the perspec
tive plan We have planned for pro
duction of 75 million tonnes by 1893 
Shall we make that plan a reality 
or will it be a pie in the skv’  It 
depends on which critical path in the 
maze of resource spread in our ex
port promotion in out pro
ductivity increases we fajUow in the 
coming years. I do not Ilk# to cover 
the ground already covered by some 
of oust colleagues I have only to fay 
that the speech wUch Shri Yj&diXJ1 
made was both candid and compre
hensive He outlined tbe ltaes tA 
advance, the possibility of t^ fin a a  
sipn of the steel pgj&t t$ jf affltoP 
tonne$ capacity depending upon the
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ieasiMJity report by the technical 
xitfi&rtrftfeie and fbe possible demands 
on <Jur resources of the order oi 
Us. 80 crores as interest-free loan, he 
also referred to the degree of partici
pation of labour in industry and the 
phasing out of the contract system. 
He touched all those points as well as 
the need to build a large number of 
quarters for the workers and certain 
other infrastructure such as schools, 
modern hospitals, adequate water sup
ply and so on. Bumpur is a 45-year- 
old plant which should have been 
written off after 40 years. Hundreds 
of residents of my town, Giridih, 
work in Bumpur and therefore I 
know what is happening, their fortu
nes and their future is bound up with 
the future of this plant about seventy 
miles away. This plant should have 
been written otf after the 40th year, 
it is the dedication, expertise, preven
tive maintenance and general main
tenance ot officers and emplovoes 
which has kept the plant running 
against one traumatic attack and 
shock after another. 1956 labour 
strike, then the bull-bear tug in the 
stock market by which a famous 
press magnate wanted to get control 
of this company, rival unions tugging 
at each other’s throats and the play 
of power equations by the top officers 
of this company who depended upon 
the unions to reinforce their position 
against one another. All the time the 
ageing chairman, Biren Mukherjee 
was getting remote and losing control 
of the situation and of the details :*nd 
it was right and proper that we took 
over the management as it was an ine
scapable necessity. I wish that as >n 
the case of coal, we had nationalised 
this company in the course of the first 
vear. In that case the heavy burden 
of interest charges, almost Rs. 25—30 
crores for four years, which the com
pany had to bear could have been 
avoided. Even in its hayday the ,'om- 
pany did not make a profit of Rs. 10 
crores a year. It was an ageing con
cern and the miracle was that the 
company was running and that it did 
not disintegrate. Rs. 80 crores or 
?ven 8 > 10ft efoiM to make the Indian

lion and Steel Company to produce 
one million tonne of steel is a small 
price to pay. Tatag for their expan
sion plan for 2 million tonnes have 
demanded Rs. 300 crores and if ve 
want to start a new plant of one mi- 
lion tonne capacity it would cost more 
than Rs. 400 crores. The strategy 
which x would humbly bring to the 
rtotice of the Minister for Steel and 
Mines would be that he may kindly 
considor the export of this steel. It 
has got the right prdduct-mix to pey 
for restructuring of the Steel plant 
and that should be our broad strategy 
for the perspective planning for steel 
making as a whole. If we start ex
porting one million tonnes of steel for 
Rs 120.0 to Rs. 150.0 crores, we can 
go on ploughing it back into steel 
sector so that our population will be 
save of the burden of such a vast ex
pansion of steel industry which the 
White Paper has outlines before u.«— 
at least a part of burden will be let- 
senfd.

Sir. one word about Chasnala. Be 
fere the Chasnala tragedy, the Indian 
Iron and Steel Company blast fur
naces were operating and reached a 
rated utilisation capacity of 95 i>er 
cent. I had this information directly 
from the source in the month of De
cember. Chasnala was another 
trauma which in financial terms may 
be 3 or 4 crores but in terms of shock 
on the morale of the people it was a 
heavy blow. They have survived 
that and they are making good and 
they are pulling out from the “slough 
of despond” which is again a tribute 
to the skill, the dedication, the exper
tise of the workers and the officers 
there. And we will be failing in nrr 
duty if we do not pay tribute to the-n 
for the jobs which have been done 
fairly and well barring two or three 
against whom CBI enquiries n*e 
pending and which, I am sure the 
Minister will take note of, as Mr. 
Indrajit Gupta has demanded some
time back. IISCO has pumped Rs. 44.8 
crores into Chasnala for washer?, 
aerial rope-way add Sinking of shafts. 
A reserve coal of 43 million tonnes
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of high grade metallurgical coal if 
converted into 30 to 35 tonnes of ore- 
mium coke at Rs. 330.0 per tonne, 
will add up to one thousand crores of 
rupees. Can we afford to write it off?
It is a challenge to the entire mining 
engineering community. Since we 
cannot afford to write it off, we have 
to accept the challenge and extract 
the coal The crux of the matter was 
production and supply of 1.2 million 
tonnes of coking coal to the company 
from Chansala, from Jitpur and from 
Ramnagar. By whatever means, to
day or tomorrow, you have to reopen 
it and extract this exceptionally good 
coal with 9 per cent ash content. In 
the larger context of perspective 
planning for steel, 43 million tonnes 
of the highest quality coal is a lot ot 
coaL We cannot afford to give it up.

Sir, one feather in the cap of the 
Minister is the degree of participation 
of labour in industry which he has 
brought about in the steel plant and 
I am quite sure that we will be mak
ing up the shortfall. I am also happy 
that the point that was made by one 
of my colleagues, that this degree of 
labour participation will !>e a sure 
guarantee of directing the economics 
and the ethos of the plant into a so
cialist system. With these words, I wel
come this Bill and support this Bill.

SHRI B. V. NA1K (Kanara): Sir,
the Bill proposes the payment of 
Rs. 7,23,95,137.15 for the acquisition 
of the shfires of this company—a very- 
precise calculation! I have been try
ing to get hold of the available 
balance sheet. In the absence of ac
curate data. I have to rely on what 
•our other friends said that this rough- 
1 v represents Rs. 4 and odd per share 
valued at Rs. 32. The company has 
issued a considerable number of 
honus shares. Even though as quot
ed by Shri Dinen Bhattacharyya the 
subscribed paid-up capital is Rs. 28 
rrores, a substantial portion of that 
would be in the form of bonus shares. 
In other Words, whatever profit was

then, it was ploughed back sad who
ever were the owners they w e» per
mitted to appropriate to theflualvef 
these shares. I am raising this the* 
oretical point because we are todaj 
at a stage of payment of compensa
tion in various sectors. I do hop< 
the minister will tolerate my slight 
diversion. When the tenants become 
the owners of the land, the small 
land-holders are told, “You will get 
your compensation or whatever is the 
value, calculated on the basis of a 
particular multiple of the assessment 
of that particular land over a period 
of 15 years.” As against a person 
who held land which was considered 
most secure some time ago, a person 
who has invested his money in the 
risk capital of an enterprise, at the 
end of a decade of thorough mis
management. is still able to walk 
away with a decent little sum. I feel 
this investment of Rs. 7 crores and 
odd is only the tip of the iceberg. As 
already stated in the statement of 
objects and reasons and in financial 
memorandum, the consolidated fund 
of India will be further taxed to the 
extent of Rs. 60 crores more. I have 
not clearly understood the basis on 
which we have arrived at this 
‘amount’ in substitution of the word 
‘compensation’ and also whether it  ̂
the financial, economic and moral res
ponsibility of the government which 
has taken over a concern, which was 
producing at the rate of 11 or 15 per 
cent of its rated capacity, to como 
forward and say that so much money 
of the public exchequer is being in 
vested for purchasing the shares of 
the company. If some of the fairl' 
well-run concerns* in the private sector 
are to be nationalised, there is a 
sense of justification for payment t1' 
the share value at par or value cal
culated on the basis of its net worth, 
but there is no moral or legal justifi
cation to pay compensation in the 
case of a company in which the j;ov- 
ernment has to invest hundreds 'f 
crores. Payment of Rs. 7 crores does 
not, somehow, fit into the pattern ** 
are thinking of at present, I hope, 
the Minister will kindly teH us by
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the time we conclude the discussions 
<m this, what exactly are the figures 
of the net paid up capital of this con- 
cern. There is a reason for my taking 
a slight divergent view. I come from 
an area where the entire develop
ment is held up lor want ot a Railway 
line costing only Rs. 37 crores. I feel 
nervous that the same Government 
and the same exchequer will be pay
ing so much—leaving aside the merits 
of the case—in trying to run the old 
mismanaged concerns like the IISCO 
on ' p r o p e r  lines and in putting up 
other public sector concerns which 
have been started in other places and 
are now picking up. With all this, I 
de hot know what the chances of these 
babies yet to be born, are. Whether 
at Vizag, Hospet or Salem, one of the 
major constraints for erection of these 
steel plants is the resource position 
and plan allocations, as ter as I 
understand. I am afraid that in try
ing to repair these old buggies, cons
truction and installation of new steel 
plants might suffer With these quali
fications, I support the Bill.

SHRI PRIYA RANJAN DAS MUN-
Si OCalcutta-Southj: I congratulate 
the Minister for bringing forward 
this Bill for two reasons. One is that 
he has really kept the promise made 
by our late Minister, Shri Mohan Ku- 
maramangalam, who had assured the 
House that it would not be given back 
to the old management. I sincerely 
pay my compliments and greetings 
to the Minister. Secondly, it requires 
dynamism to look after bigger steel 
plants taken over by the Government. 
I do feel that it has been well manag
ed by the Minister and his official 
colleagues and in that respect, we *.o 
not feel th© absence of our revert’d 
late Mohan Kumaramangalam much.

It Is not correct to say, as some of 
the Members from the opposition have 
said, that the management of the <mit 
is squarely bad and that all the old 
people are had. I do agree that a 
few people and a few officers in al
most all undertakings do not behave 
properly. If we adopt the attitude

and habit suggested by Mr. Indrjjit 
Gupta, that whenever we take oyer old 
units, we will demolish the old struc
ture crudely and remove all the oeo- 
ple who work there. It will really be 
unjust because people get jobs because 
they are efficient and talented. If 
such people are given the opportunity 
to serve Lie country, sometimes, they 
prove their worth. In our country, 
we are lacking in managerial efficien
cy to a great extent, especially for 
running public sector units. So, this 
sort of attitude will not help the Gov
ernment. I do agree that a few officers 
do not behave properly but all are not 
bad. So, I request the Minister not 
to take the attitude as suggested by 
Shri Indrajit Gupta, that all officials 
are bad.

With regard to the existing manage- 
ment, Mr. Dinen Bhattacharyya has 
said many things. I do not want to 
argue with him on this. But I would 
say that the contribution of Mr. 
Gupte Bhaya in this unit is unique. I 
can say, though I do not know him 
personally, I have got representations 
from the workers, that such type of 
persons ar* required not only in Pub
lic sector units but all over the count
ry and their efficiency should be prais
ed by the House. If Members do find 
fault with such type of persons, pub
lic sector units will not prosper in eur 
country.

Sir, I would like; to remind the 
Minister about only a few things, 
within the short time available

MR. CHAIRMAN: The time is very 
very short.

SHRI PRIYA RANJAN DAS MUFN- 
Sr Yes. Sir. With regard to the re
habilitation programme, the Report 
of the Ministry placed before this 
House this year mentions the follow
ing:

(a) Improvement of raw mate
rial handling facilities, parti
cularly in relation to coal and 
iron ore: *
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fl>) Emergency and hot repairs 

of No 7, <3 an<j 9 coke oven 
Batteries and re-building of 
No 7 battery,

(e) Building of a new Landle 
House for Blast Furnaces

<d) Repairs of open Hearth Fur 
naces and converters,

<e) Augmentation of steam je n e  
ration capacity and thus of 
power generation

<f) Rehabilitation of handling 
equipments like cranes and 
ground charges.

<g) Modernizing and fully rrha- 
bilitatmg rolling stock *md

<h) ProMding facilities foi ml 
firing

I do not know much of this rehabi
litation programme has been com 
pleted I would request the Ministei 
to tell me whether any committee has 
been set up by the Mimstn or bv this 
unit to review the progress of the re 
ltabilitation programme everv month 
or periodicals Otherwise the pov-
cmment might face difficulties ’ f the 
management suddenly reports that the 
programme is not progressing well

Wrtfc regard to production I quite 
agree with what Mr Indrajit Gupta 
had said and I do not want to spend 
more time on it Possibly during the
current year production has not
-come up satisfactorily There are 
probably many reawns

I would like to know the prospect 
for the Ujjain unit—which had colla. 
berated earlier with the British «teel 
com*e"y and which was ene of the 
units of the IISCO—as also about the 
fate of Chasnala Even though the 
Chasnala tragedy is under a ludlcial 
ni-obe may I make a reouest to 
Minister* Since it mav take n long 
Mme will be like to have a CBI probe 
w that wine exneditious measures
ran hm taken to find out the reasons 
>p»iinri the disaster*

Shares) Bill
With regard to the increase la the 

budgeted amount ploughed bade into 
the rehabilitation programme, trigs., 
from Rs 41 crores to Rs 35 crores,' 
the reason for this ha* been shown, 
m the Report as the increase in fv*l 
prices I think this i* not correct. 
Possibly the prices of some other raw  
material*, also had gone up then. They 
are now coming down Since the 
price level during the last If yam  is 
down in almost all the items will ’he 
estimate be further revised aad msm 
reduction in the budget made in the 
interest of the unit as a ta  of Ota 
company’

I will take one more minute to stay 
something with regard to the func
tioning of the collieries, also un<Jer 
IISCO The accidents at Jitpur ind 
Chasiuila have made u«. very sad 
The_\ had d ropeway functioning, as 
also coal washery there I want to 
know how the ropeway is being used 
after the accidents first at Jitpur and 
later dt Chasnala

1 wot. id igain congratulate the 
Minister {or bringing in this bill It 
would open the gates of the public 
sector to other enterprise*-—whether 
they are m the tea textile*, or jute 
indust rs When other units are falMn 
over b> other Ministries the Minister 
concerned v II ha\e no reason to Ml 
the House that the management will 
again be given back to the units A 
beginning has been made by Mir 
Chandrajit Yadav 1 hope it wilT be 
followed bv the Minister of Com
merce m respect of textiles, jute a«d 
tea, and by Mr T A. Pai in regard to 
his units also

With these words I conclude
SHRI SHTAM SUNDER MOHAPA- 

TRA (Balasore)* Sir, once upon a 
time Sir Bi ên Mukheriee was «* 
name to be reckoned with in eastern 
India It was be who wanted to prove 
that people from eastern India could 
also establish some plants and some 
installations for them to figure in 
the industrial and commercial snap
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of India. But as years rolled by, 
mismanagement, corruption, favouri
tism and nepotism—all rolled irrto 
one—took the reputation of IISCO 
down the gutters. Although it was 
a foregone conclusion in 1974 itself 
that this will come entirely under the 
aegis of the government, I must con- 
grtfttalata the Minister and his Minis* 
try tor taking active steps and 
hastening the process of the entire 
take-over.

Mr. Chairman, Sir, if is to be noted 
that this was taken over because of 
mismanagement and malpractices. 
Thwne waa no other alternative. One 
of the important auditors of our 
country has said that the audit re
port was completely manipulated to 
show that th« plant was run on profit. 
To quota him:

"actual loss was converted into 
profit by jugglery of accountancy . 
... . inflated inventories was a re
gular practice/'

This fact came to light when the 
Company wanted some loan from a 
bank, because there was no other 
alternative but to fWl back on a bank 
loan. The Auditor aays:

“In its book3 the 1I8CO credited 
itself with Rs. 1.85 crores for supp y 
of on* million tonnes off blast fur
nace granular slags. Although this 
amount has been credited, not even 
lflf tonnes have been supplied s>o 
far."

■ 'rhi« wat the usual practice in IISCO 
There was a lot of oorraption in the 
o»ce of this Company at 50 Chow- 
ranghae Road, Ctteatta.

. A*  i" f wrt<nt architect was drafted 
r*  ™ [® r decoration and lor supply.

to make it a fashionable 
quarter, an par with a flve-star hotel. 
You will be surprised to know that 
no tan*? was invited and nothing 

*  MMHUh the rates 
i , evtiJir*  *»■» «•  ftftfreat archi-

o 1 Shares) Bill 
tects. One architect was favoured 
and the amount ran to lakhs of 
rupees. Tins is only one instance. 
There wore many such instances ef 
corruption from which IISCO was 
suffering, when it was taken over.

We must congiatuiate the Minister 
for the fact that it has picked up. 
Not ojiK this plant, but m fact all 
the steel plants in India are 
picking up urdei the active leader
ship of Shri Chandra jit Yadav and 
h>s officials. Bhilai is picking up 
very mce]y Bokaro is doing very 
well. Rourkela just now celebrated 
the 10 million target. So far as 
Durgapur is, concerned, two or three 
vearc ago, v;e were saying ir» Parlia
ment that it ;s not fulfilling even 30 
per oe.it of its targeted capacity. 
Tod*iy it dps picked up very well.

Heie the hon. Minister should not 
forget, in fact he cannot forget because 
he is from the labour front, that it 
is the labour which is working the 
?tceJ p a it So. the labour should be 
congiatulated for this brightening 
up of the situation. Shri Da* Munsi 
•vhov. ercJ his praise on Shri Bhayya. 
i am one with him there. At the gam* 
time, we shoi-Id not forget that thous
ands cf workers who are working in 
me sit cl pU.nt are toiling hard and 
sweating f>ard to see that the target 
is fulfilled. The credit should not 
Bo to one General Manager, one 
Genera] Superintendent or one 
Engineer; it should be equally shared 
by the working class who are striving 
their best in the emergency period to 
show that our steel plants can be 
madf a Teal success.

In 1972-73 the production of ingot 
steel had declined to 43,160 tonnes.

t ;n 1975-76 it has gone up to 63,000 
tonnes. So there is no begging the 
que.cti.in ih«t it has picked up so
nicely.

Here I vs tc bring to the notice 
of the Minister one point We or? 
going to invert a huge amount of
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Rs. 42.5 crores for the purchase of 
machinery. We understand that there 
are good machinery in the plant itself 
but some officers are hand in glove 
with the contractors and that they 
want to dispose of them, so that they 
can go in for new machines, although 
these machines arc working perfectly 
well. The other day we had been to 
Ranchi and we found that MECON 
is capable of manufacturing thing' 
for which we are depending on 
British or German experts for years. 
So, from now on we should depend 
on such organisations in our courttr>. 
If we want any blast furnace to be 
installed m IISCO. or any new crane, 
we have to depend on our own Indian 
technical know-how, rather than on 
foreigners.

With these words, I again congratu
late the hon. Minister for hastening 
the process of take-over.

SHRI CHANDRAJIT YADAV Sir. 
I am very grateful to the hon. Mem
bers who have participated in this 
debate for having welcomed this Bill 
without any exception. I am also 
grateful to them for the fact that 
they have been able to appreciate the 
effort; which have been made in thia 
Ministry.

I s.hculd say that it is not an indi
vidual effort, really speaking, it is a 
collective effort which has he#*:i able 
to bring this good result. Of course, 
our workers have played a very 
glorious ro’.e wh>ch has always be»n 
acknowledged. Without their full 
cooperation and without very good 
ir.du.t-tria] pcace which they have been 
able to mainlain through these years, 
this would not have been possible. 
Therefore, the credit goes to the 
working class. But, at the same time 
it has, been the collective effort of our 
engineers, technicians, the manage- 

tont and the Ministry which has 
achieved this thing and we will con- 
..nue this eSwrt We realise today

not only the importance of tMji bask: 
industry which hai to play a vary 
important role in thew veloping eco
nomy of our country, but also 
personally X feel that all the plants 
and every factny, whether it is in 
the public sector or in the private 
.seclor, must produce to their full 
capacity. It will be a crime in a 
country like ours if we allow any 
undertaking not to utilize its full 
capeciiy. VIV have to utilize the 
maximum capacity. I am sure that if 
there n awareness about it, if there 
is vigilance, if there is correct guid
ance and if theie is proper relation
ship between the management and 
the workers, then it is possible to do 
it

To lay, everybody recognises this 
fact that under the leadership of our
Prime Minister, a new kind of atmos
phere has been created in this country. 
Pfopk. by and large, realise the 

rtanre of discipline; they realise 
tne importance cf hard work, they 
reciht-e tiat India hag to go forward 
:>t a greater speed and our rate of 
grr.wth has to be much higher 
Othcrwi.se, a nation of 60o million 
people cannot afford to have satis- 
fi*Ltior with this pace of economic 
growth. Therefore, this situation is 
fu'iy realised arid I can only assure 
the hr.n Members that whatever 
constructive suggestions they have 
pvpn, will >'o given due consideration

One ouestirn was asked why we 
should pey R9 7.2< crores as com- 
pvnsVaon'* In thif company, more 
than 50 per cent shares belong to 
the individual shareholders and many 
of them were coming from the 
middle class society. There were 
about 80,30.773 ordinary individual 
shares and 1,36,161 preference shares. 
Therefore, it will not be just that 
when we are taking over this factory, 
we shouid not pay anything at all to 
the people who invested their money 
with some hope, particularly people 
from the middle class and may be 
from the lower middle class.
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While paying thfe amount, we have 
taken into consideration all the rele- 
vant factors like annual account of the 
company for the past five years and 
quotation cf the stock market of the 
share of the company over six months 
from January 1976. The controller 
of capital li'aues adviced that the 
fair shar«* value of the company was 
Rs. 4.7 for each equity share of the 
face value of Rs. 10 and Rs. 32.75 for 
each preference share of the value of 
Rs. 100. On iti*s basis, we are paying 
this amount which comes to Rs. 7.24 
crores. This amount is going really 
to those individuals who have invested 
m this company.

Certain ether issues were raised. 
Mr. Dinen Bhattacharyya asked what 
about the security and the employ
ment of the workers. There should 
be no doubt about that All those 
who are emp’oyees of the Company 
will remain the employees of the 
Company Their service will conti
nue. Therefore, unnecessarily, I think, 
this doubt which should have nor
mally not been raised is being raised 
If he in doubt, 1 would like to 
remove that doubt that no worker's 
service is going to be affected by 
taking over this Company Rather, 
they will be in a better position.

I wouil Uso like to say that we 
have jvoived u system m the Steel 
Ministry vheitby even in the private 
sector companies., for example, I1SCO 
in whicr. the Government has also 
considerable share, the pay-scale the 
dearness allowance, the bonus incf” - 
tive. ail thes» things are decided in 
a forum where the workers represen
tative a’so participates. Therefore, 
that is tandmg on all the undertakings, 
even on the private sector under
takings. We have evolved a method 
wherebv the salary and other ameni
ties of the workers are at per in both 
the public sector and private sector 
undertakings.

In the beginning, I said that we 
have taken certain measures to look

after the welfare activities of the 
workers. As the Company’s financial 
position will improve, 1 would like to 
assure the House that we would like 
that the workers who are working 
in IISCO should in no way be a loser 
in comparison to other sister under
takings. As Mr Indrajit Gupta very 
rightly said ?nc* welcomed it, it gives 
me a great p eas-ure to see that now 
IISCO ha« joined the fami'y of public 
sector undertakings after this House 
passes the Bill and it becomes an 
Act. It will entirely become a 
public secinr undertaking and no in
dividual’? share will be in this 
Company.

So far as production is concerned,
I have given some figures as to how 
it has come down. Before the take
over. the production, the utilisation 
capacity was as low as 13 per cent. 
Thu> year, out target is to produce
68.5 per cent Mr. Indrajit Gupta has 
raised this doubt. The last year’s 
production vas 63 per cent of the 
utilisation capacity. In comparison to 
that, this- year, we are aiming to 
produce 68.5 per cent. But our effort 
is that we should produce more.

SHRI INDRAJIT GUPTA: That *s 
the target. What is the actual pro
duction?

SHRI CHANDRA JIT YADAV: I am 
givmg the figuies of actual production 
also He is right in saying that the 
product on m tht beginning of the 
year was higher and, after that, the 
pioduction 11 > the succeeding months 
has been a little low. I am not saying 
that he has made any charge. I am 
giving the facts He has raised this 
quc*t m and he should get an answer 
also.

Last vcar, fiom April to July. 1975, 
the production of this factory was
1.92 246 tonnes. In comparison to the 
last year’s five months production, 
this year*'* f.ve months production is- 
2,12,058 tonnes. It is more than 10.31 
per cen* higher than the last year’s
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production. Tnerefore, there is no 
reason to h&ve any doubt that '.he 
production is going down. We have 
fixed a higher target and we are pretty 
sure that we can not only achieve 
that target but we will exceed that 
target.

Another question was raised as to 
whether there are people available. 
It is a fact that for quite some time 
there was no whole-time chief exe
cutive. About the man who was tak
ing care of it, high tributes have been 
paid to him in this House that though 
he was a part-time Chairman, he did 
his best to wield a good team. We 
have taken full care to see that the 
earlier factional activities which, 
were to a very great extent responsible 
for bringing down the production at 
that low level should be eliminated 
The nccessar.v steps have been faksn 
and I am glad to say that today there 
is a very hariromous team uom.-ig 
So far as the administrative part is 
concerned it is not that the Public 
Undertakings Committee has said th<it 
no officer of the Ministry should be 
a part-time or full-tilme Chairman. 
Now the Administrator who hag been 
appointed is today no more a Joint 
Secretary of the Mimsti} He was 
a Joint Secretary of the Ministry and 
he is an officer of experience and of 
good reputation We thought "h.it a 
competent officiev should go and take 
care of this plant and, therefore, he 
has been appointed as a whole-time 
Administrator pf the factory. ] am 
sure that under his leadership there 
will be a good team which will take 
care of the improvement of the plant.

So far as the other questions are 
concerned, as Mr. Munshi ha? very 
rightly said, we cannot remove all the 
officers who were appointed during 
that time, but we are vigilant about 
some of these officers against whom 
there as certain charges. A CBI In
quiry has also been instituted

ag«insi a very high officer and certain 
steps have also been taken against 
some otiicei-is who were found to be 
responsible for certain lapses.

One fact has been brought out by 
Mr. Indrajit Gupta and he has put 
some questions on it also. 1 would 
like to assure him that 1 have asked 
the Administrator to look into this 
question and immediately report 
back to me. If there is a prima facie 
case to assume that some officer had 
deliberately and intentiona^y dohe 
some fraudulent work or something 
against the interests of the factory, 
whatever steps are required wi’.l be 
taken. I have taken note of it and I 
will see that a proper mquir.\ is 
instituted and that the facts are 
brought to light.

I would also like to say heie that 
the pioduct mix of the plant has been 
realh soeakmg, good. We have tried 
to bring in some necessary changes 
in the Drodu'-t mix of the plant

There arc also certain challenging 
toj-ks before thy p'ant but the Man
agement is. going ahead with f;ii] con
fidence foL finc’ing solutions foi these 
difficult tasks During the la-'t four 
months this undertaking ha« been 
ab'e to < xpo. t about 30.000 tons of 
steel and we hope that dui.ng 1976-
77 H1SOO will export 100.000 tons 
of steel and ft a good price

A question was raised that we me 
importing some machines from abroad 
which are avail*ble m our country. 
As the Hon. Members know, when
ever any machine needs to be im
ported, it has to be cleared by the 
DGTD: no plant can import machines 
on its own. Our efforts have al
ways been to sec that whatever indi
genous machines and equipment are 
available in our own country are 
given priority; it i«t not only priority, 
but it is binding on the parties to buv 
.such machines indigenously. Zven in 
a plant like Bokaro, it is a matter of 
great satisfaction that 80 per cent of
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ihe.o^chiwis and eauijpment being 
purcliased in our own country. V»e 

■* are in a position today to manufacture 
certain parts of the machines and 
therefore we are negotiating with the 
Soviet Union that, if they agree—be
cause this is not a part of the con- 
ract—we might purchase them from 
our own factories like BHEL, HOC 
etc. and not go in for imports. 
Therefore, it has been the policy of 
the Government that whatever ma
chines and equipment are available 
indigenous’y t-hould be purchased 
here itself.

Mr. Daga, I am sorry to say, raised 
some general questions about the 
functioning of the public sector par
ticularly in a year when the public 
sector, on the whole, has done so well, 
^oday not only the people of this 
country but the people all over the 
qctyrld have recognised the contribu
tion of the public sector and at that 
time to attack in a general way that 
tfoe public sector managers are going 
<W in their own way and there are 
OP qules and regulations applied to 
tjfcqtj, is not fair. This year the 

sector has dones very well, they 
hfttye made a very valuable contribu
tion to our economy, they haV» shown 
that the public sector, management 
Ifjse, expertise wise and profit-wise, 
if verjr w l l  qomgaralple to, rattier 
much better than, the private sector. 
Even the private sector people in this 
country who had been all these years 
denigrating the public sector have 
been compelled to recognise the con
tribution of the public sector in this 
country. Therefore, it will not be fair 
to make this kind of general observa
tion about the public sector manage
ment.

Certain very constructive sugges
tions have also been made about price 
*nd about our salt? organization. 
They are being streamlined; certain 
steps are being taken. Very recently 
We have taken some important steps

to see that steel distribution in this 
country takes place through public 
stock-yards. We are also taking care 
of our customers, 1 mean, the general' 
people of this country. For many 
years the steel prices have not been1 
raised only because of this that the 
common people should get steal at a 
reasonable price. I am glad to say 
that, because of many effective steps 
taken by Government, by the Finance 
Ministry and by the other Ministries, 
including my Ministry, today there is 
no black-market in steel in this coun
try. and people are happy that the 
availability of steel has been made 
easy to the people all over the 
country. This year is going to be 
a good year production-wise and it 
will be a matter of great satisfac
tion for us that We have fixed this 
target that the Indian steel industry 
will not only meet the requirement 
of our people, but in the curmnt 
year will be exporting steel worth 
Rs. 300 crores to 40 countries of the 
world.

Very rightly attention has been- 
drawn to perspective planning. I  
had the honour to present the White 
Paper on steel industry in this House. 
We are taking care of perapocttee 
planning, and there should to  90 
doubt that, in respect of all the steel 
plants for which the feasibility report* 
have been commissioned or the DPS* 
have been commissioned, as soon as 
our resources position jg better as 
soon as resources are available, - 
will go in a big way with steel 
pansion programmes, because, I feel 
that a country like ours will need, as 
our economy develops, much move 
steel. Today if we compare ourselves 
with the Soviet Union or Japan or 
other countries, we will find that our 
steel production is still very low. 
But seeing the ittte of industrial 
growth, the rate of growth in agricul
ture, seeing the atmosphere which has 
been created in our country and thm 
fact that we have got a sound sdga- 
tific, techno-economic base, we fed
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'that the Indian economy will pick up 
and accordingly the steel production 
will also have to keep pace.

With these words, I conclude. I am 
very grateful to the hon. Members 
who have participated in this debate.

MR. CHAIRMAN: The question
is:

“That the Bill to provide for the 
acquisition of certain shares of the 
Indian Iron and Steel Company 
Limited with * view to securing the 
proper management of the affairs 
of the Company and the continuity 
and devlopment of the production 
of goods which are vital to the needs 
of the country and for matters con
nected there with or incidental 
thereto, be taken into considera
tion.”

The motion was adopted.
MR. CHAIRMAN: Now, we will

"take up clause by clause consideration 
of the Bill. There are no amendments 

*to clauses 2 to 18. The question is:
“That clauses 2 to 18 stand part 

of the Bill”
The motion was adopted.

*&amet 2 to 18 were added to the Bill 
' Clause 1 was added to the Bill.

"Tbe Enacting Formula the Preamble 
<arfd the Title were added to the Bill

SHRI CHANDRAJIT YADAV: 
beg to move:

'That the Bill be passed.**
MR. CHAIRMAN: The question if:

“That the Bill be passed."
Thg motion was adopted.

16.59 hrs.
SUPPLEMENTARY DEMANDS* FOJ 

GRANTS (GENERAL), 1976-77
MR CHAIRMAN: The House will 

siow taken up for discussion Supple
mentary Demands for Grants in 
respect of the Budget (General) for 
1976-77.

Motion moved:
“That the respective Supplemen

tary sums not exceeding the 
amounts on Revenue Account and 
Capital Account shown in the 
third column of the Order Paper 

be granted to the President out of 
the Consolidated Fund of India to 
defray the charges that will come 
in course of payment during the 
year ending the Slst day of March,
1977 in respect of the following 
demands entered in the second 
column thereof—

Demands Nos. 1, 2, 7, 14, 29, 29, 
30, 38. 38. 39, 41, 48, 51, 61, 69;
76. 83 to 88, 88 and 99.”

Lbt of SnppUmentnry Demand* for Grants (General) for 1976-yi
Jto.of 

'Demand
Nunc of Demand Amount of Demand for 

Grant submitted to the Vote 
of the House

1 2 3

Revenue Capital
Rs. Rs.

MINISTRY OF AGRICULTURE AMD IRRIGATION
1. Department of Agriculture 20,85,000
a. Agriculture . . . .
7. Departmentof Rural Development J5,00>00,000

■ * Mortf with tS* r^'mraudathn o f  the President
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M IN ISTR Y OF COM M ERCE

14 Foreign Trade and Export Production 

M IN ISTR Y  OF DEFENCE:

25 Capital Outlay on Defence Services 

M IN ISTR Y  OF ENERGY

29 Ministry of Energy ....................................

30 PoWer Development . . . .

M IN ISTR Y OF E X T -R N A I. M'FAIRS

32 Ministry of Fxterra! Affair

M IN ISTR Y OF FINANCE

38 Transfers to State and Union rerritcri irovern- 
mcMS . . . . . .

Revenue
Rs.

Capital
Rs.

1,000 40,68,00.000

I5>00/X 0

3,78*000

2,50,00,000

9,40,73,000

32,00,00,000

39 Other Expenditure ofthe Miri ,tr\ of Fmaruc .

D EPARTM ENT OF REVENUE AN D BANKING

41 Department of Revenue and Bai long 3,45,000

M INISTRY OF HEALTH  AN D  FA M ILY  PLAN N IN G

48 Fam'ly Planning .....................................5,00,00,000

M IN ISTRY O F  HOME AFFAIRS

51 Department <>f Personnel a"i* Administrative
Reforms . . .  1,000

M IN ISTR Y OF IN D U STRY AN D CIVIL SUPPLIES

•6i  Industries ..............................................

M IN ISTR Y O F INFORM ATION A N D  BR O AD CASTIN G

<5 Information and Publicity 1,00,00,000

M IN ISTR Y O F  PLANNING

76 Department of Science and Tropology 2,00,00,000

M IN ISTR Y  O F STEEL A N D  MINES

‘ *3 Department of steel . . .  5,50,000

84 Department of Mines 6,00,000

#5 Mines arc* Minerals 1,23,00,000

M IN IST R Y  O F  SUPPLY A N D  REH ABILITATION

88 Department of Rehabilitation . . .

D EPA R TM EN T O F A T O M IC  EN ERGY

99 Atomic Enetgy Research, Development and 
Inquitria! Projects . . . .

58,56,60,000

1,000

7,28.79.00©̂

1,96,00,000-

46,00,000
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SHRI BIREN' DUTTA (Tripura 
West): Mr. Chairman, Sir, the
amount now demanded, i.e., Rs. 244 
crores, is a big amount, I do not 
understand, why so much has been 
sought for after this emergency 
Sftfcfation. So much is heard that 
every department is very active and 
accurate in formulating policies now- 
a-days, probably our budget-makers 
have not shown that much accuracy, 
are unemployed and there is no im- 
not have been asked for.

17 hrs.
Now, what are the items in which 

this sum has been sought for I can 
teii that the Supplementary 
Demands for Grants are mostly for 
giving subsidy. Take for example 
Demand No 2 under ‘Agriculture’: 
you are giving subsidy to the pro
ducers of fertilizers: it is a big
amount, Rs 60 crores We do not 
know, who hes gone through the 
process of assessment of this sub
sidy. At the time of budget speech, 
we were told that the agriculturists 
•re going to be benefited due to the 
lowering of the cost, but we did not 
know that the industry is to have 
its Share also- Thev are not to lose 
anything for the benefit of the 
agriculturist. The latest report of 
the Reserve Bank of India also shows 
1 M  -oven in this emergency period, 
almost all the indusnal concerns 
hurt  earned much more than in 
earlier years. So, my point is: how 
have you worked out this amount 
aadi how is it going to be distribut
ed? That should be discussed in 
tile House earlier, not now. Agri
cultural development is a necessity 
no doubt. You know in this Budget 
we are giving subsidy to the manu
facturers But we have seen how 
agriculture has been affected in 
Assam, Tripura, Manipur and in the 
eastern zone due to ftoods. There 
were heavy floods but no item or 
demand for giving relief is there. 
We are giving subsidy to the indus
trialists but for the agriculturists 
who haye suffered and who a n  still 
swfltoreing we are not giving much

consideration. In the export produc
tion you are giving subsidy. But 
what is the result? The jute indus
try is showing the way how the 
subsidy works, Lakhs of workers 
are unemployed and there is no im
provement.

In Family Planning you are 
encouraging payment of incentives.
I like to mention one fact here. In 
Tripura after the floods when the 
people went to the Government, they 
were told that there was no flood re
lief arrangement by the Government. 
They were told to go to the banks and 
they were asked to go to the family 
planning department. Those who 
could mortgage their land to the 
bank could have some money for 
meeting their needs during the time 
of floods and those who have got 
nothing to mortgage, were advised 
to go to the Family Planning Depart
ment and they were given Rs. 120 
each Here also it seems to me 
very queer. If you are thinking 
that family planning will not be 
done voluntarily, then is it to be 
done in a situation when tile people 
are in distress? This is very bad.

I7.M hrs.
[S hri C M. S tephen  m the Chatr.J

I am really sorry that in Tripura, 
Assam and Tripura during these 
floods period there was not a penny 
spent. Even we have seen in the 
Press that to the Prime Minister's 
Relief Fund Chief Minister* of many 
States have sent money bat there was 
no money in the flooS-affected states.

In the Information Ministry's De
mands you have asked for some 
money for the Employment Samachar. 
But I do not knew whether fee Infor
mation Minister has gone through 
that news bulletin. There is some 
information about the white collared 
Jobs. The posts for well qualified 
persons are advertised. The number 
of such qualified pcravM is very 
small. The bulletin serve* only 
these who are in the Job and 
can get better job. They only get
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the information and the job. You have 
•ariMd for such a Mg stun for so many 
items.

Vie have read in the press that the 
Education Minister declared that his 
Department has got no money. There
fore, he cannot run the existing 
primary education system. During 
this period a new pattern of education 
system is being built up, whereas 
there is no money. In this Budget 
there is no demand for educational 
purposes.

Just now the Minister for Steel hag 
given us a bright picture that India 
as marching ahead. 70% of the popu
lation is illiterate. Without keeping 
thj8 into consideration you are dump
ing large sums of money or much 
more money in various Departments. 
This is very difficult to understand 
how our Budget-makers are thinking 
and how the country is going to be 
helped by this process of Bubget 
demands and with the passing of this 
budget.

I am very sorry to say that emer
gency is only for those people who 
laboured much. They have to work 
much more. But emergency is not for 
those people who practically should 
devote much time to think of the 
overall situation of the country. 
Specially the most important need of 
this period; is to impart education. 
You want discipline, but you cannot 
have discipline for a long time if 
you keep the people mum, silent, 
ignorant and show danda. It would 
have been better if a good sum 
could have been allotted for educa
tion In the Budget.

SHRI S. M. BANERJEE (Kanpur): 
Mr. Chair. I shall confine myself to 
soma of the Demands and to start 
with I would like to mention the 
subsidy given ft* cheap fertilisers. It 
has been said that the price of indi- 
Sonously manufactured fertilisers- 
PhM&hattc fertilisers, was redvced to 
support the farmers. I welcome this. 
I would mqwsst the hon. Minister to 
fcwdlp let uskntrtr the actual effect 
<* this reduction. M a y  the priee 
-of fertilisers is gtiU too much for the

farmers. Only- the middle group 
farmers or the farmers belonging to 
upper strata are able to have ferti
lisers. It is not available to the 
ordinary peasants. The land is being 
distributed to the landless labourers 
*nd we are expecting that the land 
will be cultivated by them. So, some 
arrangement should be made to supply 
cheap fertilisers to those landless 
labourers also who are given a piece 
of land so that they may also 
this land to the best of their advan
tage. I say this because in pursuance 
of the policy of the government in 
implementing the 20 point programme 
land should be given to landless 
labour.

Now I come to Demand No. 14 
where the problem confronting the 
jute manufacturers have been men
tioned and also about the sick tex
tile mills I must congratulate the 
hon Deputy Minister Shri Vishwa- 
nath Pratap Singh for taking over 
the two closed textile mills of Kan
pur, namely, Lakshmi Rattan Cotton 
Mills and Atherton West Mill. It 
gives me great pleasure and happi
ness to realise that the ex-Chief 
Minister Mr. Bahuguna and the pre
sent Chief Minister Mr. Nar&in Dutt 
Tlwary were not pressurised by Shri 
Ram Rattan Gupta and others. They 
were running this mill on the basis 
of profit earned by not paying any 
government revenue This man should 
have been, behind the bars but for 
the help of some friends who were 
opposing the take over of these mills. 
Now the time has come when the 
textile mills have to be run on profit, 
particularly, Lakshmi Rattan Cotton 
Mill whose production upto 80 to 90 
per cent are for meeting the needs 
of the defence forces. The other day 
Lt. Gn. Chopra, Director Ordnance 
Services said that the production of 
this mill is practically for the defense 
forces. I suggest that the Minister 
of Finance may take note of this end 
discuss this with the Minister far 
Defence Production to see that this 
mill is renovated in an effective wey 
to cater to the needs of the *n»ad 
forces.
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Jy to see that the same peaons who 
hSVfc ruined this "MMl, the1 safte offi
cers who, in connivance vfltP^am 
Rattan Gupta and’ oth&dTrfifcied it, 
are not taken'in the National Tex
tile Corporation.

1 am happy \hsft* a committee is 
being appQinted. 1  am glad that they 
are* going fo &lect some technocrats. 
I 'tfike this opportunity to request 
Mr. ViShwanath Pratap Singh to tell 
u& as to what has happened to Kan
pur Jute Udyog owned by Shri 
Alok Jain, the worthy son of Shri 
Shanti Prasad Jain. I am told by 
Shri Chattopadhyaya, the hon. Minis
ter, that this will be opened on 1st 
September. This date is coming but 
I am sure this gentleman is not going 
to run this Mill. Government should 
take a decision here and now about 
this unit which is a captive unit of 
Sawai Madhopur cement factory and 
it should come under the Cement Cor
poration of India. I am sure with 
the help of the working class of 
Kanpur they will be able to run this 
mill more effectively.

Then, Sir, coming to Demand No.
25—Ministry of Defence—I was ex
pecting the Minister of Defence to 
be here. I hope that my hon. fri
end, Shrimati Rohatgi will convey 
our feelings to the Minister of De
fence.

The pay scales of supervisor, 
draughtsman etc. are not being final
ised even after the publication of the 
Pay Commission's Report; it has taken 
thirty months. It is a sad commen
tary that the pay scales of the super
visors and allied categories have not 
yet been finalised even till today. I 
was told that the papers had been sent 
to the Cabinet After ail, the Union 
Cabinet is in the same place and in 
the same country—Delhi—the papers 
should have gone to them. We were 
expecting something from the Minis
ter about this. This has taken thirty

months X would request Shrimati 
Rohatgi to kindly convey our feelings, 
to the Minister of Defence Produc* 
tion.

I now come to Dempnd Nos. 99 to- 
41. I feel that all foreign Banks 
should now be nationalised now that 
the foreign oil companies have been 
taken over. Previouslyp we used to 
raise the slogans in this House; the 
isfcue was raised in this House and 
we were told that the time for tak
ing over of the oil companies was 
not ripe Now most of the foreign 
oil companies have been taken over.
I feel, that al) the foreign banks too< 
working in cur country should be 
taken our by Government as had been 
done in the case of oil companies.

Then, Sir, about the dearness al
lowance, we were happy when the 
Finance Minister, Shri Subramaniam 
told the other House that the sixth 
instalment of dearness allowance wa& 
under consideration for the Central 
Government employees. Sir, the 
prices have gone up again. I am told 
that this is a seasonal fluctuation and 
that the prices will come down after 
some time. Sir, I am not one of 
those who want the prices to go up 
because the workers are to get the 
D.A. We want to know what has 
happened to Uie sixth instalment of 
dearness allowance which has already 
become due? Th$ hon. Minister told 
the other House in reply to a ques
tion that this was being considered. I 
would like to know whaf is the pre
sent position. The Central Govern
ment employees are represented if> 
the National Council headed by a 
Member of this House. They demanded 
that the DA. should be merged with 
the pay. One of the recommendations 
of the Pay Commission was that when 
the cost of living index reached the 
figure of 272 and if it did not come 
b«iow that, then either the OA. 
should continue or the Government 
should take a decision to revise the 
w*g®* When conditions are not pro- 
per to revise the wages at present.
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we sincerely feel that st least the 
DA. should he merged with the Pav. 
That question win arise.

The Finance Serietary, at a meeting 
o f tiie Coumil. said that the merger 
of DA would not s**rve any purpose 
because the DA. is aho given to the 
pensioners. Of course it will serve the 
purpose—I mean the merger of DA. 
will serve the purpose of pension. It 
is also for the purpose of gratuity 
which the Finance Ministry does not 
realise. Kvery employee wants that 
the D.A. should be merged with the 
pay at 272 points. It was felt that 
the prices inipht not fall below 272 
points. If you are assuring a remu
nerative price to—the farmers for 
their agricuJtuial prepuce, in that 
case, the prices of essential commo
d it y  especially, the /'■'od grains, can
not go below 272 points D.A is some, 
thing which is agitating the minds of 
lakhs i f  Ccntial Government emplo
yees and State Government emplo
yees as a>so those m the public un
dertakings. The hon. Minister should 
take serous note of it.

I would request the hon. Minister 
to go through the contents of the 
report of the Gadgil Committee of 
!9tf0 with Shri Khendubhai Desai «vi 
its Member who suso recommended 
that 50 per cent of D.A. should be 
merged w’ tii the pay for certain pur
poses. We wsoat merger of dearness 
allowance for purposes of pension, 
gratuity, etc.

Then there is Demand No 48 re
garding family planning. Sir, I stand 
committed to family planning but 
there are rumours in this country— 
maybe wrong—that coercion is going 
on in the matter of family planning 
and teachers, BDOa and others have 
he«n asked to go on coercing people 
for family planning. That should not 

Place became nothing could be 
done out of coercion. People have 
realised that more children mean more

misery and sorrow for their family 
members.

Sir, an hon. Member said that in
centives are being given. What is 
wrong if incentives are given. Mr, 
Chairman, Sir, recently in the Apex 
body meeting which was attended by 
you as a member of the National 
Apex Body decided that seven and 
fourteen days leave will be given 
to men and women workers respec
tively who get themselves sterilised. 
This leave can be extended from seven 
days to fourteen days in the case of 
men and fourteen to twenty- 
one days in the case of women. This 
would be leave with pay. This was 
the recommendation of the Apex body. 
An announcement in this respect has 
been made by the Labour Ministry 
and the employers have accepted this 
recommendation. The same conces
sion should be given to all the Central 
Government employees and the public 
sector employees. They should get 
additional leave for this purpose.

Sir, I would like to draw the atten
tion of the Minister to the point that 
here in this House we decided about 
upgradation of particular city on the 
basis of population. Kanpur has be
come a metropolitan city with two 
district magistrates. We are interest
ed that it should be upgraded to 
grade ‘A’ city. For that we have 
been asked to increase the population 
to more then IT) lakhs. Sir, increase 
in population and family planning 
cannot go together. If I am asked 
not to follow the family planning, I 
can assure you that the population of 
Kanpur will be 20 lakhs in two years. 
Sir, the real basis of upgradation at 
a city should not only be population 
aspect but also the cost of living in
dex. I am happy this point has been 
accepted by the General Secretary 
of the Congress.

Nest I come to the Demand of the 
Ministry of Information and Broad
casting. My friend, Shri Biren Dutta 
has criticised the bringing out of 
^Employment News'. Sir the publics-
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tion of this weekly was taken up 
for the information of the educated 
unemployed land it is serving its 
purpose I have seen the issues of 
‘Employment News' at the houses of 
so many youngmen it gives them 
the idea as to where, when and how 
to apply About ‘Sfenachar* I would 
like to mention that it should have 
an international agency like Reuters. 
Shn VSdya Charan Shufcla when he 
was replying to a question said that 
efforts were toeing made to have an 
international agency like Reuters

Then I come to Demand No 5 1 - 
Department of Personnel A new 
proposal has been placed before us, 
the Central Government employees' 
representatives, before the National 
Council of the JCM, of having ser- 
woe tribunals m the country, m 
Delhi, Madras, Calcutta and Bombay 
We are not opposed to these We 
want them to decide cases expedi
tiously But who should preside 
over these tribunals? It is said in 
the constitution that they will be 
presided over by retired administra
tors You as a trade unionist will 
realise whether the employees will 
get any justice at the hands of retired 
administrators They have a rigid 
approach, I do not say narrow ap
proach, but a rigid approach, and 
naturally the employees cannot get 
justice at their hands We want a 
High Court or Supreme Court Judge 
—whether a retired Judge or a tired 
judge at least, to be Chairman of 
each of these tribunals

Then we are told that cases of 
prenfeture retirement, compulsory 
retirement and dismissal will not be 
discussed in these tribunals When 
you want to take away the right of 
the government eipjployees to ap
proach the court and move tor a writ 
under article 226 or voider 3ll, how 
do you tftpect them to *aca$>t these 
tribunals uq^h they ^  presided 
over by a Supreme Court or High 
Court Judge and unlMs «*«* of 
victimisation, compulsory retirement

*nd dismiss*? -and other tfrtygs c m *  
within the purview f t  thape Jffbu- 
nals? Sor beiojfe a final decfetap re
garding the constitution is taken, I 
would request the hon Minister to 
convey our feelings, to the Home 
Minister, Shn Brahmaitanda Reddy 
or Shri Om Mehta, that the emp
loyees should be consulted once 
again and their suggestion should be 
accepted so that we are able to ac
cept these service tribunals.

With these words, I would request 
the hon Minister to kindly let us 
know whether now that Rs 244 
crare8 are going to be pumped into 
the economy, it will not result in 
inflation if this results in infla
tion, what are the steps taken 
or are likely to be taken to curb 
inflation so that it does not give rise 
to pnce Increase to that extent, be
cause we have been able to control 
inflation with the greatest difficulty 
I congratulate the hon Minister on 
doing so, but I have a feeling that 
unless effective measures are taken, 
this inflow of Rs 244 crores into the 
economic stream might result in 
Inflation

eft tto  î To favnft (ifWT5T*nr) 
tftrrcrfa sft $ fwnur*
TT TT f®  feppuri
|  WPT % HTOST TfTTT $ I

T g s f l ’ T V r r m  r f r  i t #  xftx < n f s r o r

f * r f i w £ t  f t w r r * i *  « r g r

ftapwr ftifV ^  
t  srfjrfafajTT r t  tftfr T r fw  ?t;TT ^rrff$ 
n t i art f  % s o p *  % q g  

a *  m  < k t  w f  r f l i w f t  u p r f c r r

^r^cr fccr, w w -

*K*wr * *  w n w r
X%*iY \
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f i h i w s f  *  jHMhrtj,
: m j v%, fW t f  tft

f r *  I*. ** w  1/
$ fsfti* ^  i  ftr far* 

fjR- rigrroft Jpt fu rro s  f*r $  | 3*ffa 
*n<t ^toft %, ^ftor aprr ?ft Wr 1 1

‘ frfa* ^rr ’crmr *  — srfe sr* qr̂ r
ft̂ T tft *f?f‘*TOT <tt 1

«ft **0 tpTe fiwnft : ?ft
tfrw V te *jtt * t  *rn % <rm $>tt, 
% ft fbrvmt «ft *rt? ?ft t  JTfft jr t  
ww% 1

»nrnif?T *t, m  tft«r ^  

w*t% f , iftrtf 1ft i f s  *r»ap m * arrfc f, 

*r%r frotft f f *  «brt f  ttrt $—  

i r  frir H 1 msft^CTfiT *f?
*<T ft $>«TT ?ft ^  ffp*WT»T <TPT ĉ T r̂ 
% wt* ar*pr m»r i z  *mr ^ptt i * f  ?t 
*ft *wV*r $  *rt i s w f * ; ,  12 srT ^
^T *^t |, 3*  *t W T  SRTT f«TT I,

*f i w  % ftrt, *n «rti «  ww ^
f^W *  <T?*5t g f  $, & *  *?tf *PRT
sir v t f t  | *ft* * <ns *t*rrf 
«ttwt ft  tfr  fc. «ifr «re *  * *  t&  |, 

r̂*f $  *mr s w  *fa£*r **f ?ft 
»t*n | ffhc *rf«R 
$ 1  *w ff qr̂ sfr m  ?ft *  irf vfpri 
f v f w  w W  * t  <n*r ^  ft  «rir j* * r
*t «ffaw >PWT l*T  3TFS ft %TT
*50*  wr vm* fa n  *mn ijfy v  1 

f*aft *fr f*frr ir H $ * *tarcT % 1 
*r| m r  tt ŵ r | 1 

’Tfw 64 * tt?  1 «rnr 
200 vrtv ir wftpu w\ f t  »wt | 1
*Tlft «PF *  S JTt̂ TT fft 

fiwr m  |  i t o  % «r fWT T’p? 

t i f o i t t  vtvffpt: *t ifr «^ r % 
% t , iir  I  im  to t  jftqr i ,  *  
^  f W r r  %'HtK * m* v w f t  I  t

I?Rr 3*rrer t ^ . f t  i tnrr

y n ft |. |, ^ w 't ^ r
ftw?, fv*rnf!f *  fat* ?rt ^ r - fft *?fr %

5T5̂ t T̂T f w  'STHTT ^ q ”, *ftf 
% ^  vt ?r̂ f <y?t Tf^t *T^ir 1

«ft^rt w?ftm d fmft . ^ f?rrr̂ t
3ft Wit «&T£*TT ?f|ft ^ i f t  f  I f a r  i f t

<t ^pft «jt^ wm 2 16 *?t «ftr 

«TP*fa<r T^T f  :

“The debate On the supplement
ary grants shall be confined to the 
items constituting the same and no 
discussion may be raised on the 
original grants nor policy underly
ing them save in so far as it may 
be necessary to explain or illus
trate the particular items under 
discussion.*'

«ft ¥to IT’To ftwifl • **TTT *W 

«wr t  1 s r f e  *15 vf^irjir pftn  ^ 1 

f r̂f f̂dO <rra» tr fw w r  5̂t ^ftJhrft 

f& m  ?rn% r̂fr 1 ^ T^rr f t
*F̂ TT T̂fT?lT f  f r  5ft 5TPft f

f̂ TT sm^t T̂ T T̂T «TT W>

«rm% f^rr ?rff 1 1 *r? fiwww ^ 1 

* n rs ^ V tfa $ ^ rtrm ti snrfinr 
5 «r>T 3?7T % fwnRT W n MT̂ ?n (' I

I
s r ^  % sSfcsft «fli^nr % 

H»3ra it |  1 infv fsr̂  srirTf

an fW f it w t  <n|- k; fi*3rife 

f«Fin |  m t  ??3n̂ ’ $  g f t 1 ^  ^  
|  ? *nft ?ft vt srwt^t $*rr 

|  v«wr?ft xftr. crTfnint? vt, ^pwt

irrsn  ̂ wfev Tf v&  |  »n ft  »rf

|, ^  ^ t  ^  f t  irf f  t 
UTT f̂ T V> * v u  |  ’fftr
3pr ^t€\ *ft TOTtr | ?r) ^  t  

5ftVrj^RT « u f t « r t |  

<ft? «wr «pc f t  «rf,| ^  V f  
^  «qft |  1 aft «rrq% «r w iw
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v 5f f t j  & tft ffTK ft * n r  fftft ?ft 

^  rft«F I 1967 % t o f t  fts
^ t  $  r tft  ^rrfiw, 5*rft 

mr ft <ft ^ v t  jpr f t  m fwwt 
f t  f t  r ft fftar4f f t i  5V 

T f ^  ^TffW 1 *m  m  fa r  ^  v ^ t  
f̂t r*rrf*nT wt»r w t v^ft 1 * 
T̂̂ *r f t  wfst qn r̂vR jit ?rrf«F wrryi 

•ft «n?T m rf 3**F> fa r  1

Ŵ sff mfl* % qjT # f* T  % ft*R?»7-

* # * n r  f t  * r n r  * t  fc  1 f t  V F * r r  f a r  
Frtt itpt ftipnnj ihM wft st *  
%fa?r fc?r aft t v  u v t v* *rq f  35TVT 
5ft tTT«Wt V*T fc V*T VT
$t ^ tt ’snff? 1 wTtr% v t  fv*n ft 1 
tffv?r n v i Tfr *rq f  % *$<r wrer
*rjr*rrtt ircft vsmfrvf % m«r vsctv  
%*nw, 1

wi ftrVTOT ffm * <mf «TRft  ̂ 1 3 ?TVt 
S* t o )  t  #f«F*T vtf g w f

(feft |  1 % t v  «rre* v^ta % ^  
^  1 ^ f t  *mr *n?ft v jt e  ft r̂rtT ?rrf%

*t qv *x t* t  arr *rfc 1 »i t v  
*n<s ft srat srratfy |Wt |  fv
f  ® v^t :^t <*r ?rv<n |  1 
tft ft <rrr% tot *ar \m  1 qjfcr 
t*rvT«n«r WTOTWnr m * 
M v * f^gKTFT ft Wt t v  Wt* fc*T »TTT 
t  T >TVT ?ft afcft ft TTffiP R T  $t 
<t 3TRT 1

im  v> mffjg f*  «rrr «nr̂  ira r̂cf 
«TT ^  fW * 3 ta I *Tf <Stv $ fv 
V TT^^IfW fr WTRT 
? n rfk ^  1 1 w  ft f a r  t o t
t  fa  *$t *rt* I *  q-*rr̂ rfft m  m x  
*fjp w  | »*r̂  |  «mr wft r̂fro w w  1 

jw t  «rn:%finr <*fcrcr ^

^WTfv v ftW t $ ,  9w w*n? erfwh 
^ f f | i  f t ^ ^ ’iEftft«?ir^f«T^r 
wwctt |, ^?pft ntsnfr iwT?rr | Pp 
^  1 Pwfimrt ft, inmwt ft, 
ft, v t f  v n r  f^RT t?r % t f i  5*t?rr t ft% 

onrw t o  *  ww «ft ffWPRr w?t «ft, 
*ftft v t  f t w  v t  «ft ft in , w m r firm  

f v  arnr fW t 1 ^rfv?r «nft erv f w  i f  

fflTT 1 ft ft fw i? » r  ift f5wT wr <rnr 

w m ftfv ip r ffr v n n r f% ^ ft  v ^  ? «nrc

WW TT^R ftm T|1IT ?ft f*TT $Ptt 7

w rrRr^,% ^f3 3 *rvtttv fft*n-5T 
fcrr f , w?t ftnrft vt tst * r  3 *  *1
t*; TTrnn ^ f»rf«r$ u* wi »mrrft w f t  
1 1 7* art ^rfr^fs vt w  |

aft m«pft vt«i vr?n |
|  vi)x '3% u r r c t f t  v t  ^ r ^  

t  ^r Tt?J vt fr^T fvm *nrr
wV f%r 3m ifti&wzx r̂rfr»r??? vt 

vr mzti; ft  »wt fft ^  'apif v) 
*m » v r  fctrr »t»t i typ wn?*ft vt 
vnm  v  *r? m  Pwrr *nr 1 
fqmfvnff ft t̂ vair aTsr̂ fr t̂?ft t  1 

ww % * ^ r  f̂tr«f»t f*r vpfhrr  ̂
HVTJT I, ftfWSTT wwt ?r«fv*ft f t  
«tt ar̂ r v?% f  1 v tf %»ft wr̂ rr #  
^ i irrcft qfia vifT̂ff f t  vwWrWt 
f x m r  f v t r r  » r n j ? f t  I f  * r n p f t  %  

f w  1 a f t  v r f t  » f  ^ ? * r  v r ? r r  j  ^ r  

vt «rnr f »  «*<t v r  «n% i m«w jtar I 
fv  vr v tf v ttt  trr t̂ft f f t f ^  ft 
|  Tm ft **$ ft ^  wr ft  t f  r 1 1 
f*T aft fWFHRT vrft f  ?ft * z  vr $9  H 
awnr f*r*rcT f% w rr w r  v r r ^

vr t | |  1 ftrPw j g  9f(tf t  t?t 1 1 
«n w 6  vt wnr f a  <t w r  « t f  ^  ^  
«rWt «rc *tnw ^irr ftx ^  
iw r ft  «finr (jWt 1
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yp  W H fo f  f e q***Tiqfa  qw W Nt
*  wit frwft |t xgt % iftr fwsiT sftwr 
fair gq jftqr irorft vt jtto ^  * 3tt 
arnrr, *t m wn vttr awr vt sfr% 

«trtt 1 1 ?ft ?*r fa s  s  ? ^pft 
*t aft JRfcfcli | ^  ^  1 **? v>
T O  I? ? m  $y wt?T# TT tftTT f*T5T<TT f , 

ift *TT»7 *f TT% 5 T̂T
^ r r ^ r  a f t  f f* r  w  « r * ,  t t  ¥ t  

* r r r 't * r r ^  3 5 ^  ?  * r r v  * r f ^ r  

ir ^ ft* fa s  fa s
fa fa ^  a<=5f!ft?r fa n 's*  ? t tjt %

*  firsft ftrfaer?: *ftr
2T?r ipr spt awra k, sr̂ t «t't «rn? f w  

t t  ^ t  «  spnrar *t»rt sftfsw 1

SARDAR SWAEAN SINGH 
SOKHI (Jamshedpur): Sir, I rise to 
support the supplementary demands 
:o the tune of Rs. 224.18 crores, in
cluding an amount of Rs. 7.29 crores 
!or acquisition of IISCO shares. Since
1971 we have been passing without 
my hitch whatever demands are 
presented in this Parliament. I would 
like to mention that injustice has 
been done to my State of Bihar in 
:he past. A raw deal has been given 
to my State. I hope the minister 
would kindly consider what I am 
saying in this august House today. 
1 will come to the market borrow
ings by the Bihar State Government. 
PTior to the nationalisation of banks 
in 1969, the allocations of market 
borrowings to individual States were 
determined on the basis of:

(ft) Capacity of market for ab
sorption of State securities in 
consultation with the Reserve Bank 
of India;

(b) Accessibility to the capital 
market; and

(c) Response of the capital mar-
t0 k*» floatations by individual

States, their enterprise and semi-
Govemment 'bodies.

After nationalisation, however the 
capital market became a captive mar
ket inasmuch as the nationalised banks, 
LIC and the Employees Provident 
Fund are main, the main investors in 
Government securities and the size of 
their investment depends upon the 
Central Government s directives.

Bihar has bad a very raw deal in 
the past in the matter of market 
borrowings. For a total outlay of 
Rs. 319 57 crores during the Third 
Plan, market borrowings accounted 
for only Rs. 20.82 crores. During the 
Fourth Plan period, against an out
lay of about Rs. 431 crores, market 
borrowings were only Rs. 64.33
crores. Of this also, the borrowings 
during the first three years were 
Rs. 8 88 crores and Rs. 8.68 crores. 
It was only during the last two years 
of the Fourth Plan that the borrow
ings rose to Rs. 23.45 crores and Rs. 
25.97 crores.

I am quoting these figures to
satisfy the Minister that Bihar is 
very backward and that we do not 
have money for development sche
mes, or even for constructing
bridges. Whenever we ask the State
Government for any development 
scheme, the stock reply is that there 
is no money. I was told by the Bihar 
Chief Minister that he has met the 
officials of the Finance Ministry and 
that he has placed his difficulties 
before them. Since I come from 
Bihar, I feel it my duty to repeat 
them.

Against a total borrowing pro
gramme of Rs. 1,277.77 crores by 
the State Governments during the 
Fourth Plan, Bihar's share was only
5 per cent, while certain advanced 
States having much less got a higher 
share of such borrowings e.g. Maha
rashtra 13 per cent, Gujarat 8.5 par 
cent. Karnataka 7.8 per cent. Tamil 
Nadu 8 per cent and West Bengal 
9.8 per cent. The per capita bor
rowings of individual States varied
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from Rs. 50.8 to Rs. 11.4, with Bihar’s 
being the lowest at Rs. 11.4, The 
average for all the States was Rs. 
23.4. Now I will come to the figures 
for the various States.

MR. CHAIRMAN: I want to invite 
the attention of the hon. Member to 
the rule governing debate on sup
plementary demands for grants. It 
says that the debate should be con
fined to the item covered by the 
Demand A persual of the item would 
show that it relates to the expendi
ture to meet the functioning of a 
Commission, which is being set up 
under the Department of Revenue 
and Banking This cannot be taken 
up as an occasion to raise a discus
sion covering the entire field of 
banking and allocation to the differ
ent States. While I do not want to 
restrict the discussion, I hope the 
hon. Member will abide by the rules, 
which are specific.

SARDAR SWARAN SINGH SO
KHI: I will abide by your ruling. I 
have mentioned in the beginning that 
an injustice has been done to my State 
of Bihar If we do not mention them 
h£re, what is our remedy?

MR. CHAIRMAN: I appeal to the 
hon. Member’s sense of propriety.

SARDAR SWARAN SINGH 
SOKHI: The average for the State 
of Haryana is Rs. SO 8, Gujarat 411, 
Punjab 36.8 and Maharashtra 33.2 
while that of Bihar is only 11.4.

It is understood that during 1976-77 
the Government of India have agreed 
to increase the market borrowing by
10 per cent. But even this increase 
has been distributed pro-rata among 
the States with the result that the 
unequal distribution continues. Dur
ing 1975-76, for example, Bihar’s 
share in the total market borrowings 
was only a fraction over 6 per cent.

Why I am mentioning all these 
things is to bring these things to the

knowledge of th« Minister so thft in 
future jjt should fee aeon' that when
ever the case of Bihar comes, it 
should be considered sympathetical
ly because It is a very backward 
area. I am again repeating that we 
do not have the money for our 
developmental programmes. I have 
been requesting the Railway Board 
for an over-bridge at Jugsalai Bazzar 
in Jamshedpur on the South-Eastern 
Railway. But we do not have the 
money. This is the difficulty.

Now, the next alternative is to go 
by the Gadgil formula. The Gadgil 
formula comprised the following dis
tribution of Central assistance:—

(a) 80 per cent on the basis of 
State’s population;

(b) 10 per cent on the basis of 
the backwardness of the State in 
relation to per capita national in
come;

(c) 10 per cent on the basis of 
tax efforts in relation to per capita 
income;

(d) 10 per cent on the basis of 
commitments on the spillovers of 
major irrigation and power pro
jects; and

(e) 10 per cent on the basis of 
special problems, like, the popula
tion of Scheduled Tribes, floods 
and other natural calamities.

In the case of Bihar, all these cri
teria, from (a) to (e), are applicable. 
You can see it from the backward
ness of the State of Bihar.

Lastly, on the basis of the formula, 
the Bihar Govfcrtiment ŝ annual share 
would come to about Rs. 96 crores
I do n6t want to elaborate on tbis 
point because the time at my d i s p o s a l  

is short. The current level of Cen
tral assistance as has been indicated 
earlier has been' Rs. 68.68 crores. 
There is thus a shortfall of about Rs 
28 crores per annum in Central assis
tance. The total shortfalls ac
count of the above factors par annum
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are: market borrowings—Ba. 88
crbres; negotiated loaHfu—Rs. 8 crores 
end Central assistance—Ra. 28 crores, 
making a total of Si. 69 crores.

With these words, Z support the 
Supplementary Demands ior Grants.

(sprf) :
g agftSfeft fw r a  fc srfr* *nnr %

2*44 18 *»T>¥ vt *t*r vt $
wY< vr $«ft¥f?T % fwj ^  Tft
I  •

s*  S «r*<rr 
tpf fsr^ft ?r 7FJTV r»sr% grnrr fc i 
fc.* % ŝrr frir srî r 3rr% qjfwtffe*: 
«BH,5T.T*r3f % if ft »rf
I  I fa’T *T9TRV % fv*?R? Vt 
nmt t t  *n* STsrstf vn% % f*rr ^  

«ft, r«7 V fsrrr t  JT^W 
VT srre ?ft» *r swrf ^  sm^r g i
?i* v,*arf-fr #; n w i $  ?rr»ff
fsp î?r w«r% s?ff *r <m m  
vr* *r ^  g i f«nrm
«*>: ^  fcrr ?ft fv if  i  w t
$*rf it vt* *rsY m r 'rrfrr w *
vrr ^ stft fc fir * «  *$?v % *Rrs>
%  k t w t  *  * T W - f * r « f v  a r t  t f c  f c  

f c r  #  w r t r  « f t * <  f f a  %

3 ?rrfccT f f  $ s*  fr $wr vr*jpr <rs?rr 
fc fv  fcr *  vr *r$ fc i fvw ff
eft tr^ îr mw v r  vr fa# **
% ftw *wf*wr %fv*^rf I; vm r vr 

% f*nr trot *«wt ffctrr fva ft 
*** h *fnff n HTffWt% frrr ftvivf 
vt *> ffeft wt 3 k « grok v*vz f*wr 
t  l i f t  fc<’ «p*r % *rrsw fr ,*v*t 

♦ nnrt fw  w r r s i r  |  S fa r*v 
4^r|w

1 1 1 «  i f  j f f fp r  % fo a m j 
W  wi^ j r t

m  ^ ^  *j?r % v m  4 it ftwf i m  
^ f?TT ^ **? tfsrm  w  Ir 
srsrrf ^rr %  i f?*rrTT ftw ^ f *ft 
$ I ?T»TT (rap f^Tsft ^  ?r*TP7r 
r̂rq1, m r  f»?v otr^ s r ^ r  <f*r* 

% fv;ri?f!frtfY«r^T«rTT^T i j t t ^
arrfc f»r^ ^mr ?ft ?*? ^r ?r *r$r tr 
«?̂ nr »f»rr% vr q?<ft ^rn *r?f
fft ̂ -rr  i *r arr^ k  arf̂ r «pt*t f^w  
 ̂ fv fiw iff vt »rrr f r r ^  % M  

3»? % fa? wr̂ r vV 
*nr v t  71 ^  £ i * tr * r  »rr«r f^ r  
xrsrrr/ *  gr iTi  fr^  ^ 'T̂ - ^ r  
t i ^ s r - r t f  t ' t  f^ r  | fir*; *r %
3STCT ?fT? i ?nft ?TV 9TT
jt fv  «r fc 1 ^  vrq- |  irrsr
ff/fp.-Tn ^ ?r?V *rr*3jr fc

v r  ^i’ 'Tf it qr fc f*«; *r ^ r iw ,T 
TT ct*t ^*r ?rr ?w *r *??r f^rr^
*rf cr?!rt *r>, ?rfv?r ff^r q?rr?rr %
J T S T ^ r < T ; T  V T  T < f T T - f l  if y;7m f ^ T  T tcs
$ v ; ir ^f?f ^  vt v n  «Tfnf*t 
€  4tt fft̂ r 5T»ft xft?. ^  ^
*s? srrs ip *rr*r% *r ft wr*tpt«tt

srr̂ fr i f»? % f*w vrT«n%
n̂*nr *T«r f, i

f ^ v t  T t < t  t  m  
f^flrr W-.T | ^  fc |y^T i |*^r 
v t  i f t  f ^ r  i t ^ t w  %  * < n r r  f w r  f c  xftx 
»r<f 5TTn ?r fc fv  »̂r v  v z x  v  *r?
?rsf % sirnrr ?rr?iT ^ sft»r fyfr<r *
a r ^  %  f r  ^  f c  i  v r  ^ h f f  v r

s r >  w > r  v T s r  n v < V f  ? r  ^  v r ,  f ^ n  ^  

vwr vtJ r̂ vt lm>
w*r% v  %q- *sr vir w r  

?F?r v  Tm ^ r  ^  f t  f9^ arnr 
f W «  ^  t  s w  v r * r  ^ r  ^ v  ;  ^  

fiw ij?rmjr ^ f i t  rr r̂
forr fc tffK r̂wnr it 4t

si « 9 r ^ 1 v  A o^tn ;
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*r fr $ * m  f  >*r % ittt  * f
?r?3 fr f  1 5̂f 5̂  %

sfr^rc &  ercqi t  *rrT *rr s * r  
franr *ns?rr g ^  § *2fa«r
|*»T*T fr i i m f e  Sft̂ RT I T̂*T
5T * r » r * r  ? r « r >  wtz, a r f i m r *  vrfzv, 
**mr, f^TT s s p  sAx ti\x 
«rram <n» fr *t*r T?r t  ^ r  ^  sfttrc 
*srr t i t  f  fa*r s t* it |  1 t**L*
% fr fo r  <ft w rr ffrrr *rrr
I  i  # » ? r  f r  « r ?  « r r  « r r s r  * f p  $  xk? 
f g * r  t ^ t w d f c  1 f ^ * ? T R  ? r n r  ^ r t s r -  

«TTft fr STTT & tpTt% T?T I  I ^ R t  QtfiTT 
fr *3 t^Tpnft *t fl*TRT fr fiw

f ^ r q  * t  < t t t >  3 f t  r r e s s r s  s t  % ^ l r  

* ? T  f r  * r c r T  5T f r * ? T  ?T> jfT HPt T t * 7R  f a  ? r  
|  3ffcp f*^*T % JTTT $fr $ fr

spTf fa n  fo x  m  If 
fr * f  srt $$

%it fr *q*s fW  5TT t| f  *ftT 3 * 
%*ff fr TTtft *wr fa*9ft *?t fr *7 
fr fr m  1 1 <ftfar<r
% t^enr fŵ rnr *t t o t  % **  fr 
T f t r o r *  f a r r f r  « w  f t  ? j < f  ^ r f r  

fspjir flfr* 7̂*rr **r fr srfr fr 
farr ^JFt tr?gp̂ 3r ffr$r I 5T? fa 7 

* t  ^ ? ( T 51T ,  S ^ T p t  $ 5 T  ^ 5T  

«f\T ff3*rrrr ^1 TfT^r^ 1 1 

^  f a l T P T  * p t  * S f a i < c 7  xfa ^ f r  T P T

v t  ^  ft tit w w r  ? ? r f r  f ^  f w r  |  

awJT fr fos  f ^  r̂r̂ frr
11 f  sp Ĵrr ^rrfrr f% v\  ^  ^  
f P T C  f ^ r T  q ? T T * F T  ^ T l t  « * T W n f t  « p t  

T O  w r a  ^ r r  T ? r  e f t  ^  f o r  f c  

^ | f  7 7  3  * j ? t  « r t t  g f t  f

« 3  f t  s m r i f t  xttx 3 T 5 i -

^ t  H V 5T T  |  I

frft ftefr f<wf f #  fr
f a *  * f t  f t w r  w  « r r

tftx ^ « r f r  T « F * T « T 3 r  %  f ? n ?  i f t  i r f i w r  

« r f V  « f t  1 f r r < r  « r r ^  f  

f v  » n r  ^  i f  irfl | »  w  |

f a  a f t  f * r * r  « r r r ^ p  w ^ t  j f t  wrr 
wm% t  # 3TT?TfSTTT ^ v t  7>rrT 
W 5T T  ^  f  v t r  W T ^  HTTVTh & W*1 
* v n r t  v t  ^rr f  1 q vm ?  ^ f r  

f ^  3rnr^? | ^ < r  ^ rtt  wwmcrr
1 1 v<fr f̂ ffperr?r
*p> «rarr xftx jt̂ tt sr$t m  S 1

* *  vnwTiff v t  sfhrrtt tit % *m  %
^ v js; if aft Ferrer ?>rr 
?*r ^r^ft ^ rrr  ^ ? r  | 1 r̂ fT?Tr
j w j w  r̂ rĉ r fr firq 3ft «wr Ptjt 

^ fiwn | ^rfr ftrcr ^  ararS vr 
't r t !  1 'fa f? iv -
firar fr xm. f̂ rrT m m *  % %it- 
vrm  ^tstt h  r?qr ^ t  eft ^ rrr  ^ t t t  

^ t  j t  s r r a r r  1

"^wr^rT, fr f%q; 5s  csri 
*t *tt*t T^t »r̂  | 1 “^pn^rr" 
^ « f t  snrrf 1 1 ^r ?r ^  
3ft aj^ ^tfftsr ^r w v  TfT *rr

7fT T^Rf *TT I ^Tfr ITTT
^ t ^ f t r ^ ^ r e r t ,  t q r t y t  « f h T * r  f t r e i r

fr tit 3mft sft
ftr?7% *pt ?nft eRwtr ^ t  «nrr
tft 1 ^rfr f̂ rq; 3ft *wr fetr »wr  ̂
w fr  s m  "*prr«rre” fr m r  w  

Sfarnffr, ttr^ ir«d w v r r  
^  %ttK *& f r  f f t > f f  ^ t  H » T W R f f  tit 
iTTift w«T*r ^  ^n: fr srm f^$?msr 
fr ^r «p^t 1

4fa*ft 05TTf5nr fr Tr^’Bir % fo? 
a f r  w r  f r f r * T 5r r ^ < r  %  t w t  t  ^  f i r ?  

ift 75 w f t  vr tw  | 1 irro 3rnr̂  
% firm ^ r  % * f f t  w i r r  tit tit
w r r  | w$ wit fora | 1 ^ r fw 4 t

tftarrtf >Rr^; fa?i% <t vrarn
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vrn j tftt sTPTTCT *?nr 
v tw tA  qrr t I t  ?r#f m f t  eft ^ r m  

s t t t  t t t - s t t  * t t t  n r ^ n  qpfffr 

ijt t o  * t  *rm  dta fr&ft

ercqs *tr w q  *t?t t o  tt  W  i 
s t t t t  3r *t T ift  *ft ^ n f t  5Tft 

srr s T -ft  |  1 v s  t t ^ t *  %  frrcr f a *

^ ? T T c T T  t? ? T  f ^ T T  * P T T  f>  T f T T t  $

ST»f»rT TOT f  I

5 * f r  s t t t  I r  f t r J T c T ^ m  I t  $ ®  s W f

T> **T *t ^Tf*T>r ?TT^I W  P. I 3fr fOTT^

%vr *r*cr 5 r k  ^ t * t t  *  j r  ^r>ff *r 

tS f ? I  SlTt TO  j^TTt 5RT | I ftRT 
irsrrH1? ^  ^  4  •»?<£ *5 sffor vi»n?t srrfaT

*t'ts Ir Pttr  fon | i ?*r stttx *r 
farr j t ' ^ r  % * ? t  ^ s r -w  *  *mr w z z  

a r O T  |  fa*rfc t t ^ t  w r t t f f  t w t  T t  

erc starry v *  s*r ir urif %  ?rV  ^ r  

it %qV $ f  5^ r -*r4 t  farrart t fr r a  % 

far* fafr tot^  arenf tt «rra ft i .

*i*sf ?rr«r t  ^ v p  *rnrf t t

W*T TTcTT f  1

«ft t w  q f i  (TT^r^nn^) :

ff*rrrfa 3ft, sralt $  5*  X H sufr  

tV  ^ t t  »rt«ff Tr st*t<r t t< t t  ' \

^ t t  «n»rf it tt ^ |w fr t t  f^nrr

TOT |— T̂ T ?ft 'rfV̂ TIT fJWtSTn *flr 
^  " a w r a "  I q-frsTT

% fo r  3T5T ITR57TV stftT 3TST 
T̂ Tf?*TT TT?fT»T pflTcT fT*TT 3|T T̂T
1 1 ^ r t  dr^TdT %  srar sftr t s r  

^ sr«r, *̂rr̂  t o  *(&&& rfr jt>ji 
^tt, «ft »Ttsft % ftwr |
*ftt  ^ r  t t  s^tpt irnpfT?T fr ? n  |  

v «f ?ftfa, m*rrPsrr sftf?r % x v & s  

%  T P  w r  f> fV  |  f v  ^ r  T t  v m i t i  

1 ^rr 5ww«JV Trrtf*r 

GMQIPND—1472 LS—Lino—8-9-76— 97a,

< r ? T T t  * f t r  s f W ^ r  t t %  ^  f t i t ?  s t t t #

? t  Tt ^  vt i?t finrr | 1 ^ f r  fntj
«tt«t ansnf % «nw f  1 ^  
t t t %  q r o f t  t t  t * t  f a r a r c n  « r r ^ f T ? r  xr

7 0 ,  1 0 0 , * f T T  1 5 0  T t  ? T  

f * J % * T T  I  ^ T  f ? r a [  5 0 0  H T 8 T

tt  msmr fr̂ -T vm | fa*M?t ^ »f<r 
« r r * T  w a P T  ^  ^ r ^ f t  |  1 

f ^ t i ' f n  f i j ? r ^ t  1

18 hrs.

"ssi^tt” % «rfTffw Jr r̂ f?r̂ ??T 
T = a r i f T T  ^  f r  f ^ T t  

^r it «nfr vrgvzrrcTT «ft 1 î p 
^ t t N t t  q j r r s r T T  q^fft t  j t t c t i t  It 
t^T ^*r ^ c * r  ^  f m rw w T «fr 3ft

^  -.TtT̂ lT , ^  jfpff *  JTTT ?Tft 
*7 it V'TrTT ?TT qf^T ^  f5T»7TT *rnf 
a ^ t ^ t  f ^ r T T  ^ z t  ^ ' t  ? r t r  f i r ^  

?R?TfrfiT?> I qfT?5F5T it ^ ^ ^ ? T
» r r f t  t u t  g w r  |  1

*[Z W $ T  %  * T T E Z n r  ^  t f f t  5 * T %

s^tt tt  &cr ?nTfocr frm fr  *̂t
* T 5 - f ? f f « T  stsfr ir ? r r 4 t  ^
% t\J ^7«t ?̂ T ?^T fTOrfCcT T* I 
ar«t f T r a c T T  % m* ^ T  % ^ ^ f T f l r r ,  

fjr?i% f^ [ sft gw^tr 3ft i t  forr- 
^T»I T O  3rt sn f % * m  %  1 f
^Wctt g f r— it q^ft ?nT ?*t^
ZT̂t l?r STTTT Tr JtTRTTTtftiT

1

MR. CHAIRMAN: The hon. Mem
ber may continue tomorrow. Ihe 
House stands adjourned now to 
meet tomorrow at 11 A.M.

18.01 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, the 
August 20, 1976/Sravana 29, 1898 
(Saks).




